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i
LOK SABHA

Wednesday, September 5, 1973/ 
Bhadra 14, 1895 (Saha)

The Lok Sakha met at Eleven of the 
Clock

[Mk Sp&akbx m the Chair)

ORAL ANSWERS TO QUESTIONS

(Shout N otice Qu estio n )
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T ail &BNJTY WttNlSirER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BLR SINBA): ( i)  and (b). G o w
ment b ait received * wpy of the re
solution passed on August 17, 1973 by 
2927 L. S —1

2
the General Body ot  the Statesman 
Journalists Association, New Delhi, con
taining truer alia the following grievan
ces —

( 1 ) negative and unhelpful attitude 
of the management towards the 
genuine functional difficulties of 
the journalists,

(2) grant of adequate interim relief 
pending revision of wages in
cluding modification of the 
DA formula providing for full 
neutralisation of the rise in the 
cost of living index,

(3) reduction of quantum of boons 
to Working Journalists by im
posing a ceiling of Rs 1,000

It is hoped that the management of 
the Statesman Limited will hold dis 
cusstons with representatives of the Asso
ciation and take steps to redress the 
grievances
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THE  MINISTER  OF STATE  IN 
TOE ̂ nNISTPRf OF INFORMATION 
AND BROADCASTING  (SHRI I. K. 
GUJRAL): Bon.  Members will retail 
that when there was a discussion m the 
House on diffusion and delinking of the 
Press, I submitted to the House  that 
one of the difficulties,  that had arisen 
unfortunately in some of the major news 
papers had  been that dec&on-makinji 
was passed on from the Editorial Room 
to the Management Room

In this  case, particularly, it is  very 
unfortunate that in the Articles of Asso
ciation the Statesman have provided and 
given the powers to the Managing Direc
tor to enforce the policy of the papei 
and not to the Editor.

*w*<ro  : «FTT  t fa

vs «rannr %
fcsiwvcn*r11  r̂vRWNRr̂nr 

iwr tit* mi & *r$r 

fwrr ?rt ̂  <tr  fa-rr *rt tft?

SHRI I. K. GUJRAL These are two 
separate cases.  I have received a copy 
the  resignation  submitted by Shri 

Surname Banerjee resigning from his job 
is which he has said;

“My conscience does not allow me 
to continue working any longer in the 
pfNitol eonditfew.”

.................lufcaeqntiu events
culminetfaf in the total ammtor of

3  Oral Arunvera

men at the helm of the editorial staff 
to the managerial bosses bartering 
away editorial  freedom uadi Acuity 
only strengthened my resolve to resign 
so a* to avoid being % tool of business 
interests"

He also mentions that one of the mem* 
bees on the editorial side was mishandled 
by one of the managers and local staff. 
This has been mentioned in the Resolu
tion a copy of which has bee* sent  to 
me.

SHRI JYOT1RMOY BOSU. Sir, 1 am 
catching your eye. Let me be permitted 
to put questions

MR SPEAKER* May I request you to 
vallow one  other Member to put his 
questions first since ii» name has  also 
been clubbed?

SHRI C K CHANDRAPPAN. It is 
stated in the answer that the employees 
of the Statesman have  submitted a me 
morandom. They have  also placed their 
grievances 1 want to know  whether 
the Government is aware of the fact that 
the Managing Director of the Statesman, 
Shri Irani, who is a former boss of the 
Insurance organisation or something like 
that under Tata- is enjoying all kinds ot 
facilities including a big bungalow  in 
Delhi and in Calcutta?  And whenevei 
he goes to  the other big cities,  more 
facilities are provided to him like btmga 
low, car and everything.  At the same 
time, the real journalists who arc woik 
mg on the staff and the correspondents 
from die Bureau have not been provided 
with such facilities.

MR. SPEAKER:  Mr Chantfrappan
please put your question and do not 
make a statement.

SHRI C. K. CHANDRAPPAN:  rhe
last part of the answer says:

'It is hoped that the management oi 
the $tamman limited  will hold dw 
cusaions with representatives W themk. _ . .,-<■* jt« ... M, Association/

We «re *Q#nf against hope*.' That » 
why I am asking m. ft it aho a f*t

Oral Awrwert 4SEPTEMBER S, 1878
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that o »  o t tbe journalists, shri Madhok, 
•tier fifing » cMe against the managc- 
tttftt ta* SMlmuKl of tome of his griev
ances and while commg out of the 
Court, was assaulted by no Jen a pei~ 
son than the manager of the Statesman? 
When such things are happening, what 
it the kind of action that you are taking? 
What is the uae of bringing io a Bill on 
Diffusion of Ownership**

SHRI I  K. GUJRAL: A copy of (he 
Resolution passed by rife Ansociation 
was sent to me in which this incident 
had been mentioned. Naturally, I am 
not in a position to vouchsafe for th; 
facts. But, this was mentioned by the 
deputation of the employees who met 
me. I am also told by the deputation 
that when the incident took place, 
was brought to the notice of the Laboui 
Court itself. The labour court is looking 
into it.

SHRI DINEN BHATTACHARYYA 
May I know whether it is a fact that 
the Statesman management is planning 
to remove the machine which they pro 
pose to set up in Calcutta in connection 
with their junior Statesman, a weekly 
magazine9 if you have decided to shift 
it to Delhi, it will cause a  serious un
employment problem in Calcutta May I 
know whether Government have taken 
note of this matter and whether.

MR  ̂ SPEAKER. How is at relevant 
to the main question?

SHRI DINEN BHATTACHARYYA* 
Kindly see the question. The question 
refers to ‘higb-handed methods'. This 
is t&e most high-handed method that 
they are shifting tha machines from 
Catosttft to Dclht, as a result of wfcth
* large number of employees will be in 
a vary serious situation. So, I would 
Uke to knew whether Government pro- 
poae to set up a high-level inquiry into 
ad tbe functions of the Statesman, 
especially that follow, Mr. Tfani.........

MU* SPEAKER: I fail to understand 
few IW* is relevant.. . .

SHRI DINEN BHATTACHARYYA: 
It is a high-handed method! to remove 
the machines from Calcutta thereby 
causing hardship to the workers.

MR. SPEAKER. After all, the me* 
chine has to be removed with hands,

SHRI DINEN BHATTACHARYYA:
Let the bon Minister answer whether he 
knows it or not.

SHRI I. K. GUJRAL: It has not been 
brought to my notice as yet.

SHRI DINEN BHATTACHARYYA: 
What about the inquiry? ' Today is the 
last day of this session, and tomorrow 
nobody will come to you or to me as a 
Member of Parliament. J would tike to 
know, therefore, whether be is going to 
set up any inquiry by the Company Law 
Board or any other agency regarding 
this aspect of the Statesman.

SHRI f. K GUJRAL: If the edition 
of a particular paper is shifted from one 
place to another.

SHRI DINEN BHATTACHARYYA: 
It is not only that, but there are other 
things also which are happening. So, 1 
would like to know whether he is «otog 
to set up any inquiry?

MR. SPEAKER: There is no question
of high-handednesj, in this. It is their 
own problem. They may shift a ma
chine wherever they like. So. let the 
hon. Member confine himself to the main 
question.

SHRI K. P. UNNIKRISHNAN: As
this type of disgusting experiences of 
esteemed friends in the journalistic pro
fession pile up not only io ‘‘the States* 
man’ but also in **the Janmabhoami" 
and “Af* or various other papers owned 
either by famities or groups or trusts, 
may I know whether the hon. Minister 
is going to set up a watchdog machinery 
to inquire into such instances, because 
die problem has become very urgent in 
these media of mas* comaa unication?

SHRI I. K. GUJRAL: So far as re
trenchment is concealed, it Ik receiving
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a.ttention immediately. The case of 
Janmabh,oomi was also pointed out to 
me, and it is receiving our attention. 
The case of Aj has also come to our 
notice. In this particular case regard
ing the Statesman, I have received a 
copy of the resignation and I have not 

. been asked· to intervene on this occa,ion 
on his resignation. What has been 
brought to my notice by the resolution 
and by the representation and by a copy 
of the letter written _by the association 
.to the editor· of the paper is that the 
authority of · the editorial side is being 
eroded by the.-management side. 1hat is 
the issue which concerns me more than 
the others, nel tha.t t)le others are less 
important, but this is of greater concern 
to me, because we hm·e guaranteed in 
the Constitution freedom of expression 

· and we are very keen to see that the 
· editorial side is more important than the 
management side in a newspaper. This 
mat.ter is receiving my attention, and I 
am looking into it. 

l>;ff ��·� �� : li'U 'tID � 
J � +fITT �JG:lf � {ffif\ � B" ri:B" msr

mu t m � focfiTlrff m{ � � � � 
�T <fil' �r · B' f.:rcfira R<lT ;ri:rr � 1 

<ft eFTT it 1:l'Q_ ;;n.r � � Jcfi" �� fcfi"a<f 
�r cfi"T f� � �- m-{ �� 
mm � � 5, o4 c:1 Q_! .: [m � lfT f.:rcrnr 
lfQ; �-? � � ;;ft � cfi"'tftftic: � 
� <fil' ;,f,.-�r �r � � Rcii� cfi"T � 
ll. mg;���� m;,r �m� 
cfi+fr �, w� � <fi1' .n�r B" f.:rcfi"m 
R<lT � � 1 ;;i-�w >rnR '<ffl«r cfi1' m. 
��) ff�� � �R f.,cfira � � I ITT 
��1 cf(Q_ � fcVcA' m t· f�r � �� 
.� li�r � <fil' fcriq- f� f�r �
f� <fi1' � -# �'f B" lfq"'{ qi1' cfi+fT 
lfT �n: f�r cfiRUf � � f� �r 
� lfT '5fB' �C;�P=i.=r � �clFlc:\Q_T<: gm � 
<fm � � � [m �? 

l>,'ff �rf o to ���T� : � rfm'B' � 
;;ft <rrcr �rt � � fff!fi �r m{ � fcfi" 

'm;,i-' � �T mmll<l'T <fil' f.:rcfiTm �T � 
�i�r ;,i-r <fi1' �R � � �rlT� cfi'tt'4iu 
cfi1' I �NT <fil' -it· �� � � I ;jj'•lf'*lflf _ if; 
�cl' � 'tfT � f�cr m{ � I 

I 

l>;ifT m� f��r ciff"'�r: �r ��<l' 

;:r � �� fcfi"lfT � f<f' fi� � 
�'f ;:)' l:;91 Jffii1cf qm fcfi"lfT � f;rn it 
�T f�'f cfi"T � fu<:rt � I lf�T 
� ;:)' � Jffii1cf cfi"T � 'tfT f� I 

eFTT � � �r � fcfi" � Jffii1cf -# �
cf>T1:T ;i � B" � �r cfi"T 'tfT +rt;r 
cfi"T � ? � eFTT cfil'lfcm:r � ;;ft � 
�f�R��+Wrnll'� 
� i cf,'"( w:r.=r cficf oll' cfi"T �fam wnn 
�r 1:l'T � � 'tfT '3'oRT �err � f� 
� � cfi"T f� 1'.: Q_r wi{ ? 

SHRI I. K. GUJRAL: When the 'd.:
puta.tion met me and gave me a . copy 
of the Resolution, �ey were naturally 
keen that .their problems should be look
ed into. Otherwise, th.ey would not 
. have me{ me. It can be divided into 
two parts. One 'is about the working 
condHions in regard to bonus, salaries 
etc. Naturally, this should be looked 
into by other Miiiistries, to' which the 
papers are being refern.:d. I understand 
copies of this Resolution were sent to 
those Ministries also, namely The De-

, partment of Company Law and the 
Labour Ministry. My primary concern 
in the Ministry. of Information is about 
the authority of the editorial side, abottt 
the hegemony of the editorial side. If 
the hegemony of the editorial side . is 
eroded, as unfortunately seems .to ,have 
eroded, it is a matter of concern not 
only for Government but more for the 
House even because we . are the· custo
dians of freedom of expression. S'O we 
must see to it that i.t dces not get eroded. 

SHRI VAYALAR RAVI: It is dis
graceful to hear from the hon. Minister 
what the management has done· consider
ing the articles of assodation and free
dom of the press. I would like to know 



_',/. 

9 Oral Answers BHADRA 14, 1895 (SAKA) Oral Answers 10 
from the hon. Minister what is the defi- SHRL I. K. GUJRAL: I think the 
nition of 'freedom of the press' accord- question stands replied when I . quo.ted 
ing to Government and what steps have already _from the articles of association 
been taken to protect it? . Also are Gov- to �how that ailthority has been passed 
ernment. aware th(lt the . $tatesman ma- from the editor to the managing Jlirector. 
nagement has threatened a lock-out of I have · also quoted Shri Setalvad. who 
the newspaper? If so, wliat · steps · are was Chairman of the Board of· Trustees 
being taken to . prevent such a drastic to. show that autliorfty was . passed on 
step? from the' editorial side to the· managerial 

side. That is where freedom. of exp;-es
sion was eroded in .the St;1-tefman. -· SHRI I.. K. GUJRAL: I would on�y 

content myself with quoting from a book 
which has recently been published. It is 
the autobiography .... 

MR. SPEAKER: How is it relevant to 
this? 

SHRI I. K. GUJRAL: If you will kind
ly hear, you will know . (Interruptions) I 
hope you are equally concerned about 
freedom of the press; if you are not, that 
is a different matter. This is from the 
autobiography of no less a per'son than 
Shri M. C. · Setalvad who was one of the 
trustees of the board of this paper. I will 
only quote a few lines to tell you how 
the authority of the editQrial side and 
freedom of expression has been eroded 
in the newsl?aper. Shri Setalvad as 
Chairman of the Board of Trustees. He 
says: 

''My Chairmanship of the Board of 
Trustees of the Statesman Ltd. · receiv
ed a somewhat rude though not . un
expected shock in the latter part of 
1968. The story' is interesting showing 
how difficult it is for the industrial 
proprietors_ of a newspaper to give edi
torial freedom to its editor and how 
the experiment so honestly and laudab
ly launched by the industrialists who 
had reorganised the Statesman in 1963 
failed. Probably it is a novel experi
ment. ..... " 
The main point is that even Shri Setal

vad felt that editorial authority in the 
Statesman was being eroded ..... . 

SHRI JYOTIRMOY . BOSU: -What have 
yo.u b��n doing? 
. SHRI VAYALAR RAVI: What· about 

the threatened .closuro?. 

SHRI VAYALAR RAVI: I asked about 
the threate.ned lockout 

SHRI I. K. GUJRAL: It has not been 
brought .to my notice. I hOJ?C they would 
not resort .to it. 

�1 i:r� f�� .: � �Ri:r, 
cgW tjf� · �� · fl�tj4"f. l!t)f '�f;r' · 
;,')fer t .rr=t 1=i' � l!iT 1;;r� �l 
�r �fl!fi"rf �� .rrf 1=i' �r m � �1 
fcfi��T ��cf� �T, � �� ij 
�n: l?lrn· rn q-j-f��r T�JWT �,., 

oiT=t 1=i' �r:r ;;rr;:m � f<fi �<:Rr �fazrr 
f�rfc<I' ��tjit.=r 1=i' mar �r fel; �. � 
3;qi:: '11faT'tf),'ff �r cfi1: � � aT �r 1:f�it 1=i' 
:+&r:imrr,.�1 1. � =q:-r@",� f<fi �it,, 
�n: � �©'� e;cfi �·h:: �r ir�r i · · 
frflf� � :1;1n: �.:r :q-n: �n:r "5fmcr 
�· 1!1fa {f ��fue; � i:i=�r �Rzr � ;;rff.n 
"l'T�ai � fcfi <fllT � qfcf ��r � f<F (;cfi 
�·.tf� fir o ;,r� cfiT �;;rqc: it �T<1"a 
1=i' a-+rcfir:!'T, � ml=R � crr<Rr � �-

"Y 0u journalists, you should know 
that I am the management. I' shall 
grind hil!l. into the dust..'' 

'iiflJR, f<Fci, i�r:nr,:r ;i;rrf� <Fr 
· '�f<.rcmr'f. i f� �rfcfir �".fn: <Fr s;rr 

�di?fdT t �1·,r) �- fm <FT GIT �aT 
t l?,f�� (�r rn cfir s;rr ·�WcldT � 
� cfi:�r �r <fir� if@ �r. q-rltlrr ��r�e; 
� .+JA'r -.:r�Rzr � �ff.n "fr� f;;rB" � 
� tr� ��� �Tlfw.: <fir q,Tfc �1 
�r -� .:rzrr crTfc f"fiq;c: 1fir_ rrt -� f�� 
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'<f;q·J �.: rr��l( cf'1I �1.: q\,r<lin::1 l:fi"T 
�cr-.=c.ra-r f�r lf f1;1,� �:, a\ �r +1'.�r 
� � �-:;:,;."' " " ;:,. "' '1(i·IC,,''-1 �'ef'P '�I<, ,,+-f ,�·'(-mr:1f 1<,f'>fFf'I f,. 
<Ii� <lirir�Jir �· mf<li ;;rr iUrrr' q.;+q··{,, 
�-� ���ir,r ii'-� �r �l� f,:;r�'i� 
!:TlFt,1 <t1 t � f:�·�T1li e!i"i{ <lir4c.JT{r 
e!ir ;;{ I i:mr ? tcffff, Ffil'<::, ��;;fi1liR >;nf � 

c:--. .. ' 

<!if efcr!:Tr f;;r.ffl �"fr.: cfif �fefar -r1r ·('.�, 
�r �.rtr. e!iT �<lig:T cf\'.<: ·inii �«% f �rr 
�r 1F!'r ';fpr �.:: 'fef'>fi<T �- ,n ·::;i-r �1 
f<f'l11'rr ��, � .r�r :;r.rr.ffif �f cfi.f, tj·� r.:: 
�cfi ;rf ·� aT 1F!'T �tj· �· cfi't fcff'+TW 
cfifir�f�.:i·t �� �i.:: �.,· <!it 3;j"fffla 
111f� fcti'Jfi· � �*'1 l:i�'cfITT:1 sr�N 

� �f( �T {::;i-r � >l"'>fTef � +!<fa �T -:a'fff 
� � ,qf<rar �- '+TT , � ? 

SHRI J. K. .OUJRAL: Sir, in their 
memQrandum .and articles ·of association, 
one of the ·things wbkh the Statesman 
h�ve, in principle

1 
kept f,1r themselves; 

says: ''Code of principles of democr.atic 
Government' and democracy." I hope 
they will understand after all these q urs· 
tions, .what is the democratic wish of the 
country, and they will understand how 
this House is reacting froµi all sides to 
their pres.ent method of functioning. I 
hope no further action. will be needed 
if· they heed to what the country is feel
ing, because if they feel that democracy 
is to be preserved then the democratic 
wish is being expressed here. 

So far -as the par.tioular incident is con· 
ct\nea, which Shri Madhu Limaye · has 
pointed out, as I have said just now, when · 
the deput�tion came to meet me that the 
incident occurred · in .the Labour Court, 
I was told that the presiding judge of the 
Labour Court has taken cogr.iizancc of 
that, and I hope something will happen. 

'-'TT irq f�'tq : fa;;;r.�f� ;;rrfqj�.: 
� 9i1rT �f<fi.ii � �� �if:s. � fcti sif-,r � 
�;"{' �. qf� 1ff lTTtfif lTnR � �rf'i.fin: 
mr-ct,:rr � qrn· ��r � ? 

SHRI I. K. GUJRAL,: It is difl1cuLt 
for-me to say Y<]S or no, b\It tha.t is what 
I was told. 

'-'Tr l¥� f�+rll : ar ;;rrr '>fr.-r"Pn:1 · � ' 

�rrt,1(1 <!i<:t q�r� �fcfi.f ,i,tf,- (;i'R<fiRr 
� fcti fsr��f� ';'ffftfiITT: � 9i1rT ;;i'']'{f 
ll'T1lif lftf� �fq;;:r "3'�T� lTTlfif lTilR � 
�..=fefif"{ f cfill·T I . 

SHRI I. K. GUJRAL: I -wm check it 
up. 

SHRJ HARI I Ki-SHORE SINGH: I 
11,nderstand that the whole .trouble ·.has 
started after the talk; of diffusion · of 
ownership of ,the, press. May I kuow 
from the Gove.mme.nt whether it is &Ware I �,f ' I of .the f,act that after this talk of <lei ink· 
ing the press from monopoly houses. the 
Statesma,j management has started harass, 
.i.ng. the .con;.esp,ondenls ' by 1:'11tting dowri 
their facilities .such as transport conveni
ence, tel�phone facilities anµ 'other _allow� 
ances, and ·if that is so, what ·steps do the 
Government pro_p,ose, to take'? I ,va·s ;ery 
surprised to hear from .the Minister that 
.:w.hile the ,ai;ticles of assoc_iation of · the 
Statesm.al} . were changed, the ·_Government 
sat tight and did not do anything. How 
is it that, the articles of association 'w�re 
permitte<!_ to· he changed, which has 
.eroded .the fr.e.edom :of the pre,s and of 
expression -in the Statesman? . 

SHRI I. K. µUJRAL: It is difficuft for 
1\1e to say in terms of timt: when· this di· 
Jficul�y· started. In any case the St'ates: 
man's difficulty star.tFd definitely -wh'en Mr.

P�an Chopra,· former editor of the States· 
.man .asserted himself and it is understood 
dha.t the board of trm,tees sto.od by him 
!(nd that is why not o�ly �e Editor but 
the board of trustees also vlere got rid of. 
This has happened "in 1968; it h'as hap· 
pened. as a coincidence 'that in the last 

-five or ,six year.s we' hrrve been ,sei;iously 
thinki�g · of delinking of the Pre�s. et�. 

S!TI' �!!\'� q'lf{� f«� : lTFf,'fT<P;fi}.f� 
+{'��' �<?,f;;rgr e!iT fcfa�nT cfiT Wof �of 
>l"ll;:r :a'oT -� �) (;i·rfcaT J;!'T.::C mefi'r<:: �1:.:r,t, � 

;;i'1•T�'finf e!iT qf<:� f�lff t �l:1· �·�il 

. ... 
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#  1  w rtftr w i^rr i  f ¥

w ^ r i t f t f w r  w w t  «M*r *  *m% 
^ # w r f r « r f  | w ^ w w t ^ w f r | ^  

v t f a m  w ttN fo r  fm ffi
art cjv % w  W &  arNr 
u m f t  M #  % tfh; a w r  *nr <n:
w r ? « f #  ? \

SHRI I. K. GUJRAL: This consists of 
two parts. So far as articles, cftc, are 
concerned, 1 am gives to understand that 
tbe Company Law Is looking into it. So 
far *s freedom of expression is concerned, 
we shall try io assert and see that free
dom of Kxpntmkm. not as a Government 
hot as part of this Moose, is preserved 
i t  every imitation wbicb is given that 
right under the Conatfostion.

SHRI INDRAJIT GUPTA: In view of 
the fact that the proprietorship of States
men nests in the hand* of a consortium of 
some of the tag monopoly houses in Uus 
ooentry, with as the Tatas, Marin Bum, 
Andrew Yule and so on and in view of 
the real difficulty of any independent- 
minded editor In getting along vith the 
proprietors of this type—(he Minister has 
already referred to Mr. Pran Chopra’s 
case; there are other casds also—I should 
Hfce to know specifically from the Minister 
whether tbe Government .has tbe capa
city, bow does it expect to uphold die 
freedom of tbe press for which he express
ed 'so  much concern? What concrete 
stops can tbe Government take other than 
bringibg in tbe legislation for diffusion of 
the ownership of the press which seems 
to have been indefinitely shelved? What 
other steps have the Government in their 
mind, which will at least give us confi
dence that die freedom of die Press is not 
going to be limited to words only where 
each big monopoly booses are concerned?

SHRI 1, JC. GUJRAL: Tbe question of 
•halving that measure does not arise 
We are committed  to delinking bod we 
ahnfl M **  forth mfiairtirfi b  this taanefit... 
i im m uU h ng) I  hope it wiU oof he long 
4fa»* We bave fqpi trying to evMve 
methods and measures whereby defatting

can tftke place— (Interruption*) So far 
as my friend's contention that this W *  
and some other papers ate being controH- 
ed by big industrialists, that is a fact to 
which we agree and that is why we are 
keen. We are committed that the delude* 
ing moat take place.

SHRI INDRAJIT GUPTA: My ques
tion was whether there are any other mea
sures by whiih they can uphold the free
dom of the Press in cases like this.

SHRI 1. K. GUJRAL: 1 think freedom 
of the press can be restored only wben 
those interest* which are known monopoly 
irrterMts 'are eliminated and that is the 
mam idea; nothing short of that 'will serve 
the purpose

SHRI JYOTIRMOY BOSU: This paper, 
Statesman used to be owned by Andrew 
Yule Company and people like Lord Ca- 
thew and Sir David Yule ran it to pro
tect the British monopoly interests in tbe 
country. The ownership has changed to 
some extent. They have planted as ma
naging director Mr. Irtmi on a monthly 
salary of Rs. 13.500, this is Mr. GujraTs 
garibi hatao. Whilst the Govern
ment is talking in terms of remov
ing IAS officers ft cm professional 
spheres and replacing them by proflbsakm- 
als like engineers, doctors, etc., in the 
Statesman the reverse is ihe process. To
day the Editor has not even the fttnctkmai 
power and if a reporter or correspondent 
wants some taxi hire or a typewriter or 
something else, the Editor has not tha 
power to give him the clearance. It baa 
to go to the managing director or one of 
their henchmen. A manager of States* 
man, Mr. Satfoshnath, went to the UN 
ILO conference as the employer*’ re* 
presentative and be is the Labour Cor
respondent. The news are thoroughly con 
trolled and news febout the opposition ia 
completely blacked out by the Statesman 
management and the Government Jointly. 
Is it a fact that one of tbe Delhi 
manager’s wife, Mrs.—I do not want to 
mention the name—is the interior de
corator for decorating Mr. Tramps home 
at No. 28 Tughiak Road...
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MIL SPEAKBR: I «n not allowing ft. 
Yw, are ̂bringing ia individual* who «re 
no! pceaent in the Homo.

,$im tYCmmOY »OSU: I shall re- 
fnu»e the question.

MR. SPEAKER: Ybn will make it 
wom.

SHRI JYOTIRMOY BOSU; No, Sir. I 
assure you. Will tlie Minister kindly tell 
us whdther it is « tact that a manage! 
of Statesman who had gone to ILO as 
the employers' representative is the labour 
correspondent getting two columns  lor 
writing on labour issues?

SHRI I. K. GUJRAL: I do not know; 
I will make enquiries.

rm tqgm qt*:  sfhw, fcr 

% ot* *r  fsra%

% $ «FT W % ?T8T ̂ »r

fTfR | I OT VI iTOWrTJWf *rt 

2s  <r̂r vt flsMr vt  i 

itr ffim rnROT wt  vfnrz 

‘ «nc wit fitful vft t ! xfc *PTPTTT-

wst OTfer urf̂rer vt & *f *wr w  

11 *rrw  ̂ fc

*rcfR *t *fr  qnrtr 

*pNnfr t»  tfr *rr  ft,  % 

srfw frrowr m «t$r TfT i for fm* 

to wfar n̂rar ws*rt % sn*r 

TOT*n ht fr "*rpr” %
-f----V- ft- ... -'»— .«■«*-. n  . .... . ...«f
qnmwrorr qntvnwe w

*?t w  *rert fom *r **$ «ft

?ft̂ %frrT<jrr̂vTf5m?nr

*f  ̂TPPT T̂TfT

«n% ntftw «Ft 

V*RT *nf9T *r ........

MU SPEAKER: You are not asking 
a question. Ask a question.

tw ifm <rN?:  mfw iwir

tft $9RT  4 1  ift

fifriwn 

sft I «rre «ft £ m*#t #w tf

WPTR-W HPT* # ft

*rw %  jq: | t

MR. SPEAKER: No question is being 
asked.  If the Minister could make onflt 
anything, he may reply.

<i i
SHRI MWRASOLI MARAN: Aft I Wh 
derstaad it, the crux of the problem which 
causes a tot of concern to ua ie the su
premacy and the freedom of (tee editorial 
side has been eroded in this instance of 
Statesman. May 1 know whether the Min
ister Is prepared to refer this problem 
to the Press Council and whether the Mi
nister is satisfied that the Press Council 
can solve the problem? Secondly, in this 
particular case State tnum happens to be 
a commercial newspaper.  Now  every 
party has Hs own organ. Let us suppose 
tomorrow the National Herald, which is 
the spokesman or mouth-piece of the rul
ing party.. . (Interruptions)

SHRI JAGANATHARAO JOSH1:  He 
said *%uppose”.

SHRI MURASOLI MARAN:  Every
party ha» its own organ.  Suppose the 
editor of National Herald, or the editor 
of a newspaper which is committed to a 
particular party as its official organ be
comes a turncoat and starts writing against 
a particular philosophy of the ruling party 
What is the position? Which shaU pre 
vail—the leditorial freedom or the jftrt- 
cular commitment of that party? I want 
a clarification from the Minister.

MR. SPEAKER: The question is about 
the High-handed methods of the manage* 
ment of the Statuman towards journalists 
Now its scope is extended to the freedom 
of the press, instances ire given end s 
question is asked that if they start writ
ing like this, what Witt happen.  After 
aU, this ia not a debate. A question can 
he asked only for factual Information 
Why do yon go out of die scope of the 
question?
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SHRJ' I. * . GUJRAL: Since a qoesttan 
has been e&ed and you frave permitted 
me to reply to it, I may say that therr 
is a basic difference between commercial 
newspapers and those paper? which cla«tr. 
to Ipe party organs. Everybody knows that 
in a  party p̂ aper the policies of the patty 
am being, projected. If you exdude them, 
by and large the press in this country is 
fm ,

SHRI MURASOLI MAE AN: Suppose 
the editor of a party paper becomes a 
turncoat and writes against the philoso
phy of the party?

SHRI I. K. GUJRAL: I cannot reply 
to a theoretical question. I can only give 
a general projection. In order to ensure 
the freedom of the press the supremacy 
of the editor must be there Only then 
the constitutional guarantees about the 
freedom of the press become realty effec
tive. About reference of the problem to 
the Press Council, it is a suggestion which 
we will consider.

SHRI ANANTRAO PATTL: There 
has been more and more encroachmcnt 
by the newspaper management on the edi
torial freedom and the Minister has also 
admitted this feet. May I know whether 
this important and banc issue has been 
referred to the Press Council, which has 
been established for maintaining the free
dom of the press and improving the 
standard of journalism and, if not, why 
aaC7

SHRI I. K. GUJRAL: Recently, the 
Association wrote a letter to the editor, 
a copy of whfeh was sent to me I am 
quoting a paragraph from that letter. It 
pertains to the deputation meeting. I 
quote:

“After reading the resolution, the wit* 
ness asked whether we had taken up 
our problems with you—that fife the 
editor—and what you had to say about 
it. He was told that, as -we under- 
stand the situation, yon~4hat is, the 
editor~'4id not held the authority and 

Boat* o f Directors of ,ffct States
man Ltd. had told you that you should 
confine yourself to editorial matters and

that the Managing Director was the
sole authority in other matters.**

This is the issue which I will examine 
from the point of view if I can refer U 
to the Press Council.

SHRI SAMAR GUHA As has been 
pointed out by Limayc, the editorial com
ments show a balanced view of the neW* 
and also help in getting a correct publi
city to certain reports. The correspon
dents of the Statesman were becoming 
bold and critical of the Government tide 
or of the Opposition side. In view of 
this, there has been a peculiat discrimina
tion of the news that appear in the Delhi 
edition of Statesman and in the Calcutta 
edition of Statesman. Some kind of news 
are published in DeJhi and some l»nd of 
news are blacked out in Calcutta. May 
I know whether it is a fact that the Chief 
Minister of West Bengal has been putting
a pressure on the management............
(Interruptions)

MR. SPEAKER* Please be relevant.

SHRI SAMAR GUHA: I  know i t  I 
am in possession of the facts.

The Chief Minister of West Bengal has 
been putting a pressure on the management 
of Statesman not to give publicity to Op
position view-potnt in the Calcutta edition 
of Statesman. I want to know whether 
the Government will inquire into the mat
ter There is a discrimination between the 
news appearing in Delhi Statesman and 
Calcutta Statesman. They have utilised 
the management of Statesman for their 
own benefit The Statesmw was critical 
about the Government 'attitude. The 
management was pressurised to help the 
Government to suppress the freedom of 
editor, news editor and correspondents 
May I know whether the Government will 
look into the whole matter?

MR. SPEAKER: The Question is about 
high-handedness of the management to
wards journalists and other employees. 
This is too much beyond the scope of the 
Question. It is not a genetal 4kenmkm 
about the policy of the Statesman or other 
matters.
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% f t #  far# *rc pn *jft 
$ferr $fatft<ftoc% * m t  i f  vtk 
*t mm *m  g eft fm  w *t? t  
$  <?fa \ m  v n  ^  j j ^ w c  

tm  * t *rrtr |  i

StfRI SAMAR GUHA; 1 swear I am 
in possession of the facte that there tons 
been » pressure by the Chief Minister of 
West Bengal on the management of States
man to black ou t news that appear in 
Delhi edition of Statesman and to curtail 
the editorial righto of news editors and 
correspondents.

n w f c w i  : *** tftT 1 W

iftft W flf t VT ^  |  I

SHRI I. K. GUJRAI: May I say that 
Shri Samar Guha who is a very senior 
Member of this House and a very leading 
Member in public life should not make 
a statement like this— ( Interruptions) 
I can only say this..........

SHRI SAMAR GUHA: I kno* it; I 
am in possession of the fact*.

3ft*T *  WT 

f  ? tftWTTtft Wtrir wnft I

SHRI 1. K GUJRAL: 1 want to wy
categorically that there has hum no pre* 
sure on any newspaper including the 
Statesman.

SHRI SAMAA GUHA: Presort has
h en  brought <m the management not to 
publish certain tiring*. You h*ve to  set 
op a Parliamentary Commiltae to find out 
whether there has really heen any pro- 
sure or sot. (Interruptions)

SHRI KRISHNA CHANDRA 
HALDER: I w«nt to  know from the hon. 
Minister whether Mr* C. R. Irani, as 
Managing Dirtctor, has usurped the fights 
tftxl -powers of the Xdftoriat Board end 
whether the Sum m on  has invested Rs. f 
lakh in Nachlfceta Ptftifcftttons started by 
Mr. A. ft. Shah and which b  finances 
hy CIA. . .

ftOL SPEAK**. b <m no| tjUwto* 
H. U U m  fitevjmt to.the #fthi tyi** 
tion. i t  It beyond the scope ** J *  
question.

SHRI I^USHNA CHAtflMM 
HAUENBJt; I  want to kfcdw **etS*r' 
every Mwspiper in India his sufem&ttnd 
the needed details »o the te x M to *  
committee set up by the Ministry of 
Information and Broadcasts hut &* 
Statesman has decided to go to the court, 
j want to know Whether tins is n fact or 
not and what steps we going to he token 
against the Statesman.

MR. SPEAKER: I am torry, it is vvot 
relevant to the subject W the main Ques
tion.

Mr. Baneriee.

SHRI S. M BANERJEE: This is the 
memorandum submitted to the hon. 
Minister by the employees of the States
man. The Statesman has no money to 
pay to its employees as interim relief as 
demanded by them till the appointment 
of the Wage Board. Bui I wnnt to know 
whether it is a fact that Mr. Irani, the 
Managing Director, had paid a sum of 
Rs. 1 lakh to th« publication called 
Nachikeia which is connected with the 
Congress culture and freedom organisa
tion. »atd to be financed by the CIA .

MR. SPEAKER: ft is not relevant to 
(he main question.

SHRI S. M. BANERJEE: My question 
is whether it w a fact that this particular 
publication has heen taken over by Jhe 
Statesman by paying another one lakh o f 
rupees.. (iMemtptkm) ft h  contained 
in the Memorandum^ le t  him sav ym 
or no.. .

MR. SPEAKER: Why should I ask 
him? It is not at all relevant

SHRI $. M. BANERJEE: le t  him say 
whether he has any infomtrtion Or not. 
I am tatiring about the Statesman* I «m 
not Miking about any other peper. tfeey 
are unable «o pay Its employees mi ’ the 
pound that they ere not having money, 
tnft they had paid Rs, 1 lakh W  Withi*
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keta Publication and have ultimately 
liken II over by paying another Rs * 
lakh, X want to know whether it is * 
fact or not. "

MR- SPEAKER It hat. nothing to do 
with thii. It w not a relevant question 
at i l l

SHRI S M BANHUKE Sir, this is 
concerning the Siatesman Let him say 
y«  or no.

MR. SPEAKER: It has no relevant? 
to fte main Question.

SHRI S. M. BANER7EE* My question 
is specific. They have no money to pay 
to their employees. But, here* Mr. Isjpni 
has paid Rs. I lakh to the Nachiketa 
publication which is an organ of CLA. 
I want to know whether H is a fact or 
not

MR SPEAKER You are bringing in 
allegations and names of those persons* 
who are not present in this Hoase or in 
a position to defend themselves I am 
very sorry, I cannot allow this

SHRI INDRAJIT GUPTA M least 
that part of the question can surclv be 
answered

MR. SPEAKER Which part'’

SHRI INDRAJIT GUPTA Irrespec
tive of any comments, about the other 
publication he can answer whether the 
Statesman which claims to have no 
money to pay its employee*, has actually 
invested Rs 1 lakh in wroc other pub- 
Ucation

MR. SPEAKER That >* tight No 
itames should he involved

SHRf h  K GUJRAL 1 am unable to 
say anything about «. This has been 
referred to and ! am asking them to took 
into H.

SHRI P. G. MAVALANKAR As you 
tightly pointed out, Mr. Speaker, Sir, 
this question originally was about the 
high-handed methods of the S ran, man

~ * S m n » d  «s~ori«ed hy th e '^ M rT

But 4he Minister while gmn£ several 
replies has chosen to expand the scope 
of the question and has gone into the 
whole question of the freedom of Press, 
rherefore* since the Minister has chosen 
to expand the scope of the Short Notioe 
Question by quoting even from Mr. 
Setalvad'* book, how it i* going to 
advance.

MR SPEAKER Please come *&> 
your question.

im *  m $8en t„ m  wt 
% $fiapr i *n*r m  i ^ r  % w

fc »

SHRI P. G. MAVALANKAR: * *

SHRI I K GUJRAL: * *

MR SPEAKER If you will see the 
proceedings, you will find that he was 
making these allegations. I expressly told 
him that he was not putting questions 
but that he was making allegations after 
allegations against him Why should you 
disturb the atmosphere of fhe House? 
Rather than asking a question which is 
relevant uh\ are you making allegations 
after allegations ugamst th-i M«*»ste!r?

I tokl the Minister that these are mere 
allegations; he need not answer.

PROF MADHU DANDAVATE: What 
is the wrong with the allegation?

w*wr : w  m 3ft naff sft 
^  tfh; ipnxr 
* * * * * *  ytriffrjwr i «rw $*irr~ 
tr o r  wt v m  vrb  |  fftr for*

% i

« W n *|tT S W t i

w sw rn^w r* m  mmr
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SHRI SAMAR GUHA: Sir* I rise on * 
point o f onto*. <

MR, SPEAKER: Despite my warning 
to him not to side-track but to ask ques
tion*, allegations after Allegations and aU 
that are made against the Minister.

: m m
n m  ÊTt *CT ?ft ITTT

vr ^  «rrr ^  *^htrgt 
*r % fro*r *t i ¥¥JT«rrr«T5ft^T 
fatft spV r̂ Tn T* 5TV »PT̂  *F> 
**n*r<r ^  ^  i tfaY 
* t*ft <tt q a r r r  «re ^  «t **

MR. SPEAKER: The point of order 
should not be one-sided. It was relevant 
for him to ask questions. But, he should 
not side-trtck and make all sorts of *1 
legations.

«ft m m  fir*rnft wncfcft : m

Mr. SPEAKER: I told him that he was 
not asking questions. But, he was making 
allegations after allegations. I shall sec 
if it is objectionable.

«ft mm  vrvcfeft :
*pt *rarm %ftr*t ^  «pt

I . .

MR. SPEAKER: All I can do is to dis
allow the questions and answers on both 
sides.

No more questions. I have Aid that 
everything said is expunged.

Now, Shri NUiraj Singh Chaudhary.

«ft p m  w *  w m  : *ns*rer * j? m  

^  &  %*rm tftWt i

** Expunged as ordered by (he Chair.

« rw w r*#w r t 
t o , i

« ro r  tffr*  i

tf t gwv t o  w s m  : m f t
f%nr̂r aft % srur % mx $

i n r * t f j r * i r  ^  w r f t  v t  wk

w  i Sr m<* 3 rr%  t  f a
,i?Tf?T 8|fs> irrfwf vtiviivn: % 

5WTVT sttt, *r̂ t <rw *ftw | fffW 
% far?, ?rt $ qn?Tfn; jg fa aft 
s t v w ^ p r  <ur ^  f«r5rt«
*TT$ Vty ?Tp 33 srw ifrt f̂t 
ffTVR tft VRrhPTT V*
3WT *r«ft *r£te*r «r$ *r*nra *r$r Sr irra 
l ?

SHRI 1. K. GUJRAL; It is a strange 
type of question. May 1 submit that an 
allegation was made----

MR. SPEAKER: Kindly, let him not go 
into that matter again.

SHRI I. K. GUJRAL: I am not going 
into that. I am replying to his question.
I was saying that my hon. friend Shri 
Samar Guha had felt that the management 
was under our pressure, and here my hon. 
friend Shri Kachwai feels that they are 
under our pressure. The two *re •elf- 
contradictory. That is not the question 
at issue now; the main issue is that a 
woriung Journalist had tepresented to me 
and given all the documents. Tfap issue, 
definitely, as I put it to the House is, free
dom of expression for editors and journa
lists. and I thought that all sides of the 
House would be equally concerned ibout 
it. So, i! my hon. friend feels that the 
management has a case, I do not think 
that it is fair to this basic concept that 
freedom of expression must be preserved 
at all cost
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•ft * 0  (TO*) I *%
^  î rw*Rt *rm  f^rr ? ........

K *w  h^Nw j v t f  *fr?pi 

1

12.04 hrs.

PAPERS LAID ON THE TABLE

N otification  re. delim ha tjo n  o f  
A ssem bly  Constituencies o f

PONDlGHJUtRY

THE MINISTER OF STATE IN 
THE MINISTRY Ot LAW AND 
JUSTICE (SHRJ NITIRAJ SINGH 
CHAUDHARY): 1 beg to lay on the 
Table a copy of Notification No. S.O. 
447(E) (Hindi and English versions) 
published m Gazette of India dated the 
25th August, 1973 containing Order No 
4 of the Delimitation Commission in 
respect of the delimitation of Assembly 
constituencies in the Union territory of 
Pondicherry, under <iub-section (3) of 
section 10 of the Delimitation Act, 1972 
[Placed in Library. Ser No. LT-5613/ 
73].

A nnual R eports, etc . o f  West  Bengal 
Agro-Industries C orpora iio n  Lt d ., 
Calcutta and M ysore St a il  A gro- 
Industries Corpora i ion  L td., Banga

lore fo r  1970-71

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE): 1 
beg to lay on the TaWe—

(I) A copy each of the following 
papers (Hindi and English versions) 
under sub-section (I)  of section 6!9A 
of the Companies Act 1956.—

(a) Annual Report of the West 
Bengal Agro-Industries Corpo
ration Limited, Calcutta, for 
the year 1970*71 along with 
the Audited Accounts and the 
comments of the Comptroller 
m i  Auditor General thereon.

(b) Annual Report of the Mysore 
State Agro-Industries Corpora
tion Limited. Bangalore, for

the year 1970-71 along with 
the Audited Accounts and the 
comments of the Comptroller 
and Auditor General thereon.

(2) A statement (Hindi and English 
versions) showing reasons for delay io 
laying the above Reports. [Placed m 
Library. See No. LT-5614/73].

W il d  L i f e  (T ransactions and  T a x i
d e r m y ) R u l e s , 1973

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(PROF. SHER SINGH). 1 beg to lay 
on the Table—

(1) A copy of the Wild Life (Tran
sactions and Taxidermy) Rules, 
1973 (Hindi and English ver
sions) published in Notification 
No. G.S.R. 198(E) m Gazette 
of India dated the 9th April, 
1973, under sub-section (2) of 
section 63 of the Wild Life 
(Protection) Act, 1972.

(ii) A statement showing reasons 
for delay in laying the above 
Notification. [Placed tn Libra
ry. See No. LT-5615/73].

S tatement re. Correction o f  A n sw er  
to U.S.Q No. 4426 kb. M adras-Port  

Blair Service

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI M. B. RANA):
I beg to lay on the Table a statement 
correcting the reply given on the 27th 
August, 1973 to Unstarred Question No. 
4426 by Shri Shanker Rao !*vant re
garding Madras-Port Blair Service at a 
Loss by Shipping Corporation of India. 
[Placed in Library, See No, 5616/73].

N otifications under  Essential 
C om m odities  A ct,  1955

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): I beg to lay on the 
Table a copy each of the following 
Notifications under sub-section (6) ot
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section 3 0f the Essential Commodities 
Act, J55S>~

(i) The Textiles ^Production by 
Knitting, Embroidery, Lare 
making and Printing. Machines) 
Control (Amendment) Order, 
1973 (Hindi and r?nglwh ve?- 
sions) published in Notifcatkm 
No. SO. H85 in Gazette of 
India dated the IHth April, 
1973.

(ii) S.O. 1186 published in Gazette 
ol India dated the 28th April, 
1973 containing corrigendum to 
Notification No. S.O. 3IW» 
dated the 21st July, 1971.

(iii) The Woollen Textiles (Pro
duction and Dton button Con* 
trol) Amendment Order, 1973 
(Hmdi and English version!,) 
published in Notification No 
S.O. 24)2 in Ga/e«e of India 
dated the 25th August, 1973. 
[Placed m Library. See No 
LT-S611/73).

S t a t l m e n i  r e .  C o r r e c t  io n  o f  a n s w k k s , 

to  U.Jy.Q. No. 1582 r*.. Pknsjons t o  
FR£ED0 M«F1GHT£R M ?S  AND M L A S *N» 
U.S.Q . No. 4862 r e .  C a s u a l t i e s  w r i n g  

PAC REVOLT IN U P-

THE DEPUTY MINISTER IN 1 HJT 
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): 1 beg to lay 
on the Table—

(i) A statement (i) correcting the
reply given on the Kt August, 
1973 to Unrtwrred Question No 
1582 by Shri Ramavatar Shafctn 
regarding grant of penakm to 
freedom fighters amongst Mem
bers of Parliament and State
Legislatures and (ii) giving rea
sons for delay in correcting the 
reply.

(ii) A statement correcting the re
ply given on 29th August, 1973 
to Unstarred Question No, 4862 
by Storf R. R. Singh Deo re* 
garding casual ties doting the 
exchange of fire between Army 
and PAC in V.P. [PlactJ in 
Library. See No. I.T-5618/73].

Paoprr anl toes Accounts an» Baianck
<0 ’tm to& tow n*'* '

HON BHANG* of P. A r .D ep rr .

THE DEPUTY MINISTER m  THE 
MINISTRY OF COMMUNICATIONS 
(SHRI JAGANNXTH PAWADIA): 1
beg to lay on the Table a copy of the 
Profit and Loss Accounts and Balance 
Sheet (On accrual b%*is> of the Tele
communication Branch of the Indian 
Posts and Telegraphs Department for the 
year 1971-72 (Hindi and English ver
sions). [Placed in IJbrary. See No. 
LT-5619/73].

In d ian  N a v a l  A u xiuvaj* S ervice 
R e cu i a t io s s ,  1973

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI
I. B. PATNAIK): I beg to lay on the 
fable a copy of the Indian Nava! Auxi
liary Service Regulations, 1971, pub
lished in Notifictition No. S.R.O. 232 in 
Gazette of India dated the 1st Septem
ber, 1973, under section 135 of die Navy 
Act, 1957. [Plated in Library. See No. 
LT-5620/73].

SnrATRMfcNT RE. CORRoClION OF ANSWER 
i o  U.S.Q, No. 347# re. « .ow Banking 

PROGRESS IN BUiAK

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI); I beg to lay on 
the T»We a statement (i) curseeting the 
reply given on 17th August, 1973, to 
Unstarred Questio* N a  3478 by Hu
man Kamala Kumari regarding slow 
banking progress in the State of Bihar 
and (ii) giving reasons for detay tn 
correcting the reply, iPitied to Uhrarv. 
See No. LT-5621/711.

SfrATfcMfiltlS SHOWING ACTION TAKEN BY 
GoVfWNUENT ON ASfURANCfcS. PROMISfc 

JiTC

THE DEPUTY MINISTER IN 1HE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI B. SHANKARA- 
NASNDh I beg to Jtav on the Table nine 
statement# adenHttt tb* a c t a  taken by
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Government on various assurance, pro mises and undertakings given by the 
Minister* during the various sessions of Lok Sabha:

Fourth Lok Sabha

(1) Statement No. XXXtt Seventh Session, 1969.

(2) Statement No. XXX Ninth Session, 1969.

(3) Statement No. XX Eleventh Sew>ion, 1970.

(4) Statement No. XXIV

(5) Statement No. XV

(6) Statement No. IX

(7) Statement No. Vll

(8) Statement No. Vll

(9) Statement No. H

[Placed in L tbran. ,W No. LT-562.

J2.07 hr*.

COMMITTFE ON PETITIONS 
MINUTES

MR. SPEAKER- No*, item No. 12 
Stfri A P Sharma. He is absent. Then, 
Shri lshaque Sumbhali Hc »s .‘Iso 
absent.

SHRI K. k  CHAVDA (Paian). 1 
am also a Member o( that committee 
So, 1 cun l*y ft an Ufcr Tahh of the 
House.

MR. SPEAKER: Let him ex-
press his regret that the other two Mem* 
hers are absent and then say that on be
half of those absent Members, be n  lay
ing it e* the Table of the House.

AN HON. M£MB£R: Shri lshaque 
Sambhali has just com' to the House.

SHRI ISHAQUE SAMBHAU (Am- 
roha): ( apologise for my absence

I beg to lay on the Table the Minutes 
of the Twenty»aecoad to Thirtieth Sittings 
of the Committee on Petitions.

' Second Session, 1971.

Fourth Session, 1972.

Fifth Session, 1V72 

Sixth Session, 1972.

Seventh Session, 1973.

Eighth SesMon, 1973.

73}

MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, I have to report the 
following messages received from the Se
cretary of Rajya Sabha — 1

ti) “In accordance with the provisions 
of Rule J27 of the Rules of Procedure 
and Conduct of Business m the Rajya 
Sabha, 1 am directed to mfovm the Lok 
Sabha that the Rajya Sabha, at its sit
ting held on the 3rd September, 1973, 
'agreed without any amendment to the 
Reserve Bank of India (Amendment) 
Bill, 1973 which was passed by the, 
1 ok Sabha at its fitting held on the 27th 
August, 1973.”

(ii) "In accordance with the provisions 
of Rule 127 of the Rules of Proce
dure and Conduct of Business in the 
Rajya Sabha, I am directed to inform 
the Lok Sfcbha that the Rajya Sabftt, 
at its sitting held on the 3rd Septem
ber. 1973, agreed without any amend
ment to the Foreign Exchange Regula
tion Bill. 1973* which was passed by 
the Lok Sabha at its sitting held on the 
27th August. 1973."

0K) “In accordance with the provisions 
of Rule 127 of the Rules of Procedure 
and Conduct of Business in the Rajya 
Sabha. I um directed to inform the I-ok
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Sabha that the Rajya Sabha, at its sit
ting held on the 4th September, 1973, 
agreed without any amendment to the 
Indian Railways (Amendment), Bill, 
1973, which was passed by the Lok 
Sabha at its sitting held on 29th August, 
1973.”

(iv) “In accordance with the provisions 
of sub-rule (6) of Rule 186 of the Rules 
of Procedure Und Conduct of Business 
in the Rajya Sabha, 1 am directed to 
return herewith the Orissa Appropriation 
(No. 3) Bill, 1973, which Was passed by 
the Lok Sabha at its sitting held on the 
28th August, 1973, and transmitted to 
the Rajya Sabha for its recommendations 
and to state that this House has no 
recommendations to make to the Lok 
Sabha in regard to the said Bill."

(v) ‘In  accordance with the provisions 
of sub-rule (6) of Rule 186 of the 
Rules of Procedure and Conduct of 
Business in the Rajya Sabha, I am dir
ected to return herewith the Manipur 
Appropriation (No. 2) Bill, 1973, which 
was passed by the Lok Sabha at its sit* 
ting held on the 29th August, 1973, and 
transmitted to the Rajya Sabha for its 
recommendations and to state that this 
House has no recommendations to make 
to the Lok Sabha in regard to the said 
Bill."

ASSENT TO BILLS

SECRETARY: Sir, 1 Jay on the Table 
following two Bills passed by the Houses 
of Parliament during the current sesuon 
and assented to since a report was last 
made to the House on the 31st August, 
1973:—

(1) The Appropriation (Railways) No.
3 Bill, 1973.

f

(2) The Payment of Bonus (Amend
ment) m ,  a m .

' 12*10 tars.

COMMITTEE ON PUBLIC UNDER
TAKINGS

F o rtieth  R a p o k r a n d -M inutes

SHRIMATI SUBHADRA fOSHl (Chan- 
dm Chowk): 1 present the following Re
port and Minutes of the Committee on 
Public Undertakings;—

(1) Fortieth Report on ‘Role and 
Achievements of Public Under
takings'*

(2) Minutes of the sittings of the 
Committee relating to the above 
report.

COMMITTEE ON GOVERNMENT 
ASSURANCES

S ixth  R lport

SH1U C. K. JAFFER SHARIEF (Ka- 
nakapura): 1 present the Sixth Report of 
the Committee on Government Assurances.

COMMITTEE ON PETITIONS 

T hirteenth  R eport

SHR1 ISHAQUE SAMBHAL1 (Amro- 
ha): 1 present the Thirteenth Report of 
the Committee on Petitions.

SHRI SAMAR GUHA (Contai): I had 
given notice of an adjournment motion 
on the shortage of supply of foodgnuns 
to ration shops all over the country. Let 
me read it out.

MR. SPEAKER: No, no.

SHRI SAMAR GUHA: This is the last 
day of the session. There is a serious 
food crisis all over the country,.^.

MR. SPEAKER: I have not atioftto* the 
adjournment motion, nor have 1 allowed 
the reading of it here.
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m  * *  * *  A r t  t  f a  art 
fatff #  **3f? $  *5  $ n  
iftf&t f o w l ,  m  «rc m ar $ r

v i ;  I:
r e f t  v t '4 fc* w M r  3rrs?> i . . .

* * * * *  f t r f / t f f ( ^ r r f i m )  * 
w *  <bt w r  ircsra % 7

V *  f a t  f W I 1 ’A fbr wtff «r, w  > r
|  — « #  <rc f a  *r$ sm s  I  | i

^  qifo w f i  .
www *rgfcir, *t<t * « w  t  . .  
* r?  fa«rer ^  a n t  | ,  % far $*t ^ r  
% 1 1  

w«*w ngftv sm $ fafor It *ft 
**rr t o  *fr *$?r ^Yanrr i

w *«r *c$s*f: t  *rw sr *rnr ?* i r f
SRcfT |  ——5?J ^DJR % » T*ff S''TFT Tqt
I  — Tt^rr^r ?*rsfr & m  ?r t o t  v<  ;

* S «  f ttfR l *OR*> fJT «m  
^  th  vt srmr *rc?r ’Rtt 
*  * j  i

SHftl PILQO M o m  (Gpdhra): Do I  
take u  that you want to become an a»(io* 
naui?

MR. SPEAKER: With you, it win be 
very difficult to lift up any aircraft'

SHRI P1LOO MODY: I wfll coranw- 
nkqte with you.

w  v»® h5?#, " «wwr ,nfi*Pflr,
« r f t * w ^ « ! * r  m i f l t
fra Mfcrf, > . k , y ...t  ̂ im ....
fj Ĵ(N W  V i  W nl ^Wf* IBi

-V.t A. 1 ! JL m!../.. .. M -.,» -J. 1  * * «» fcJ
W < $ * *  %  ,
2927 L. S—2

1895 (8AKA) St Re. Additional 34.
D. A.

* * * * * $ & « : *  !RT5T l^cT gf-~
qfffaj? * r t  i t o
tr& w fr  ftr»rs ^ftfspr 1
% far f^-r^T ?rnr ^  smrr | ,  #  5if?:arr«fir 

?r ^5  1 1  ^  %
^ w i t  ^T3arr 1.

«fir fcww (*tof)
qrrjTrr f w  ^rrtr 1

n # m  t  ^  ^
w  ^ 1

sft r**i  ̂ *T r: t r r a r r ^ ^  ift^W
w  *rrr ^  ^  1 1

ff«wr »kfhw 
*n^nr 1

SHRI SAMAR GUHA: Would you 
kmdiy allow me to read the adjcwrament 
motion?

MR. SPEAKER: I have not allowed 
any adjournment motion.

Order, please. No Adjournment Mo* 
tions

SHRI K S CHAVDA (Patau). 1 have 
also given notice of an Adjournment Mo
tion. (Interruptions)

SHRI S. M, BANERJEE Sir, there has 
been a slash in the quantity of wheat ra
tion distributed m Uttar Pradesh. I want 
to know from the Minister concerned . . .  
(Interruptions)

MR. SPEAKER: Order, please.

Now, the statements may b« laid on the 
Table of the House.

12.16 hn.

STATEMENT ** , GRANT OP ADDI
TIONAL DEARNESS ALLOWANCE TO 

CENTRAL GOVBRJtttiBNT 
EMPLdYfcES

*MB M W ISrni O f MNAMCtf {■ •*!
YESHWAHTRAO CMW«U»>
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to lay a statement on the Table of the 
House.

Statement

On the basis of the recommendation* 
of the Third Pay Commission, Central 
Government employees were sanctioned 
three instalments of interim relief,  the 
last being effeotive from the 1st August,
1972.

2. The Pay Commission in their final 
report have inter dia recommended that 
the dearness allowance should be granted 
in the context of the revised pay struc
ture, recommended" by them, which is re* 
latt l to the 12-monthly index average of 
the All-India Working Class Consumer 
Price Index (base 1960 *• 100) for the pe
riod ending October, 1972 which  then 
stood at 200 points The Commission have 
recommended the grant of dearness allow* 
ance for every 8 points increase in the 
12-monthly average of the All-India Work
ing Class Consumer Price Index (base 
I960 a* 100) and not with reference to 
the Wholesale Price Index of .otnmodmes. 
Accordingly, dearness allowance in terms 
of these recommendations became admis
sible when the average reached 208 on the 
30th April, 1973.

3. Pending examination of the recom
mendations of the Third Pay Commission 
relating to dearness allowance formula, ad
ditional deamcs* allowance has been sanc
tioned provisionally to employees draw
ing pay upto Rs. 57S per month, with 
effect from the 1st May, 1973, apart from 
the interim relief sanctioned earlier.  A 
further instalment of dearness allowance 
In terms of the Third Pay Commission’s 
recommendations can fall due when the 
12*monthty average of the All-India Work* 
log Glass Index (base 1960 ** 1001 reach
es 216.

The latest available average index figure 
is |or the motto ending June  fWek 
•taftde «t 21416. 1htlM lr««« W  
index for fee month of July, 1971 Is <*- 
pected to become available sometime <fu* 
tog tfce latt*f ball ot this mmXh whm 
the podttoa m  be eefjenwd-

$6 

tU J IMU

STATEMENT K& M.M&m affiAJt 
SHARDHANAND COLLEGE

THE DEPUTY MINISTER IN  TUB 
MINISTRY OP HOME AFFAIRS (SHKl 
F. H. MOHSIN): I beg to lay a atatement 
on the Table of the Houae.

STATEMENT

According to the information received 
from the Delhi Administration, on the 
23rd August, 1973 at 9 aon., die students 
of the Shradhaaand College, Alipsr stop
ped a D.T.C. bus in frost of the college 
and deflated its tyres. The bos was plac
ed in an oblique position on the G.T. 
road bringing the entire traffic to a halt. 
Some of the students are reported to have 
indulged in stone pelting.  Due warning 
asking them to refrain from acts of vio
lence was given  However, it proved in
effective. The use of tear-gas was ordered 
when an attempt was made to set  the 
D.T.C. bus ablaze  A constable of PS 
Alipur wv» also reportedly attacked 1 
some students and taken inside the college 
compound from where the stones were 
being hurled. The police was then order
ed to enter the college compound. The 
situation was brought under control in the 
afternoon following discussions with the 
Principal and the students of the college.

The Delhi Administration have also or
dered a magisterial inquiry into the inci
dent of the 22nd August in which a stu
dent of the Shradhat&nd College was al
leged to have been assaulted by  some 
D.T C. conductors. Efforts are also con* 
tianoualy made to redress the grievances 
of the student community in regard to 
transport arrangements.

11.17* lit.

CORRECTION OF AMSWBR TO M  
NO .m m  INCREASE IN NUMBER 

OF T3. CAM

tm  m m m <* aw**» and
FAMILY
aucAX* t tit % «r • m m* <*

I

sm td m «. m
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the tabte of the Home.
Statement

While replying to * supplementary ques
tion by Sbri Mahadeepak Singh Shakya 
in  connection with the Starred Question 
No. 728 answered on the 16th April, 
1973, it was, stated that the B.C<G. Vac
cination Programme was not just atow a 
jm t Of the National Programme.

This statement was subsequently check
ed and I  want to clarify the position that 
the B.C.G. Vaccination Programme b  no 
longer a separate scheme under the Na
tional Tuberculosis Control Programme, 
bat ‘an integral part of it.

It is regretted that the mistake was not 
jaoticed earlier.

12.48 hrs.

STATEMENT RE. GOVERNMENT DE
CISION TO REDUCE THE QUANTUM 
OF ALLOTMENT OF WHEAT TO U.P.

AND OTHER STATES

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE): I beg to lay 
a statement on the Table of the Hous<\

Statement

Allotments of foodgrains from the Cen
tral Pool are made to the State Govern
ments every month taking into account 
the over all availability in the Central 
Pool and the needs of all deficit and dro
ught affected States. In view, of the diffi
cult food supply position in the country 
resulting from last year’s inadequate and 
erratic rains and consequent wide-spmd 
•drought conditions in die country it has 
not been possible to meet the entire de
mand* of the State Governments. Every 
effort is, however, being made to meet 

«*etaittially the requirements of the dro
ught affected aged ***■%%

Oft account of A* shorfcfcn in Ike

tOu»eiiai& Ass stock* bv Aaoi*
«***» iw estotyto lecp a .i*Ba>

9m In «ff

the next rabi crop* supplies to Sfetes have 
to be regulated taking info account the 
present stocks available in the Central 
Pool and the expected imports from ab
road. Keeping in view the prospects of 
the current kharif crop a reduction in 
the allocation of wheat during September 
was made to U.P. and other States. Reduo 
tion of allotment in the case of U.P. 
should not cause undue hardship as U.P. 
is surplus in rice, wheat and coarse grains 
and due to recent wide-spread rains there 
has been allround improvement in kharif 
crop prospects in Uttar Pradesh.

12.18 hrs.

STATEMENT RE. ACUTE SHORTAGE 
OF FOODGRAINS IN KERALA

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE): I beg to J*y 
a statement on the Table of the House.

Statement

Kerala is deficit in foodgrains and has 
to depend on supplies from the Centre. 
The monthly demand of Kerala for rice 
is 70 to 75 thousand tonnes. Till the 
end of 1972, there was no formal allot
ment of rice to Kerala. The State Gov
ernment was permitted to draw its foil 
requirements of rice for meeting the pub
lic distribution requirements from the lo
cal Food Corporation of India depots 
where Central stock* are held. Due to 
severe drought in the country during 
1972-73 causing gM derehlc damage to 
kharif crops, Cents* has to step up sup
plies of foodgrains $9 tjhe States and this 
has put considerable strain on the stocks 
in Central pooL The fcvaUability of rice 
in CentraT Pool was also affected due 
to short-faQ in procurement of rice dar
ing the current kharif seaiett. The **a!t- 
ability o f rice In the world market it also 
very few And prices are exhorbitant It 
has noU beeto possible to pur
chase ttiv  Cram aM id  io rentomlti 
Ab im frf i The adhHiMMts Of rice l̂ pd* 
therefore, to be cmtaBad h  respect of a9 
deficit State tectedfng Kerala m m  M r .
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[Shri Annasaheb P. Shinto}
1973. i*  9wfcr *6 BHfte «*»* * *  d ll 4tt 
the rtce stfpplks, 6e «**« sq tfttw w«* 
substantially increase*. th e  am fcly *  
tatment of wheat to Kfetfteftoin Jfcwaiy 
to April, W 3 w*t only 7M0 M  and 
this w u  increase* to 30 to M tfcoosnnd 
tonnes froirt May onwards. H n» 4M»o 
was no overall redaction in the aJlotaSMmt 
of foodgrahts to Kerala as » nM e. The 
tofel suppltes of foodjTiioi t# Xm iIi 
during latraary to Jtffy, 1973 atmwnied 
to 542> thousand tonnes as against 497.7 
thousand tonnes suppfcsd dnriftg the cor
responding period of fast yetr.

Steps have been taken to ensure that 
adequate stocks are maintained with F.CX 
in Kerala

1U 9 hn.

STATEMENT BY MEMBER RE COM
PANIES PRODUCING SCOOTERS AND 

MOPEDS

sft m  t o n  ( itv T ) «rwrer 
%tt l^T *TT JPTPT

w f ^ W | i  « n f r ^ r f w r
^ sfr* fwigVTK STfflTC % ^
v m t f w r  i m  w<> 2 62 s  % m r *  %

1973 l i t* #  fa  t o i  q & li
ffro m w r  « ver m r  wi%  
arFft *nfr wrfrpaff % *f*r̂ r o tp c t

$  I Uf
ftw fsr  m s  i  1

t o  «f?ft v?  msr vt VRT 
m m  I  f ti <ptT ^
t.» *A. Jtf .  ...  . >  JV Jl» O

x m m m  two w w r r  t t o t t  
ipgffe % »nft »iW* t e r n  SBRFT
#  ? •&***& J t  lift* fNwT for*

v n  < k  jR?r t o t  wpfr a b p m
W l w R

w f t  $  ^

t  »ri»r w w r j  f t  * « *
flwfa W T % 5€TT*?% tf lf lf t?  W fdr

(«* fc jp rc  sraRt) . wra#r «r*wr 
<wjwpr, w  *rra <wwr lPiwr
T̂ivfT 5  *  *RW VrTTCTPF ||W uW lv i

snrfTsr f t iM *  ^ R rt tMNfr n̂pft*r 
% iflW  *(ff fSfilfV *PW w w  ’•FT 
t o | i  ^  ^rr f  9 m  
i « ? 3  v t  w ntrfiRr nmr # r  202s  , 
% w  (<r) gt»r % #w# tf&faw 
^«ftf*wfw sr n ^  *pt #mr
v g r S iy z m i i  1 zm . fo**- 
r ? r f ^  ^TT ^T%t^ —

m $  ^ 5rfbrr srn^r
fsrfirffy f?r m  ^  ^* r- 
f W  % ^wf«r
sm?^ f w  t iftW
vr fawfor vk  ?gr »wrfipft %
«r t<srt vrcntT iwvnr^mT 

t  j”

W  ^  ^  f  i

^wr ^ ny itfr w  <rr fv  
>pt fW wr wr^hr w f w t  % % 
«cwr*ft fW ft y^fhr ^  |  i 
«nr ^wpft f fw r  f  t

19 % fir I t #  % TW5&
i^ T O fir f« r ? ^ fr  *frr *sff #  
fRRR fftw  wm tfiprnr |FpMT 
m  |  1 ^  ^
*wl ^  fKp̂ Wr If JNI W l  !IV ^ f W t  
r a t  t|r  | , f W  58|*6w A  
t i t  f w r  m  % %br # f t  ffftoff m  
W fa m  W  f  * i * r N  
1^ 7 % % & 0 sw fc
■lML»-.i». l Ĵfct . I .A.... -fc. A>< \A jjfc

w § * f  i f
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cfe!fl 9i1" %T{ •• ·� ,qefa- if,-�� cf WR"T .. 
m� cfiT iffl � �fcfi'.:ur cfi"� ;,rn: cr');:r 
crq-'f "iil" :of$T{ ;r{ �efa- if,- �- � 
9i1" � >ff'.f.l!'T �h: 'JfFfcfi"Rf cfi"f � · 
'<fi� if,- f� 'fU :i;fn: � l)ef �f clcfi"H 
3fTCcf cfi"� I 

era- cfi"T.:ur �· �B" c1;_fa cfi"T �h Jifo 
� � ;:;rn:r �� cffs>f �lfr;r if,- �er # 
�B" H:�

f

o if· fcr;irrsr�q·. �· ':J�,;j'� fcfilTT 
·;rlff � I � �cfi � rfT+f cf, T 'll� �· 
�('{� rf cfi"BT, f;:;iB"cfi'T fcp i-i� �I � 

5fcli'H ff�lffl'f cfi"T �fo �;:t if,- om: if: 
f.:rurlf, �� fcr�r �);r � for;rr 
l.1:cfi"<f.T ;:t '3c'TT� 5fHJ:'ll � f� � if,
·ofT� if <Xffiolf �· �cfi'T cf>){ �of'cf �T 

� I 

·12.20 hrs, 

RE. STATEMENTS LAID ON THE 
· TABLE 

r i>;ft' �e� f ofiI(�T <-1l�qr.) ( TcITfuin:) : 
·�elf� ;:;i-r, � ·lf� �le;:� cfiT m 

cti+f cfi� cli"T +fT+r<R'T �HT <Tlff � I 
mer ;:r � � fcfi" +rm +r� oflffrf 
#'if I +fi;ff ��)<tlr � � of<Tfcf ;,@ � 
�, ;:jfof fcfi" �r.i�-iM.: if,- r� ?r � rn 
cfT �� .,�')' �I cf� �� i'ir 1 

SHRI INDRAlIT GUPTA (Alipore): 
All these items 18 to 22 were just laid 

. on the Table of the House. They should 
actually be read in the House. 

�1 �� ·f�1 qf"'"qqr: �elf� 
�I �T .i� if�� 'RT�) <Tm� I 
:l;ff� iit cfiT cf>)cr *11 cp+f fcfim � r 
t ? . � w .�r +iITT � � 
�q� �;, � Ef<:IT � t I +f�T_ ��lf 
mJ'f V: ii � �, �+r: ':J �· ;;rFl .:rT 'iff�rf I 
( ;.'t(�'<.{FfJ 

SHRI INDRAJJT GUPTA: Items 21 
and 22, both oi which concern the very 
serious food crisis; were laid; they should 
be read cout here.· 

��.:r:(� ' +1'�1� ·� � � 
.:r{f r� � i' I 

l!.lT �c� f��r c;"T:.\"g!{t : �vm 

��, ¥r � r� �, li�r +r� �., 
<fiT ��·���I � � cfiT 
ffiWa-T�f�� I ��cf>l' 
m -��r � � � , ·if ;:;i-r;,";ff �m 

f<f> �� � cfiT m fcficf;rr cp+f fcplff 
i(lff � I (t�cfeH-1) 

MR. SPEAKER: After the statements, 
rules do· -not permit qu_estions being ask -
ed. If there is a .sp�cip.c question that 
you wa_nt to raise, sometimes in 'the day 
he can make a statement in reply. 

SHRI K. S. CHA VDA (Patan): Rules 
do no_t permit the statements being laid 

on he Table, of 1he House. 
. 

SHRI S. M. BANERJEE (Kanpur): I 
wrote to YQU in the morning, when I 

SHRI ATAL BIHARI VAJPAYEE: saw the On:Ier Paper. I wanted to raise a 
And Members should be allowed to seek point of order on two items-No. 18, 
clarification. dealing with dearness allowance to the 

Central Government employees and No. 
MR. SPEAKER: Copies were availabl� 21 about the supply of wheat to U.P. I 

in the Notice Office. know that 216 points will be reached next 

SHRI INDRAJIT GUPTA: I came 
through tb Notice Office nnd they told 
me that one statement was 'available; the 
othP,rs were not there. 

month: The dearness allowance will have 
�o be increased 'and you must allow us 
to have a discussion. I know that they 
have given only Rs. 7, 8 or 10 ...... (ln. 
terruptions) 

--··J.::,,....;. .. ..,,, .. -.�-.-:=r:� -· 
. 
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SHRI INDRAJIT GUPTA: Mr. Baner· 
jee had written to. yqu already today and 
you said you would allow. You said it. 

MR. SPEAKER: I am going to allow. 

SHRI SAMAR GUHA (Contai): The 
hon. Minister b'as laid a statement. My 
adj.ournrnent motion was precisely on this 
poini. 

MR. SPEAKER: I did not allow any 
adjournment motion. 

SHRI SAMAR GtJHA: In my adjourn· 
rnent motion I said that there was shortage 
of stocks in all the ration shops in the 
country ...... (Interruptions) 

�IR i:r�t�i:r : !/Tr.: <fiz.t � -i:rfffi 
� <fiz.t � err �llrr � <f.'rf;;iir �f<fii! � 
%f ?r.=c � � rr.: .rm rn � 1'.f fffi � 
f<fi'ir ;;rr� � I 

� �« o �ii o °'��1 : 0 <fi�r 11TT.: 
;,@ <fi"&, 0if :i;ff'Cfe!iT f��<ti't fa<rr 
� 

S>;Tf g<fi'f "l� �ai°'Tlf ( l!{�T) : 
� � rr.: �� � � �eft · 
� � f;;r;,·� � � f��T �Taf � fcfi 
�'+IT qi� en: w ;;rrifir 1 � qcfcfcif err 
tj;_;r) ;;r) cfi) -�� �i '<fff� I 

SHRI SAMAR GUHA: My adjournment 
motion refers to all the States. But his 
statements relate only to U.P. and Kerala. 

• There is shortage of foodgrains all over 
the country including West Bengal, Maha· 
rashtra and other States. What steps is 
Government going to take to supply fooJ· 
grains to all the"' States? 

,r.. r'. 

MR. SPEAKER: How can he give in· 
formation about all the States at such 
short notice? He can read both the state· 
men ts and. we will pass on. 

• ..... ... . 
· l>.11' �� f�t en��, : err� 

� <fllT �rrrr ? wr.: � � 'f>l" � 
� err Ill i:r <fir �· lffl1!'dl l 

"°�l:l'IR i:r� : .1ti cfiT{ �cl� 
_ .=r{t � �.:i· ;;rr, '1'"Ri' �� it r� 
.;�r �r �ar � �� f� if�� <tiT 
iij" · a� <i ? ��r� mer �� '1'"Ri' cfil' . " 
<Frr <ti�t <tiff ;;·i:rr �.: mil" ar ��r 
�T �ITT � �rfi'<l ffiq" �T i.:f.t 
� 

� f�q.;f'q f«& ( (�'!) : m;;r 
mfur<:r faii· � 3;l'�lf� -i:r�tci:r, :l;frq- I!!'� 
m �f� <tiT a-r� efi.: '<fr ctr "fn:: �� 
�"9 �� � I 

�·4l �-��- 3;frfor(r f� w 
1;1q � a-� it;;·r �--� f� �a
�a- � I :i;flfo�r cj'cfa acfi ;;r.;r def>' 
ffi� :l;fffff � cTq acfi f� �ITT� I 
� irt :l;ffoa-lfr.: if ;;·�r t ��r�� ll' 
i� �;;rr,ra- it �ITT � . ? 

� �� f <f�T�T q'T,!flf 1:ft : ij'f f tn� 
�� � n.t·� '<Tr �a- <lif�, 0 � � 
f�,rr �. 

�6t:flR·i:r� •. a-r ftn.: >c9Twt, .. 
��T Cl''f<lT '<TT "l�T � 

�r lf;r f �+fl'r "' 

12.27 hrs. 

Y
· QUESTION OF PRIVILEGE 

""lt �� f�� ir ( oft<tir) : :l;fclf� 
-i:r�Rlf, ft � � m+f.'r �<ti ��llf 
fcrq-ir :a-oFi'r 'i:fTQa-r � 1 :q���r l'f if;:y 
G;<fi <:rm;:i �r fcfi ;;? o � o 'l;frif <t r�i!IA'. 
;;·r.:r cfiT ���r �, if� <1'<f>· :l;frtfi �rctr 
� tfi� t Wofref l'f � ;;r) qcf(l'olf
f�<IT � '3'� >rfacrr� fcfii:rr � :,:rr� 
�R efi�T � Ri° lf;r f� i?t° ;jf O � 0 
:l;frif;;$"r11A i �er if �cfofll'Rr. 
etir t ft �riti � cfT�-fcrcrR <fir .. 

' I 



45 A#. OOP bhaxxra ii» i«w immao  p̂tar  -qtr*

tra ̂ mure vfK ?ror wntyft wtigw £ 

fN? * % **ft H0  fa t* %* *nf- 

w&m % %* tfterit ifr 11  *t~~ 

$% m'ff *flft  fa #0 %o «rr*f- 

*Tfftra vr «rrar t* xm wfm %

I i *% **«&*•?£*#&?$* %o 

wtif'fff'i'VH % %w> flaws’ $t *&t f i 

m#* %o fTCn* , £o %o T̂K Vffe 

Wtfaqi m *PT f?r=rT tfrc f̂a

w w

srrarr ?r writ t «ftr 3n% 1973 % srr*r 

6  *T 73  afar* ift |, *T3«T

$3r |  vt *t?t  fa f*r 5̂*rf̂«Tt 

 ̂ w&torrvr n|t fen t  ŝrrsr 

%*rwt*̂ «iiftafĉ fa*T Wwrr 

*mr *Ht frwrr gV n*#r «r?r  aw** wr- 

v*rnft  *pt srrcfcr t* rgt % vftx 

tftemft vr rgv |  1

*r«w *m?% 5̂1% %
*Tff% * tfproret  aptfvnfr

f 1  *rc*rrd *ti*wh:  tot

5 Htr ̂ r 1$ mm % fa *rn?srr fftf- 
arfav far ̂ | mt sw v> ̂ srtt £ 1 
«r«ror n$te*r, *r*r sw 

wrr  irwT  Pm *rcft *t 1 %x 
% mi ifrrrr fwr fm | fa fa*r 

mntar vt  $, *fV <rr£F  # 0 %<>
q?T£n*, 5T« ffRfTfn’̂r

irrfV T**rf*Mrt % w % srt 1 ass % 

spr̂ sfrV rfcr*z£ vmNr | 1 

srt ô %o wfPntt»r*f mr %, 

f *r?fr 1  ft<ft % wr

fa ̂  *TTT tr̂ ITT J * R T  *T 

TRT̂i f>  J  «T?  f> ?̂TT | 

*nft ffW %  WTrrT I  %TT ̂ T

t̂ p   ̂̂r nm  f  ̂1 

«rwwr wtfwr v* *i*r< iftfc**, 

nŵr<r ̂    ̂ mi

#t ww  %, $s «tf ?rwr 

% *ftr fw  wt ̂  % mmt ft

«pt » «ft* vrr«r «fl#l  <f̂

2 Not arranged for
4. Exceed arrangement

fn t fa fircr ir?n«w % flw 
% ift w •ft aiHr  vr 

Ŵr fw t 1 f̂t ipm % 3?o %» 

vn?$n#FTî T | %fr  t «i<f 

«mfT 1  *r̂   ̂  ferwfr moft

t I pTd  SPTT̂t if ̂  fa**

I fa  irwpct % 3nt ^ 

orft ?FTR fairr «rn̂«rrf #OTift »ft 

n̂fr, t f̂r %lr̂ %  ^

tott g-, ?ft ̂ faphnfwrr ̂rr iswf
 ̂/ ̂ TT1WT f̂T 4Wpf*J> % ̂tf ivftkW 

fârr ?tcrr ̂rr TJrrar  w % vtf 

»fww fw $3T ?ft to ̂nm it «rrft 

5 fa irr <n % ̂  it f® *P$r m 

lerfsA t̂  v̂t vt vfwr |  1

iTBawr «»̂rr ̂ r <r *stf vftvtff 

V̂|  Ŝt  f̂jt |, *̂ ̂sftv 

*rnwrr «n{t | 1 ?m ?fk 3ft wr#- 

f̂«wr «pw % *i#f

im̂ ar̂ aiFt n̂vifr 

vt mrft t  *m w $  farhf

f*rr ô %o irrnr- 

W R  «rm f?nrr «rr 7  w 

*% «rrrt<r fairr «rr fa #0 %« «rnf- 

*tt̂?T5r ̂r srvnvff ̂  %â *far k 

t7 Jwr̂ jp^^^ r̂rfa^T^

vt ?rm fair,  % *mr w ̂ ft ̂r 

fl  T̂ ̂ T *p*f fWl<ftot 

| i art inw  ŝwrr

227%?r|?r wnrMt 1 

fâft r̂

graft % *mx qrr ̂  5̂% vr

wfirf.r< w wmr»

wk % <m %k f^r ̂

fft>WR  I
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SHRI K. P. UNNIKRIS.,BNAN (Bada
gora): We fully support him. It .is a :.e· 
.serious matter. ' 

MR. SPEAKER: I have seen that re
_port by J'.K. Organis_ation in which Shri 
Madhu Limaye's rtame is mentioned. 1 
have seen the news also. The newspaper 
Hindustan Times has published only what 
;the J .K. Organisation had sent them. 

SHRI ATAL BIHARI V AJPA YEE 
_,(Gwalior): It is an agency report. 

MR0 SPEAKER: The Secretary, LK. Or
_ganis-ation, Kanpur, has issued the follow
;jng press statement: 

''It has been reported in the press 
that Mr. Madhu Limaye, M.P., 

·while speaking in Parliament 
about the alleged frauds in the 
Bank of Barod11 said _that a num
ber of cheques issued ·by J.K. 
Organisation an industrial group, 
·bounced. JK. Organisation has 
·no account ·with the Bank 
,Of Barocla, -either at Bom
bay or -at l Kanpur. As· such, 

the allegations ·have· been--�made 
wrongly and the .Organisation 
has incorrectly been named by 
the· hon. Member in this con
text." 

SHRI AMRIT NAHATA (Barmer): 
;This is a serious tiifog. I( is 'a deliberate 
"distortion. 

'- MR. SPEAKER; I saw the .proceedings 
·of the House:- Shri Madhu Li�aye had 
mentioned J.K. group of Industries and 
not J.K. Organisation. 

MR. SPEAKER: Why are you so im
-patient? 

I am not contradicting him. He had 
mentioned 'group of industries'. Now, 
Mr. Limaye came with a privilege motion. 
1 allowed him to m'ake a statement other 
than under a privilege motion. If he wants 
to treat it as a privilege motion, this paper 
nas just published what they have 'stated. 
Privilege against whom? They have bas-

...__ 

ed it on the press reports. If he wants it, 
he must give 'me the names of p'apers 
which have misreported it. 

!!>TT �t! f�·q� : itu fcR'rr � � 
3;fnJ<t izT �T � I �·�R .,.� 'i9m �T 
�r � <l"� � cm: g.:_ 9;l"ro<t 
cfi� � � f fcnrrr �T 9;l"€!ml: � � 0 t O 

. :1;l'm�w.,- cfiT ;:rn:r -�- ;,@' f� I fo-u 
�'!I' l:fi�� I ll�T q;r{ rn cfTffi � 
��T @ �T � I ;,r;<r�- �' :1;l'r:f 
cf3ir a;TT ff <fl�}Tf I 

MR. SPEAKER: If no paper ·has report
ed this, then how have J.K. organisation 
people mentioned, ��ln a certain press 
report . . : .... " 

9'.lT t=i'a' f�·q,i : :1;l'r:f �ifflfT mfl]ir "' � 
�rf B' I � ';J<fi fffl � � � � 
�foi:r it�RT cfi� � :1;l'r:f olo ;;1T�!I" 
�'h: 1ti m�r fll"rfc: W-.=rir I 

!l;f�� ���lf : f rfUTlf m Uol' �'i9 
�-�):����i I zmf�ar�, 
� ��' f,rfcfi;;r �R � � M 
�faj;r fcfi �U � ll" cf<l'T gW I � 
cflfT 'c!Tf� I 

i,;ft l=fa- f<.'f�q : 9;l"� ,;;rr:r �cr.n "'. . 
�of ·.-r:r � cr.r m- orrn �r ! 

�q� tt�1�· ff �tr "fw:�}:m;, 
cT�" Cfl'.F.: cfi1" �<TT fcfi �T1T � vfT � 

� <{f �' � Ji. <{f � ? :1;l'� 1l"U 
�f�., �r g":1;l'T m ff� c!i'T F>r� 
rer t 'TW 1i\jf <(<tr � � tfi°tn 
cfi�a- � � I 

1>;,.,- ff� f<?T�·� : �tr � 1tlH' �a-
� .... ..... ""{' . ..... � "!�I � · I \jfo cfio :1;l'Tl!'i�"1�lrf 

cfiT � l:laf � f�T � I 12, -�
�m �T6 q-� �rf <f.r �Cfcn: �' ;;;fJ- �r 
�· �'i9T "1Tlr I �ufui:r fQ� � 

cfi1" <l'R ir �f.'t cfi'r oflfT \jf� � 
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�iilj!fl +'l'i';..:� : �-0 it O :J,;fnf fil�citl1f.:r 
cfi'T m i�it �-"�., er�" c:il' 
',ff i� I �FT� � ITT ·r�r � �Ti'f 

::,. , ? cfiQI 

9>i'r i:i·o1 f<"l'.f-l·if: �i<r�f +rfr�i:r, 
:J,;ff<f cfiT ��· �f�Q ;;-{f ofT�T. '9TfQ'ir I 
� :sri:rt1tb B q ar �F1-mr � 1 3;fJ<T 
lNT �T ;ff'51�, f!" '+ff cfil{ �!' 
.=r{f �T � I 

MR. SPEAKER: You leave it to us. 
·we will get it done. We will enquire as 
to which J.K. organisation approached 
Hindustan Times. We will enquirs nil 
,about it from Hindustan Times -a� to who 
are the people who gave -this news, how 
;they gave it and all that. 

SJ.Tr ii·et r�·�·� : if' ;;r�r m;;rr .r�r 
'�T 'if�, �f'ifi.=f ��'if�� 
f'F �� ;;it ,;i-q-;:r � cfi"t �.:i: cfim 
� � ?r m;:ftq-�r -:�·� � � · cliT 
qfITT rf .:gm I 

· MR. Sl?E�KER: I will find out every-. 
llhing myself. 

;12.40 hrs. 

MISCELLANEOUS MAN'ERS 

SHRI SAMAR GUHA (Contai): In the 
-course of' a call-attention im0tion there 
was a discussion whether the text of the 
suggestion th'at was made to the Netaji 
Inquiry Commission by the Minister oi" 
External Affairs should be laid on the 
"fable of· the House. ·You had tben askt\d 
the,hon. Minister to give yon the .text of 
that letter that ,was issur!J to the Netaji In
quiry Commission .and said tl}at you 
would scrutinise it and le!: the House know 
wheher a faithful summary of that text 
could be given. (lnterruptious) I want 

-to draw your attention to the fact that 
'the finding of the Netaji Inquiry' Com
mission depends - on· three factors: · one, 
about doGuments; · ,the second, about Col. 
Habibur -Rahman; and� the thir�,, ;about, 
the. visit lo Taiwan. Col. Ifabibur Rah-·, 

Matters 

man is not appearing before 'the Com
.mission. The Government has not sup
plied tb.e documents to the Commission. 
The whole visit' to Taiwan which is the 
reported place of the alleged occurrence 
of the plane- crash by the Netaji Inci:c1iry 
Commission has been pmctically ,<3.bO· 
tagefi when Government iss�1ed an ms
t1ruction thatf-ithey w.ill not have any 
c'o'niact, either official or non-official, 
with the authorities of the Government 
of Taiwan or with any other non-official 
organisation. 

I want to submit to you that this m'ay 
lead to filing a writ petition. From the 
10th September, the argument session of 
the Netaji Inquiry Commission is going 
to be held. On behalf of the National 
Committee to assist the Netaji Inquiry 
Commission, Shri Ashok Sen will argue 
the case. So, this is very relevant. The 
text of the letter should be made known 
because we have to know whether the 
terms of reference that were. given to 
the Commission h'ave been violated or 
not, whether the freedom of the Com
m:ssion has been violated or not, whe
ther the Commission has conducted the 
inquiry in accordance with the terms of 
referenc� bn 'the basis of which the 
·comhiission was formed or whether Jus
tice Khosla has somehow allowed his 
authority to be circumscribed by ·the di
rective of the Government to practically 
sabotage tq.e whol<;1 'in,quiry. For that 
reason it -V'(ould be necessary for us to 
know Jhe text. of tJ1e letter. Unle�s we 
know that the. text ,jf the lcner will be 
made available, we shail have to �o to 
the Supreme Court to h :ffe a· writ pe_ti
tion because without that letter the pro
ceedings on behalf of the Defence Colll · 
mittee of ·the pu6Iic cannot be conduct:e,J 
an,d our lawyer w;,1 not be able to argue 
the case in an �illcient manner. There
fore, I would make ,my first -submis
ston that, if yQU fee1 satisfied !Jlat 'a 
faithful summar}' must be made available, 
it should be made· available. 

Even then I will request you that if ii 
is a faithful summary of the text of the 
letter, it .sh_o.uld-not be considere.d 'as a 
classified document but it should be made 
available at least to our Committee. 
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[Shri Samar Guba] 

Another point, In the last session there 
were a number of questions I have given. 
Altogether there are nine questions. Tlic 
reply given was that the"' information is 
being collected and it will be laid on the 
Table of the House. Now, it is nearly 
four months. I want to know how this 
House can function like this. How can 
we exercise our right to extract informa· 
tion from the hon. Minister if he can 
go to sleep for three or four months and 
no information is given even till the last 
day of the session? I have given the 
date and the number of the question. 

The last point-I have given a privilege 
motion a week before about a question. 
The hon. Minister of Industrial Develop
ment in reply to one of my questions re
g'arding the Philips company has 'not only 
suppressed the facts but he has given dis
torted information ·which tantamounts to 
forgery of a letter. For that reason, you 
may permit me to lay the privilege mo
tion that I have given you on the Tabk 
of the House. It was a big news in the 
West Bengal paper$. l waited for your 
decision but you have not permitted me. 
Js this the reward of my patience when a 
four column news appeared on the report 
of my question? Therefore, I want to 
know what I am to do. I seek your guid
ance. 

. MR. SPEAKER: So far as the lett.:r 
which was sent to me by the External 
Affairs Ministry is concerned, I a�sure you 
that it was a very faithful summary. 

As far as handing over the paper to 
you, is concerned it wa's sent to me in 
confidence. So, I cannot do it. 

SHRI SAMAR GUHA: Therefore, 
will say that it will form a very relevant 
paper in regard to our arguments. Can 
you make a suggestion to the Goveron-1ent 
that they may consider .... 

MR. SPEAKER: I cannot further in· 
valve myself in it. I have done my duty. 

SHRI SAMAR GUHA: What aliout my 
quesiio�s? 

MR. SPEAKER: I am not hr.re to an
swer oa behalf>of the Minister� as�to ·what 
will happen to the· questions.• I am sor.ry 
I cannot do it. 

SHRI SAMAR GUHA: You should give 
some directives to them. 

MR. SPEAKER: If you write to me, 
will send it to them. 

SHRI SAMAR GUHA: I have 'already 
written to you. 

MR. SPEAKER: Then why do you rai�e 
it again? 

SHRI G. VISWANATHAN (W<1ndi
wash): The Life Insurance Corporation of 
India owns a costly land in Delhi--in the 
heart of Delhi, about 1000 sq. yards. It 
is worth about Rs. 30 lakhs. Very recent
ly, the (:h'airman of the UC rushed to 
Delhi to personally supervise and finiso 
a shady deal. The land has been dis
posed of for a meagre four lakhs of ru
pees, the land worth Rs. 30 lakhs. He 
did not even trust the officials of UC, 
in Delhi. He himself came and finished 
the shady de'al. 

I want the Minister to make a state
ment on this and immediately everything 
should be inquired into and if there is a: 
prima. facie case of misappropriation of 
public money, I want that he should be
immedi'ately suspended from the post of 
Chairmanship. 

MR. SPEAKER: Shri Chandrika Prasad 
-not here. 

Shri B. V. Naik. 

SHRI B. V. NAIK (Kanara): Under 
Rule 377 no directions have been given� 
and it would have been extremely helpful 
if a direction had been given ·that what, 
ever such subjects listed under Rule 377 
are taken up, the concerned Minister, at 
least when advance notice has been given, 
should be present in the House. In IID! 
constituency, 10,000 people are affected 
and nearly 2500 acres of land are being 
taken over by the firm of Messrs Karam· 
chand Thapar,-this is the shadiest "!! 

the dent, more shady than what Mr. Vis-
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wanathan bas said about the LIC. This 
was a deal that was carried . thmugh in 
the year 1968 under the then Syndicate 
Government in Mysore. The present Gov
ernment has been trying to be helpful 
but its hands are tied too much. This 
is meant for the manufacture of common 
salt for the ultimate preparation of caus
tic soda. It is not equal .to the value of 
the paddy and the shrimps which are 
·'Jneant for export purposes. But under 
compulsion, the small cultivators are be
ing deprived of this land. I had rcCtuest
ed the hon. Minis.ter for petroleum anJ 
Chemicals to visit the place during this 
period when excellent crops are there, but 
this visit bas not taken place. I hope 
he will come and inspect the site. 

Actually the factory was licensed to be 
constructed at �arwar whereas it bas 
been built at Binaga. For this factory 
land even compensation bas not been paid 
and we have still not raised our little fin
ger against this aquisition, for factory 
purposes. These 2500 acres acquisition is 
not so .much for factory purpose but for 
raw material production. If every sugar 
factory or sugar cooperative were t:, go 
on acquiring land for sugarcane growing, 
for the purposes of processing sugar,. 
where will all and up? Even under the 
Monopoly and Restrictive Trade Practices 
Act the firm h'as committed an offence 
and therefore the licence of the firm needs 
to be cancelled. I request the Petroleum 
and Chemicals Minister to visit the place 
and see for himself thP, sitm1tion there and 
come to a judicial, moral ;i.nd legal con· 
clusion. 

·-·-··--·---,-,..--��� 

ll..TT 'tl:i:f!�<iT't ,irmrr ( G'<'}!T) 
�e=l' �r�:;.r, if f� � � tj'1.fic 'fi'r 
m<: ��-.: 'PT ei::rr,:r �'t;r;,r 'ifT@T � I 
mtr ;;;Fr� � f'fi' � � f� � � � 
g7>TT � �ft.: �mr 'ifiT � � fair � 
�T f� � � I f.rQ.H �-.: i=I" � 
� � �R �r � crr � 'ifir lIT<T 'fi'r �' 
� � cfir m.: � itcr� ormft.m 
��-crl' f� ;;nm t � cfi'l' � 
� ir,...:r � �-� � \'i!T mrrJ � 
�irm ���rf���, 

if q-ro �'i fflm t I � f� 
cfi'T- �AT � :qR <.f�i' 'fi'r ii;T�T 
'lN � � ffl� � I � � "'1' 
fm �r � ;t � �r flrn- w 

t 1 :q� cfi1ft mt-;nrr� � lf� rrg'tfa'r 
� �' efr cf� � �c ;i- � ;;mrr � 1 
��1 if ;t ;r� i �u�� �, �ti cfir 
� ;:i'�f � lffirT � I �� � 
cf� t r1l11f�r cfiT 1 3 7 s 1.frr lff<.91;
�r ifr, � W;f � cfi'r tfc!' � 600, 
1,fflr � f� lfl!T �' :qr{ q� � .f�f 

flfi9cfT � I 

-�ef� if �rt f'ifi for� �-· 
� f;,rcr� lf� cfil' lITif cfiJ' �, �d°rfT 'rn1f · 
� <ITT' f� � I m;;;- Wrf' � ;i-1:%-· 
�� cfif fNfu � I � ITTTTf.:a'. �)� cfi"l' · 
r� 1qf �r � � , wn: llW � irm
� � \'i!T� ii;TR <.f� f'i9'ct �� � · 
<ITT" �r \'i!Tlf, err � 'fi'r �1 'ifiT · 
� f� \'i!T �ITT� ii;TR � cfil' ft�: 
wn: �ITT� I 

� �r � � "'1' if,P�J,1fc: -m:r: 
� � �o11 it, ii;TR � a'tt � q-ro �: 
ii' f 'i9'qT g7>fT tfr+rri frf'ifi'ffii=I" cfil' \i;ff��. 
�--;fur fcfi' � � tr� � it fcfilrr, 
t--� � 5l'cfi'R: � � �
f'i9'qr � �, � ii;TR �fr ffl. 
�r I WT.: � ·� cfif� f<t;m �,. 
err � cfil' f�cr Wf{· � � 1 

� it B<!" � 6'fo m{o �o 
� er� .. Jctiii1�f�ii;TR�Wqf � furfficfi:: 
q;r:fcrr�r cpf \'i!T �r t �,f � ii' 

q� .f@ � � � I m� �r 'C;cfi i{T 
�fll<11 � furm1li cfinf<l'�T cffl· � �T I 
� 'i'fr�m fcfi' �cfir.: �t cf.I' lf�· 'fi'r fr�fcr 
cfi1 �!:l'T0 � f�� q� ;j'l!TGT � � 
<TRT �;;i' ii;TR m-�i;rr � f� 
ffi�T cfi{ I 

SHIU S. M. BANERJEE (Kanpur): Mr. 
Speaker, Sir, you must have received my. 
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adjournment motion. I am su�e you ·are 
also aw.are that we have represented to 
this House about the drastic cut in rhe
wheat quota in U.P. Now,. the Govern
ment has siashed tllt> moJ1tbly quota from 
4 k.g. to 2 k.g. Now, the total quota 
for the U.P. has been cut from 45,000 
tonnes to 25,000 tonnes this month. So, 
the people are •agitating against this. I 
.am surprised that when the. U.P. is undet 
tf.i.e Central Rule, today the people of U.P . 
.are being famished because they are not -
being �upplied with adequate foodgrains. _ 
There are also malpractices going on. 
The Deputy Commissioner,- Shri Tandon 
issued a series of directives to the dis
trict offici'als to - collect the foodgrains from 
the manufacturers and bring them into the 
fair price shops. 

I would request you to see the statement 
which has been issued by che hon. Min
ister, Shri Shinde which does not con
tain anything. But the quota has been 
reduced. I would request that the Gov-
. 

1 
• 

.ernment should take serious note of this 
and act at once to avoid food riots {ii 

U.P. 
Sir, the statement issued by Shri Chav·an- · 

-today egarding the grant of additional. 
.dearness a11i-;ance t{<) the Central Govern- -

� ment employees says· that, the index figure .. -though .it. has reached 216 points-Lor 
_- July is not yet available. It would be-. 
· available by the end of th'is month. But; 
: l request the_ Minister to consult the em-
: •. ployees' representatives who are meeting 
. the Government officials tomorrow at 4-:30 

P.M. on the payment of dearness allow
ance before announcing it. The D.A. is 
paid at the rate of Rs. 7, 8 and 10 which 
is not in accordance with the formula 
adopted byr the Pay Commission. Accord
i�g to them, six-monthly 'average has to 
be taken into account. The present de
mand of the employees is that there 
shm1ld be cent per cent-full-nautrilisa
tion and it should be based on four points 
average and not on six monthly average. 
That is what the employees have suggest
ed. Now the index has reached -216 
points 'and so the Central Government 
employees throughout the country are en
titled to another increase in dearness 'al
rmv,r'lce. lt should ]Je announced only 

·after having diocussfons with them. 
would request you to ask the Minister to 
mak,e a statement in this regard. The 

- Minister of Parliamentary Affairs is here. 
But he is not he'aring me. Otherwise I 
may .have to repeat the whole thing again. 

tyIR. SPEAKER: No, please. 

9,fr �e� fiif���r q',�l'l'( ,cf nrz:::_) 
�� �"i'�, m;;:r BT( � it f'!ITTH, fif"cffl 
+F!lifT ;;rr � � I fu�<FT cfi'T �Rf� 

. ;;rr � �' f°'ITE.T'f."T cfi"r :1,;rf'l=!'� GrilfT ;;rr 
w � , �f'l);:r f� Hr it �r.:r fu"'� 
f�('<:11· ');}� efw� � �<:.f if q'R: 

' 0 

cf<:1<l 'R. 2 4 �'i cfif �€1' �(ff<:1' cfi"( � 
� I '3r!" q,f f� � fcp qrf�; 
� fq"BS� «l';l- if ;;r) f��- "ct��<f lJ.'9'c 
cmr f<'fi'i:rr �r '3'« <1'rr_ ;,{r fcfi'm � , S:ff 
if � 'li'r 'f>n:or cFTrJ, .«mr ij .:r�r ma-r 
t I � cfiT cfi'0f t fcfi' f;;r-8' fo·;, 'fiTi/f 

1 CR ,�efa- t t�� gQ,' B'ff fe;,1 � 
'3'« <1'rJ_ fcfi'i:rr ;,rr,:rr 'i'frfQf forff � f� 
�r cfil' cl'f'i'f ir f�crn: cfi'.: ·Rlfr 
lJ'<IT c� .,� '+ff ";J'-«

. 
cfi'T � en «if;· I f�(>ff 

ifi' � � <+rr f.w,,flK!" �a- � fcf> �Q 
.lri.,:=rrcRr �, Qr �a- i ,;rr;:: � '+Tr 
ITTcfifi'r ,;:r�r Qrtl'°r , Q:fi' �r t�R CR Q:fi' 
�1 ir� if <f� ff� � � I S:ff � �H if 

,)ITTTcfi"i )RT Q_).cn � 1 <r� _ mm <ii·�a-
� ,..fcfi' �- Cf cfi'+ff!1Trf � i:f;' m".:r ;:;:rr:r 
cfi'W I � Cf cfi'+ff!1Trf if '+ff �-
�IIBf �r f� � I If�t acli' if,'f t'�/f if 
cn:m rn <fm cfi*'9r<:r ffr ;;f;- i:;'i'f �fl' cfi'r 
efcrm � <+rr <l'f'i:Rf � , m� ;:\' '!fu� 
<f[(il: i:f;' f<:1'� �r ;:,ft 1:!;'i'f ·1:!;« cfi'T � 
� �r t '3"fl cfiT 0 �T<l'sf rn � , Afq,;; 
tifwf if cfi'r+r cf,{� <fm cfi'll"-Hf"(lfr ofiT ;;rr " . 

�r if � \j�· ffr ;:,fr l:;'91:!;{'f cJfr �fcrm 
�T 'cfl'� I 9;j'elff1Tcfi If� 'llf '9� 
� fc!;" fcf�ffFrr ij fcfim (KQ cfiT �r;;r.tfi:fcli' 
��Cf 'l �T ,;rh l-1' 'tf'T�fil � fcti :i;zr;;r 
fo�ifi f�crtj �� f>lf&rifi'r cfi'r �i:r.=frll' ff'!:ffo 
q"s: 'llf �fr�r f ct� oo �w. t 

_.,.., 
·• 
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MR. SPEAKER: Now, Shri Jagannath-
rao Joshi. 

SHRI PILOO MODY (Godhra): Since 
I have to speak on the subject, if I just 
tag on to Shri Vajpayee, then it may not 
be necessary for me to repeat rr.'any of 
the things what he has said. 

Sir, I entirely agree with what Shri Vaj
payee has said; he has precisely said what 
I wanted to say, and I am very gtad that 
he has said it, and, therefore, I am not 
going to repeat it. 

13 hrs. 
Today is Teachers' Day. For all these 

years, teachers' day has been celebrated 
by the Delhi Administr'ation, but this year 
they have not celebrated it, and· the tea
chers are celebrating it by doing a hun
ger-strike at the Boat Club. 

The. demands which they have_ been 
agitating for many many years have been 
left unatt�nded to, 'and this is now be
coming the pattern of this country, and 
I do not know how many times and on 
how many problems we shall have to re·· 
present. But there is a certain adminis
trative vindictivenes, that has crept into 
it. We can understand this Government 
remaining insensitive. I can underst'and 
this Government having deaf ears; I can 
understand this Government not func
tioning, but when it becomes vindictive 

, and politically motivated and doe, all 
manner of !things, by transferring staff 
here and there like this Principal Chhadd'a 
who has been sent out to a place 45 k.m. 
away to punish him for his having not 
conformed to their things, I would s:a.y 
that that sort of thing cannot be ::illowed. 
The Government should take serious warn
ing of this that if they continue to do 
this sort of thing, then we have to do 
other things 'and we shall have to find 
better ::mswers than we have been finding 
hitherto against this Government. 

�r ·si\'rr.:;;1� �fq° �rliir f 'QT ;;m-,.:): 
�vr� � 377 iTi �it·�
t�fura.. fcr�<T "{@'c!T • 'ifT�r �· ? . eferur 

. lf'Blf 't,:;j- �ffl�-�� �� Efi � 

Matters 

cp'q�f "\i:B" 'f.i' lTq B2f if Wffr.r"'f 

<fi''0 cfi'f +IT<T cf.) i?i' cfi( fq:c9;q- � crcr· 
B' C!;"lll�I.-J cfi\ � � I 3.:f'lff 24 (fn:m 
t � � m;:::;rz;r;:i ?r ;,r:fr fr ;;rr m{ t 

f;;m i- cfi{ ,rrfyi:rt � �) .-T{ � I m-.=t-:t 
+l�ffi �R �� cpf a-('ri G!Ti'f cfi�T ;;f?f ,. 
�� :;.r'h: �-hr� �(i:rrf?." -rrfFt 
� �'f.'t ?i er� �(;f'ifr �'>fcf .:r�' Qr .::·Q. r 
� I !ffifflfT(f <i·'fi GfTi'f � cfi{ (f � cfi'f (fcfi'fficn 
�Frl' cfi', QT � � I �ttf� � �(f. 
� fc1, +t�r lf�� 'ff'i9 ., �'<9" � �ti" 
it � �ls: ;a-,=r cf.f m,1· �fr cf,"(;r cf>l' rorr 
if �'<9 9'i.?.'lf ;a-�· I 

SHRI P. G. MAVALANKAR (Ahme
dabad): I am obliged to you for permit
ting me to speak on Teachers Day. I. 
would on this day invite ycur r.ttention! 
to one grave case of discrimination and 
what I consider to be 'a disgraceful affair 
at Jawaharlal Nehru University, righi here 
in the capita!. As I said, to3ay is Tea-· 
chers' Day and my esteemed friend,, Shri 
Vajpayee and Sari Piloo Mody, refe;Ted 
to the harassment of the te'achers of Delhi. 
I endorse the sentiments of these two 
friends. . On this day, September 5, we 
all wish good health and long liie to our· 
ex-President,. Dr. Radhakrislman. The 
President .of India has today issued an, 
appeal and said that te'achers are the ar
chitects of New India and we must go 
all out to help them. 

I want to hring to notic·e a terrible· 
case of mental torture resi11ting in death 
of a Chinese language teacher by name· 
of Mr. C. T. Hu. He died on 18th July, 
this ye'ar after repeated humiliations and 
mental torture inflicter:l on him oy the 
authorities of Jawaharlal Nehru Univer
sity. 

Prof. C. T. Hu was a very· respected· 
teacher of Chinese language studies. .He 
w.as bi:ought to this ·University by -Dr •• 
Tan who happeas be the. Director of Chi- , 
nese · Language Studies. at. Sh'antir;.iketan-. 
Inciaentally D�. Tan· and. Mao. Tse-tunit 
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:belong to the same village in China. Dr. 
Ta,n had a good and high opinion of the 
.competence of Prof. C. T. Hu, but we 
find that Prof. Hu without any valid rea· 
.son was asked to go on long study leave 
because he had apparently no Ph'.D. He 
1was asked to go to some other university. 
,His salary was stopped and aDo.ther man 
.has been appointed in his place. He is one 
Mr. Tsai. It is absolntely a mystery as 
to what are the academic qu'alifications 

.Qf this new man. I understand that a 
long time back he was a truck driver in 
,Burma and later he was employed in 
.Hong Kong. Wh'at are his academic qua· 
.lifications and what is his fitness for chis 
'.post? I want to know this from the hon. 
.Minister. 

I also want to know how the fawahar· 
Jal Nehru University authorities are mak· 
ing appointments to important ·academic 

;posts. 

Then as regards the treatment meted out 
to Prof. Hu, here was a man who was not 

.,only not given his salary but when he died 
on 18th July, the authorities of the Uni· 
versity did not even have the ordinary 

.courtesy of passing ·a condolence resolu
tion mourning the passing away of a res
-pected teacher who had so many students 
in Chinese language and literature. This 
is what has happened. The new rn'an has 
been appointed under some influence and 
by nepotism. It is i.aid that he was ap-

• vointed bec'ause of the interference and 
.,.1olitical influence of a high-placed official 
of the Ministry of External Affairs. It 
{s also alleged that this new man ·.vho has 

·been appointed was involved in som.! cor-
ruption charges including violation of for· 
eign exchange regulations. He h'ad pur

··chased a car and had made payment for it 
in Hong Kong violating the foreign ex· 
,,change regulations. 

Therefore, I would request that this 
· whole matter be probed into fully and 
·seriously. The fair name of not only the 
'Prime Minister, who, I undersrand, fa the 
·Chancellor of the University, but also of 
-Pandit Jawaharlal Nehru, respected lea

•der of th_e whole country, is involved·. We 
-want to be absolutely sure that . teachers 
·and professors are given good treatment. 

I • 

Before I sit down, I would remind you 
that besides being the hon. Speaker, you 
have 'also been a very respected teacher 
yourself. I say you were also a great 
teacher. 

MR. SPEAKER: I was not a great tea
cher. 

SHRI P. G. MAVALANKAR: At least 
on Teachers' Day Let us have an assuranle 
from Government that professors ·and tea
chers teaching the arts, literature and 
sciences will be treated well. We want 
Chinese language and literature to be de
veloped in this country irrespective of 
our political differences with China. We 
should treat all teachers well. This is 
my request. 

SHR.I K. S. CHAVDA (Patan): Sir, on 
'a point otf order. Today, the Rajya Sa
bha is not in session. Different _points 
have been raised by different Members, 
but the Cabinet Ministers are not present 
in the House. 

MR. SPEAKER: Order, please, Shri 
Ravi. 

SHRI VAYALAR RAVI (Chirayinkil): 
Mr. Speaker, Sir, through you, may I 
draw the attention of the Government 
once again to this point. There was a 
long agitation by the employees coming 
under the Employees' Provident Fund or· 
ganisation for the restoration of their pay
cut in the last year. The Minister was 
good enough to restore the pay-cut and 
issue an order. But surprisingly enough, 
the Government Secretary is sitting on the 
file and is refusing the pay the amount 
which has already been aHotte,d. Sir, 
Onam . is a nation'al festival of Kerala 
where the people recall the ancient days 
of socialism flourishing in different ways, 
and so, the employees are expecting to get 
the payment at least before the 10th Sep
tember, before Onam. The Secretary of 
the Labour Department is sitting on the 
file; he is 'an arrogant and impertinent 
officer who is· not prepared to give the 
amount. So, I ' -request the Government, 
through you, that this amount must be 
disbursed at the earliest, before Septem
ber 10, or at least ' the Onam . advance 



-Ol M isce Llaneov.s BHADRA 14, 1895 (SAKA) M isce Haneous 62 

Matters 

should oe given to the employees and staff 
of the ProVlident Fund organisation Jr: 

Trivandrum. 

SHRI INDRAJIT GUPrA (Alipore): 
Sir, I feel rather frustrated because no 
Minister is here and particularly the 
Minister in respect of whom I wish to 
raise this matter has chosen to be �,.way. 

THE MINISTER OF PLANNING 
(SHRI D. P. DHAR): You do not take 
me seriously! 

SHRI INDRAJIT GI , 1T A: I take you 
-very, very seriously when we come w 

the Planning debate a little later. 

Sir, references have already been 
·made here by my colleagues from Uttar 
Pradesh and Bihar to the sudden cut in 
ihe monthly Central quota of wheat to 
those States. I do not know what the 
Minister has said in the statemen.t which 
·he laid on the Table this morning be
-cause you did not allow him to read it 
·out, and we do not know what its con
tents are. But the fact of the matter is 
·that this seems to be a general pheno
menon. I wanted to raise tbe point 
·particularly in the case of We;t Bengal, 
·where the State Government lias been 
continually pressing on the CenLre to 
:raise their monthly wheat quota from 
1,37,000 .tonnes to 1,60,000 tonnes in 

-order to enable them to maintain the 
public distribution system. Bnt instead 
of that, it has been now suddenly cut 
down from 1,37,000 tonnes to one hikh 
tonnes, and the result is that I am told
! have received telegrams-that the 
statutory weekly rationiug of wheat per 
capita in Calcutta is also going to be 
--cu.t by 300 grammes per week. 1his is 
fo addition to the cut which has already 
·been inflicted three months ago, reduc
:ing it from one kilo lo 750 grammes. 
'S'O, the public distribution system is slow
·ty, step by step, colhpsing. That is the 
·point. Parallel with that, thci black 
marke.t outside is naturally getting added 
1Strength and -is flourishing.· 

'Therefore, I woulci like to pofnt out 
that the day before ye�terday, when we 
1w.ere .c.anstr.amed to walk out because we 
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failed to get any assuran.:e from the 
Minister about the rice whole5ale trr,de 
.take-over, in our absence, Mr. Fakhrud
din Ali Ahmed made a st,1tement which 
of course I had to read afterward , and 
I find from that r,tatement that everything 
has been put on to that great meeting 
which everybody is so keen about, ,, hich 
is to be held tomorrow morning at 10 
O'clock. The Go{ernment, in that state
ment of Mr. Fakhruddin Ali Ahmed, 
gives the impression that this very im· 
portant measure, whether it is actually 
to be implemented or not, is now going 
to be decided only in cons11lt,ition with 
(a) .the Chief Mintsters, the majorily of 
whom are known to be against this take
over, and (b) the Opposition parties, the 
majority of whom are also known to be 
against .this take-ovc:r. So, I would like 
to say that, on the one lrnrxl, they are 
reducing the wheat quota and, 0n the 
other hand, suddenly they have be;;ome 
enamoured of a policy of getting into 
consultation with and a consensus from 
other parties and all that. They never 
do it in the case of <iny other policy. I 
would welcome it if, for decisions (•n 
their major policies, they made it condi
tional on getting the consensus of the 
Opposition parties, but they pever do it; 
only in this case I fir,,:J they are very 
keen to do it because they know that 
Mr. Vajpayee, Mr. Shyamnandan Mi:;hra 
and Mr. Piloo Mody will all oppose this 
question of take-over. Then they will say 
what can We do; this is the position, anc'l 
so we are not going to implement it. I 
refrain at the moment from saying what 
my party is going to do with respect to 
tomorrow's meeting; that remains to be 
seen. All I can point out is that the 
whole public dis.tribution sy.,tem is colla
psing and I want to know whether the 
rice that is now ripening in the paddy 
fields will come into people's homes er 
will be diverted into the godowns of Kie 
black-marketeers. 

SHRI K. D. MALAVIYA (Domaria
ganj): The strike oi Bombay doctors is 
almost spreading !hroughout the coun
try; i.t has . come to Delhi and the 
sympathetic '' strike is causing great 
anxiety to all of us. Yesterday one of 
the hospital of Delhi refused to admit a 
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[Shri K. D. Malaviya] 
patient who was dying because they were 
expecting a s9-·ike from this morning; 
the patient was returr:ed this mornjng--
one of our neighbours. I want to draw 
the attention of the Mioistt'r of Health .to 
this very serious situation and would 
like to request you to ask him to make 
a statement with reg;;,.rd to ihe latest 
situation· and wha.t the Government pro
poses to do in this conneaion. When I 
spoke to the Minister of Health, he kept 
mum and he also seemed to be very 
much worried about the whok a!fair, 
and promised to make a statement if the 
Speaker perm;tted him to do so. 

MR. SPEAKER: Surely, I will a•k him 
to make a statement. 

SHRI ARJUN S.ETHI l Bhadrak): 
Under rule 377 of L11e Rules of Proce
dure, I should like to draw the attention 
of the House to the following matter of 
urgent public importance. The recent 
occurrence of successive floods b Orissa, 
especially in the river Baitarani. Brah
mani, Budabalang and Subernerekha 
made the lives of the people in the dis· 
tricts of Balasore, Cuttack :ind Mayur
bhanj miserable. My own Constituency
Bhadrak, has been affected severaly and 
thousands of houses were washed away 
and lakhs of acres of land had teen 
affected. Hence I request the Govern
ment to take expeditiou3 measure\ to 
rescue the people and solve the present 
sc'arcity problem in the affected areas. 
The State is under the President's Rule 
and hence I request the Centre to look 
into this matter expeJitiously. 

SHRI DINEN BHATTACHARYYA 
(Serampore): Yesterday I tried to draw. 
the attention of the Home to a serious 
matter which is now prevailing in 
Calcutta and other areas ef West Bengal. 
On the 2nd of this month, a dead body 
was taken by some persons to Sarkar 
Medical College and the doctor was 
forced to .treat that dead body. Jt 
appears that the man feil from a bicycle 
and died and they brought in the dead 
body and forced the doctor to treat . it, 
even though he declared him dead. Still. 

they did not disperse; a large _number of 
persons were caFrying _  Congress Jlags 
assembled there and assaulted the doc.tor 
and ransacked the whole emergency de
partment of the medical ,:ollege. As a 
protest against this incident all the 
doctors i'n! Calcutta and West Bengal 
observed a token, strike against this sor.c 
of attack. Not only in. Calcut.ta, a few 

days back on the 25th of August in 
Burdwan in the cl,amber of the Vice-

. Ch.ancellor one youth by name R. K_ 
Ban�rjee was killed hy some . you,ngmen. 
They are known to be Yuva: Con�r�ss. 
workers. This is the situation preva1lrng 
in West Bengal. The�e is no security of 
profession, security of life and pr0perty 
throughout Wes.t Bengal. What is the 
Centre going to do about this matter? 

Another point which was also raised: 
by Mr. Banerjee fa about dearness allow
ance. The Pay Commission gave their 
award after three year�. Its report Vt<ls 
placed by the Finance Minis�er ir. this 
House long back. Now wheH prices 
gone up and the employees 2.re demand
ing increase in DA, Government savs, 
provisionally we a,e giving this :.uuount, 
.trying to create an impression that in 
spite of the fact rhat on the basis of rhe 
recommendation of the Pay Commi:,,ion. 
until and unless the,c fa a rise upto 216 
points, the employees are not entitled to 
more DA. This is d,!priving the Cl:ntral 
Government employee., of enhanced DA, 
without which they cannot maintain 
themselves now. This a5pec:r should be 
taken into consideraticn and no inju�tic�. 
should be done to tbe e·mployecs. 

i>;ff q..{1�if� �q1�· ( .y,n;,.r'() .. 

w.i:rsrr .:r�)i;<T, if m,:rn f;:r�if.'r cfi'B-r · -
'iff�r i fcli � c.ri � i:f-91' if ,r�fa cfi'"t
�crr t �0' � 'i;fii'c9f �, �:nr: ;:;rcrr,::rr· 

it � m<fi<f wn:: f�Pfr- cfi'T '3'f� .:rr=n 

it � �r flWilTI ar .JR:r �-'0' mft
;:;irwrr 1 � c.rr:f. � r� n- c!R cfi'r crg"a
q;i:rr '(\zf -� m<fi<f 8 O· �qij· ii: �cf,·�· 

� ��r �r � �-�R �cfi'cIT 
� q�- �� ifi"T· f,r11.m.� <i'Fa-1 � 
�mf..r* �- <i'� ��'t ·t ,· w.�ir �'. 
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-q· � [RT ,::rs:ifih. � f.:rtif.'I· � 
�r � fq, rrlfRll<: f�� '1'T ,;;rf�q; 
� ma<!i ,m:rr ij � cpf z:l'C0T� q'.'f vfN I 

��fr >l'fii� fl' �rt r;r� it ,::rrk 
cfiT � cfi+r"r t q,::� � ·ij 40 -mm 
�fo �q-r fcfiaiff �r f+r� �cfi'CTT ! 1 ·��n: 
<Ii'!' F=rtTTfw .:i't'f<:r � :v,.,�r.: �Re �r "' 
<fi't � Pm �T t I �fl"T <:!'�� ff ;jfifa'f 
cf;T �'ti!"� cf.'flfffi wnfc;" rf<[r t1:m � 
t I fq;., fcfirf �f�f ifi fu,r ll" �r:IB 
f.=rm cfi� ? m 1ffi;f ii" �.,· �n:rr :,fr�r 
� ;:r f+r�i'f i.fi cfiRUf of�F mi"aT<i ol'.fl'ea 
� I rtt !ff� if fcfi«T '+ff '3"efrl"f qi'(' p:ncr,:rr 
rf@c.fi'f � t I cf�� �<l"<:cf. � q;n:€TR, 
�ftlfi ifi cfil'WR q'1f W<T � � 
�©T� muf"'ff � �!'� ;;rf �ifia- � I 
mr Fr� � fcfi �t �mt cf.'f �<:1 �€TT 
;,rr;q' cFH f<F«iifT � itft� � l[f� �fe'fcli 
+ffi:ff if �.� oJif �01"£{ cj;f � I �rt 
at� Zfi' fcfi�i"l"IT it <r�r ��ncr �' �-.=�Vt 
:inr t· 9'i,ir � f<ti � rrcr;rfic: �f;,rcr �r ... 
it �� ;:r�Y �J'fr m �<!'� cf� �u +ff<.:;ff 

if.�� <5't'mW <fir �;;crr�;:r .:r{t 'ifi"{lT I 

SHRI K. S. CUAVDA (Patan): Sir, 
the movement of goc.Js and pa,s.:nger 
traffic on the railways has been sei"iamly 
affecteJ by the pub:ic agiUtion for the 
transfer of Sholapur Divisio'1 from South 
Centr.al to the Cct1t;a] Railway. The 
Mini5ter should ma!i:e a statement out
lining the steps he b taking to end the 
agitation. 

UP is now under President's rule. 
Today it is reported in the pre,s t!iat a 
Harijan girl was raped by a Sub .. Jnspec
tor in Ayodhya. Th_; Home l\linister 
should make a 3'.alerntnt about it. 

SHRI RAMA VATA!{ SHA':.TRI 
(Patna): It is a rc!igi0t:, p!acc. 

SHRI K. S. CHAVDA: Yes; it is 1be 
birth-place of Shri Rama. The Minister 
should make a statement on it. 

1827 L.S.-3 

SHRI P. M. MEHTA (Bbavnr,g11): 
Sir, I want .to point out ... 

MR. SPEAKER· He should have 
given notice. 

SHRI P. M. lvlEJ.TTA: I Lhought it 

was decided that questions unde.r rule 
377 will not be :akcr: up tod;iy. Tha.t is 
why I did not give noti�e. 

I want to draw the attenticn of .the 
House to the charge of corruption whicla. 
has been made again,t the Agro-Jndus· 
.trial Corporation of Gujarat in the 
matter of purch:i,es of essential c0m
modities like oil and groundnut. The 
Agro-Industrial Corporation purchases 
tonnes of groundamt without taking into 
consideration the po:ntion of :he market 
and the quality of the product. lt pur .. 
chased inferior quali'.y grou,dnut itr!d 
paid the price for the better quality. It 
was purchased at 'I. time of scarcity which 
resulted in boosti:1g thl� prices fuuher 
up and the consumers were. -:ompelled to 
pay higher prices for edible oils in 
Gujarat and '.Jther places. The displaced 
Minister of Food and Supplies and one 
MLA are involved in unfair practices in 
this corrupt :ieal. As a re,ulc the Agro
Industrial Corporation of; Gujarat will 
get a deficit of Rs. 1 t crores. I, there
fore, demand that Gcvernment ·:,hould 
immediately order a CBI inquiry into 
the affairs of this Corporation. 

MR. SPEAKER: I do n,1t know how 
this is relevant in t!Jis forum. Every 
conceivable subject is heing brought 
here. 

�1 � f� q� ( olTcf.f) : �rm 
tr��. #i'f '+ff ;frf� � t CITTr �crR11 
� m'{ lf � .. fr <f.T ��<J �f mcf.t, cf<IT 
11"� �r (;� .=r�r � ? 

�'&'{ it� : fcfitl" am!' <ITT' iflfctT ? 

�'"t �� fo+=1q : qMf �� � ciITT 
tt �� �r �r. rfflf ;#?! cf,'c � ? 

�� '1·� : � qm m �'Y 

t I � ;,n- � �q,- f�� � f� I 

--.... 
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v m $ m *  v m t i f t i t w m ^ q f k
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q f i t f r i r fr r t  r

SOME HOH. MlBM«CtS *tt*~- 

SHRI R. K. SIN! IA (Fababirf): Wo 
d|scu»sion on the Plan it being allowed. 
Duriqg the butt aeitfoa, we waited U  a 
deputation on yon. It wa* HHtf tMi 
three day* will be allotted for die fitfi» 
It is « shame m  the Oppoiiticw, It it •  
thame on this House we am *01 
allowing taousb time for disctesiii£ A t 
Plan. (Interruption*) 

MR. SPEAKER: I could not foSib* 
you. What #cre you telliog me? 

SHRI R. K, SfNWA: The Meo^bcft 
alMMildi be brief m t’wir speeches. ‘Sfetac 
eelf-adveitiURg M?s muit know wikal 
exactly to talk. 

tit  TWTTRRT VFPSfV :
^  i n t e r  1 1  m  ir  « f n r  t  t t  
« p  f t f t  ’n fi^  i

ik « r mfm: « |S N s« t*IH
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<fi| *R TOT rWT W  TV qf$ flp*T n 
|, * *  m  n tftf ir mfar-WT #  3*r 
ert wv <rar<ft£ *i#f fa3m  1

t f  * *  f tw n  : ig<r m l t f  t o  $,
q wtfq tfsrcTsftf $ r t f  %
«fk  fT T C ^r | ,  I am beta8 ignored!

t f  % *  «hnc »fr^*rf?w : s«r
w h i  it %  v% fTv wpgl^Rr snwr 
t f  fimr m  i *ftf w  t o  t f  
w r  ^  ftr * *  fcr w r o  |  t f *  f?ptf 
ttejrtrm |  t f  fjptf % srt̂ r ^ w r 
vr «rrar t f  *rt t  i
iw ftr t f r t f  * * r f to r  w a w i t f w r

info* «w f o r  * ra * rrw  % inw$m 
f a r r * r f a  f * r t f  f t f t s r ^ T O t j t «

«**w nf> « : nmraw <?r
(#wr%flwwr t f t  *rtt ^ r
t  * f  f  I t  OT t f  W f* T  |

U M  km.

MOTION RE. APPROACH TO THE 
FIFTH PI.AN—Cotud,

Wszm «T$W : * m  fW M  
% *t* *  i s n z  4 n i
4 0  f r t f t  5PT ^  I  t f c  10 ^  20  

*rtf 1 1

SHRI K. P. UNNIKRISHNAN (Bad* 
gara): Tlie House must be al'owtd to 
continue the discussion on the Plait in tbc 
«fct Seftsioa.

I lk .  SPEAKER: It fa a w y  goad 
su$£8stio8* I was very happy when h4 
bid Bin* dgyt for tfek 1 ttk**#t

that the discussion would be fln&hed. But 
the poor Plan ha* receded in &e back
ground; many other things came tip, If 
yen could put it in the background for 
three days, you can also put it to <be 
next Session.

SHRI G. VISWANATHAN (Wandi- 
wash): Next Session the Draft will CO mo. 
How can we discuss the ‘Approach*?

MR. SPEAKER: That is why we had 
fixed three days. But you were all not 
much interested in the discussion cf the 
‘Approach*.

THE MINISTER OF PARLIAMEN
TARY AFFAIRS (SHRI K- jRAGHU- 
RAMAIAH). We shall continue today OS 
much as we can and whatever is left atm  
—fend there will be plenty of members 
k ft over—we shall continue la the tankI
SfiBMvn*

MR. SPEAKER: AH I can say fe th *

talteri in the next Session.

SHRI SEZHTYAN (Kumbakooam): *I|» 
dipeyasioo on Wan is always taken tip it  
the fag end of the Session and then fcjg 
postponed to the next Session. It nw  
happened twice—this happened last t m  
also.

MR. SPEAKER: These three days W$re 
purely meant for the Pt?n; we fud fixed 
the tim; for this, but some other things 
were coming up.

t f  R i f w r ? : t o t  *ratar, %i?r 
1 1 f̂ anr t o  fa  m  

t f  * W r  ^ Ir r*̂  v xt j 3 *?| t f t  
«rraT f̂ rWr % tf*fr tf *$m to  i 
tpr: «rtf t o  fttt t f r  m$r
m  % t f  ^  f  Pfr -53 spr w  

j t w  tgrrtf 1 1

W«W t f  ST«lt
*?ff «i?m 1 1
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&11tl PILOO MODY (Godhra): Docs
it m:aa, under this arrangement, that the 
Min.sicr wih no; reply todiy?

AN HON. MEMBER: Mr. Mohan 
Dbaria can icply today.

MR. SPEAKER: It will be seen.

SHRI K. P. UNNIKRISHNAN: He can 
only intervene.

*  J f? m  : f*m i § «T |  1 
W to -t  |  erf fafasrr

|  sfrr $*r<r *rit «rf>re ararrar 
^ it 1 1

SHRI K. P. UNNIKRISHNAN: Hs 
cannot rr'plv mw. The reply will cows 
only at the end..........

MR. SPEAKER: Why are you rcp'yin^ 
on behalf of the Go\ernment? Why are 
you assuming to yourself the powers 
Which you do not have?

SHRI PILOO MODY: Mi. Unn;kriiii 
nan thinks that hs «  the stipcr-Govem- 
ra~nt here,

AIR. SPPAKER: Mr. Aimit N.tha'a.
You v IJ speik after lunch We no* 
ad.onrn for lunch to reassemble at 2 31 
p.rc

1338 hrs.

The Lok Sabha aSjOarued for Lunch 
till Thirty Minutes past Fourteen of th* Clock.

The Lok Sabha tr-o^cn;} led offer 
Lunch at Thirty-two Minutes pust Four- 
teen of the Clock.

[Mr. Deputy-Sphaker in the Chair]

MOTION RE. APPROACH TO THE 
FIFTH PLAN—Cont I.

MR. DEPUTY-SPEAKER: Now we rc* 
•ume the discusrioa on the ‘Approach to 
the Fifth Plan.'

Mr. Airurlt Nahata.

SHRI AMRIT NAHATA Oarmer); It 
has sow been accepted that tliara m  a 
national consensu* that a plan holiday 
would be suicidal. Those who are (be 
protagonists of a plan holiday plead for 
themselves the present economic difficul
ties. We know that there economic diffi
culties themselves are a product of a plan 
holiday ‘and a very long period of what 
we call limping p’ans. It r» precisely be* 
cause we are pacing through «* grave 
economic situation that planning ip very 
essential because only through a planned 
effort can nvc overcome the present eco
nomic difficulties..........

SHRI PILOO MODY (Godhra): Ques
tion.

SHRI AMRIT NAHATA: I know Mr. 
Piioo Mody is determined to interrupt. 
But 1 am talking of a national consen
sus ..........

SHRI C  M. STEPHEN (Muvattupu- 
rha); ..........m which he is not a part.

SHRI AMRH NAHATA I orn nol 
talking of dberraii »ns ol history, b rlh and 
biology..........

SHRI C. M. STEPHEN AU the three 
apply to him.

SHRI AMRIT NAHATA- So far as l!w 
objecti es of tUs doc ims'nt on the Fifth 
PUn approach fo, I think there cjn be 
no dispute .md no two opin.ons tint then 
cannot be a better appioach or a more 
appropriate approach to a plan a«d 
cpecially to the Fifth Plan than what we 
have been presented..........

SHRI PILOO MODY: Question.

SHRI AMRIT NAHATA: One of the 
objectives of the Fifth Phan Approach is 
the removal of poverty through a redis
tribution of consumption levels. Only yet* 
terday my friend, hon. Mr. Mar*n was 
labouring very hard to tell us that a ro* 
doction in the consumption level of 
lop 30 per cent might lead to a redoctioa 
in the consumption level of the middle
30 psr cent It is •  great tragedy Of our 
present-day economic situation that ***a
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* Class IV employee of the Government 
Of Inuia m afco*e me poverty line. It is a 
tact, It is a tragic fact. So, when 
tatk of teuuctton of the consumption *evd 
of the top 30 per cunt, 1 would say, the 
top 20 per cent, that should conti ibuie 
consudaably to what we call the redistri
bution ol the consumption level.

Another plan objective, namely, sell- 
reliance through more expoits, thiou^n 
more imi>ott substitution and throug 1 
curb on import ot uuessentnl aittcie* is 
equaliy unexceptionable. Now I w.ll deal 
wiin the theory of planning in under
developed economics. It is sud that the 
Economics of Grouth has failed m the 
developing countne* and therefore the 
World Bank School, the McNamara 
School, has bien cla.ming what they ca 1 
4. new approach of justice wh.ch would 
automatically lead io growth.

S.r, Economics of Growth has not 
failed. Secondly, what is being paraded 
as Justice .s n t iusi^c, it is merely what
I call, Welfarism, more education, more 
roads, more health facilities, more social 
welfare, more nuntion etc. Th s is Wel
farism and even welfare activities, wel
fare-developmental actvities are not possi
ble m a social order where growth is 
stagnant. I am one of those who .s of the 
opinion today that justice shoud be defined 
very cleaily Justice means what? It 
means, the ’oiler should get th.* fruits of 
his toil. This is justice. A few schools 
here or a few hospitals there or a few 
roads do not by themselves continue no
tice If »hs toilers arc to be assured of 
the frui s of their labour, I am definitely 
of the opm on that this Und of justice 
does cfWr bute to growth. More wel
fare acti’ ifi 1 may lead to some invest
ments in tran, but thut irv'^ment n  
product :ve over generations together and 
we Cfrmm afford To wait tint long. Pro
fessor Baran some years ?go said that 
‘Even in order to keep standing. India 
must run.* Sir, I hope this law of mo
mentum was considered when the Plann
ing Comm^sion did various exercises 
in variables of growth, fir. Maran was 
telling us that a growth of 5.5 per cent 
was sought to be justified on the plea that 
A higher rate of growth though possible

would not be dcsu'*ble. It is oo>t so t-implt 
as that. Various variables ot g.owth 
models. which have been piawCii be lore us 
in the Plan Approach Document show thtt 
clearly. Look.ng 10 our ie»our.,e.., locking 
to our need foi m .minium. the growth of 
5.5 per tent snoiild be reasonable and we 
should aim at that.

'Ihe Pian objecmes a, defined in our 
Approach Document .ire veiy much inte
grated. Ih* is -My ’irst point. The 
st «uegy is correct. Ihe <irattgy i> scicn- 
titic. It un'Av.is our present requirements. 
A gtowth rate of 5.5 per cent would neeJ 
a maiginal i»te of saving of 27 [Cr ccat 
and an annual rate cf saving of 13 per 
cent but we never had all the>e years an 
average iate of margin il saving above 12 
per vent. Prom 12 per cent if *e h t\e  to 
have 18 per vent saving wc ha\c to do a 
lot. During the sixties our «verage rafe of 
growth was only 3 8 per ccat. It we want 
to achieve 18 per :cnt savings u\ ni 12 per 
cent aryl 5.5 pci cent rale of growth fiom
3 8 per cent, it would re tire  herculean 
effort?* not only on the pail of the Planning 
Commission but cn the patt of the Gov
ernment and thi entire nation.

Therefore, I would like to place before 
you some of the pre-con-litions and s*.me 
of the pre-reqtmitcs whi~h a"e eisenli 1 in 
order to attain su».h a high r.*te of growth 
and savings. Even in the P'in document, 
a certain policy frame-work has been sug
gested. But, it has not been veiy clearly 
spelt out But. by im >lieat on%, ceitain 
poiicy-frcme woi'c is mheie'rt »n Me Plan 
approach. I would like to m k: it explicit. 
If we hive to a.tain a growth rate cf 5.5 
per cent, we h«ve to make explicit %ome of 
the policy frames that a;e .ncvtjblj. There 
are no soft options before us. Hard deci
sions will have to be taken. The climate 
of in decision that prevades our country 
today will have to be removed and the 
people will have to be convinced that the 
Government means business.

What has happened all these year* js 
that on this pre'ext or that pretext com
promises are mads and accepted princip'et 
are compromised and sacrtfied with the 
result that id the lo*tg run we Hud that we 
are far away from the objectives that we 
had placed before ourselves. We find that



A p p fw b u *  *

[Shri Amdt NahataJ
even the ministries of the Government cf 
India are working at crow-purposes. After 
all, the Planing Commission is not Juti 
an advisory body. There are constant 
attacks from the Opposition, especially 
from the protagonists of the laissez faire 
that the Manning Commission has become 
an over-riding ministry, that it is a monster 
and that it is a super-Cabinet. I he result 
of alt this is that the Planning Commis
sion's role has become very much under* 
mined. Its advisory function is left to 
various ministries to *mplement or not to 
implement the iccorameutfations. With 
such an abdication of the authority (>y the 
Planning Commission we can never reach 
the rate of growih of 5.5 per cent. The 
Plan approach aim* at more employment 
and a higher rate of growth. The Plan 
document itself suggests (bat unict* the 
land reforms become a reality and unless 
there is a re-distribution of lands and unless 
we give employment to millions of our 
villagers in the countryside we won't be 
able to reach the planned growth. 1 am 
not suggesting this from a doctrinaire o ra  
dogmatic approach. The compulsion* of 
growth in the countryside, of greater em
ployment, of more agricultural production 
demand that land should be given to the 
actual tiller. It has been established that 
the modern farm technology i« ideally 
suited to small-scale intensive farming, with 
the optimum size of the holdings, which 
shall give us a maximum production with 
a certain amount of inputs, to be a small 
holding. In order to ftive employment to 
millions of our villagers and in order to 
have more production ro the agricultural 
sector, the land-reforms are unescapablc. 
Legisaltiom have been passed in this regard. 
But, they all have remained only on paper 
These lasd-reforms must become a reality 
if we want to attain our planned growth. 
Similarly, a viab’e, an effective and a very 
competent public distribution system is a 
pre-requisite and a pre-condition for the 
successful imptewentaiia«i of our Fttth 
Five Year Plan. We should establish this 
public distribution system for aU the essen
tial article of everyday life. Thnmgh pro- 
cuTtment, through levy, through State cake* 
over or through any othe.* method or wtart* 
ever may he the method that may he 
adopted—I am f*x dogmatic about a Q*t&

cular method—an elective public diatribe- 
ffon wMhri for afl m ukttit ******** 
evftryda? life ii a em t without fttlfefc 
prices cannot be curbed and without which, 
itKfilKtionary cmndt he inn#
without which the common people cannot 
ha enthused lor miking this Plan a 
success,

Lastly, the most important pre-condition 
for the successful implementation of the 
Fifth Plan should be a very rigid, a very 
hard discipline in aU spheres of life-ftn- 
ancial, economic and soeul disciplines. I 
feel that the elite of our country including 
you and me . . . .

MR DEPU1Y-SPLAKER; I am not an 
elite. 1 do lot belong to that privileged 
class of the elite.

SHRI AMRIT NAHATV The elites are 
holding our entire economy of the country 
to ransom

SHRI PILOO MODY. I agree.

SHRI AMRIT NAHA1A: Unless this 
entire elitist approach is completely elimi
nated. we shall never be able to fix a 
rational system of priorities. All the dis
tortions that have come up in our planned 
growth are because of the compromise* 
made at the level of the elite. They want 
biscuits, and tfood biscuit a, and, therefore, 
foreign collaboritbn is allowed. They 
want TV they want taps rec-wderi and they 
want aU these luxuries of Ufc

SHRI PILOO MODY. An,! wbftidised 
canteen food and sttbsidfeed tea.

SHRI AMRIT NAHATA. As a mU 
known French economist satd, these cul
tural expatriates cf our country are hold* 
ing the entire country to ranaom. The 
tragedy is that some >J our Ministries aim 
fall a prey to this type of elitist dhfortiM*. 
That is why we h a *  so m«#y m o m  
allotted for TV, m  many m m  for air
ports, for Jumbo J*U, HvMUr hmHe and 
*0 on. This kind of elitism vitt never 
help us.

Alt these years we have l m  plitwtitt 
for the public aeeto*, but the ffflMgpiit 
in the private sector haa hever A m  vq»- 
hrtefl, and never been phm tti 
itttUf that We **ve umpteen <*m 4
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foreign collabor:>.tion for luxury :u tides 
and we find private capital being inve�tcd 
in unessential items and in undesirable 
jtems without any check on it. So long a� 
the entire investment pattern is not �et 
according to hard and fast priorities, we 
-shall never tie able to che,,k the distor
tions. What ,he nation d1; :ides and what 
the nation reqllires �hould be proJuc<!d. 
The nation requi,�s �oarsc cloth, ::rn.j so 
coarse cloth should be produceLl and not 
superfine cloth ...• 

SHRI PILOO l\lIODY: And not what 
the people want. 

0-HR[ AMRIT N. 11ATA: The nation 
needs edible oils. and S,) eJible ci:s ,hculd 
be produced .rnd net relin;:d oils. What 
the common man nec.Js is ordinary soap 
and not so 11iany liquid soaps, dcterger:t� 
etc. 

SHRJ PILOO MODY: Everybody wants 
crude cloth and nobody wants superfine 
cloth. 

SHRI AMRlf NAHATA: Luxury arti
cles need more import component anJ 
more import on luxury arttdes must be 
stopped. 

Then, there is r,o mu.:h tJlk about pro·· 
pie's involvement in the implementation of 
the plan. People's involvement means po
pular committees being set up statutorily 
for the implementation of ceiling, for the 
·effective functioning of the public distri
bution system. People's involvement 
means that people's institutions for area 
development must be set up. People's in
volvement means that workers' participa
tion at all levels of management of pub
lic sector undertakings must be ensured. 
It also means that the whole administra
tive m'achinery has to be restructured so 
as to professionalise it and so as to lead 
to effective implementation of our poli

·cies. 
Lastly, may I say a few words about 

·western Rajasthan which can contribute 
considerably to ,he growth of vur country 
provided the policy of optimum use of 
water is adopted by the Planning Minister, 
anq not affluence of water en the one side 
and no water on ?be otl1er'1 It should he 
equitably and justifiably distributed through 

ilift channels and throuih small channels 

to .those place, w:1ere there is :10 Jrinkin:: 
water and there i:; r..o fodJ'!r. With the 
involvement of the people of the desert 
areas I would submit that we coulJ pface 
before the Planning Comr1ission :i very 
integrated area development p:·of:r:1mme, 
and we can assure the Plann:n; J\I ini,,cr 
of people's .involvement physi-::ally and 
literally to make this Plan a aU<:·;·?s•. 

MR. DEPUlY-SPEAKER: I hwe a re
quest from the Congre,s C!uef Whip to 
allow only seven minutes to each Member 
from the Congr.�ss Party. I do not k.i.JOW 
bow to do it myself . , ... 

SHRI R. K. SINHA (Faizabad): Extend 
the debate by two hours. 

MR. DEPUfY-SPEAKER: It will be 
extended to the next se5�ion. Even if we 
extend the debate for the 'Vh'.Jfe of to
morrow, it will not be p,)ssibl� bec�use 
there are about GO Mcmbcr-s '1om the 
Congress Benches alone. 

SHRI 'NAWAL KISHORE S·HARMA 
(Dausa): This is a vital subject anJ mem
bers should be given adc.;iuatc opportunity. 
After all, we are Jiscu,�ing the fat� of the 
nation. 

MR. DEPUTY-SPEAKER: c1r,r.ot 
agree more with you. I am ·just pmting 
before you the realities or. the situation. 

SHRI NAWAL KISHORE SHARMA: 
More .time should b.: al!ott·�d. 

?..TT crofT�T f�� (��) 
� �KZT, it � � <{T«fT � 
�m � 1 it � �r it �m ofT(f 
WRr w.;r � � ? cz;rTiiflT t orrt 

it � � � � � fcl;m fop emf.Ff 
�lT!ITT foq,f<f<'A � � � �'{ W 'i>T 
��I cf>1{ � .f@ � ? ;t �r i 
fop ��r Cm.f it � � tfffim � if1' 
f<li' �� � cfirfl'.f �r mi: ll°N � 
� � � I ��:s Cm.f it ;ro.r � 
WITT � m � � � � <filf fcfim 
� �i �- � fcl;m GfflT � t� 

� � � ;;mr, � trn<ITT � � f<li'l!T 
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W  *  f t  % t w  f a n  f ¥  <wr ^  
flwwft

$«ft, v r w f f  f  
4 M f r ^ N t a v  $r«tfNr*r%% 
<ftam T fifarr i

f r ^ r  H to r  ffrfsr, ^  r ?r* iqj*t 
f 9  ^ n ,  %rr, %f*Ff t o  *  r 
% § w h  w% i

SHRI RANABAUADUR SINGH 
(Sidhi): The prsseat Plan t'lat u  being 
discussed today appears to me to have 
boiled down to ihe core and 14 the short 
time available to me i should try to touch 
the core of the plan in 'his ojscussion. 
Planning is a unique mechanism for any 
developing country to meet me needs of 
social justice and also to fulfil the mini* 
mum needs of .he population.

We m this country bave for the last 20 
years or so earned out the experimentation 
of this unique mechanism. In this pio- 
cess, while we consider the fifth plan, a 
few questions pose themselves. The fast 
question is whether u  ihe process of the 
fifth plan, we shall be able to fulfil these 
two points—social justice and minimum 
needs of the people—without bringing in 
regimentation in train? The second ques
tion is, hawing lived *n a  village for more 
than IS years, I am likely to feel that 
P la n n in g  ban m the last 20 years reached 
a  iUttc of ritualism. This ritualism Is 
almost Ufce the old mantras of the Hindu 
religion which have lost substance and 
retain only forms.

SHRI S. M. BANFJUJEE (Kanpur): 
Thank God, no Jan Sa»*h member Is 
present)

SHRI RANABAHADUR SINGH: 1 am 
not M g  disrespectful to the mantras. If 
they m  properly giant*}, ftey may still

Afcm there it a  feeling going around 
<trtt planning M f  has &*etoped a sort of 
% *«fte* intereeltd te Itself. Lastly , I  a l»  
cany 4 atfssMag fltat Kfce atty human 
M ag, to  *  M tfnal level *bo a  nation

am ha afflicted by Ihe malaise of now***
riche. In this country too after indepfcn* 
deuce We have bad this malaise and wfcSfr 
we hasted in the affluence that was avail* 
tfMe to us as a nation by virtue of foreign 
aid, we have developed traits of admlnlk* 
tratkm and approaches which arc now 
taking their toll As an hon. mrmher 
said yesterday mcaaingfully, there i* 
expenditure to the tune of about Rs. 1000 
crores in this country which has no pro
ductivity at all, expenditure like having a 
malt work in a big official’s bouse with 00 
provision for a malt in that particular 
house His pay and other expenses as a 
met from the contingency of the office ft> 
which this officcr belongs. Other cases too 
can be cited For txampie, who milks the 
cows of the bis officials'* The person who 
does it belongs to the cadr$ which «s sup
posed to run the office. Such unproductive 
expenditure is tbe malaise I am talking 
about.

Apart from this, this nation has carried 
out the experiment of the procurement of 
wheat and the take-over of the wheat trade. 
I know personal^ that far about three 
months, the total official machinery of a 
certain district was kept totally preoccupied 
by running around in trying to meet ti*  
target of procurement The amount of 
petrol that must have been wasted *» tbia 
process, if it was added up to the cost d  
the wheat procured* the cost price of »fceat 
in that area would have been Rs. 200 per 
quinta). This expenditure, in spite <k tfe* 
best efforts and planning, is bound to 
dampen the efforts.

In the jproeess, a strange attustioii la 
developing. Even on the floor of tfcJe 
House there bave heen many oocaatofp 
when tangential reference* hnv© coma &  
wfcefein, after abolishing tbe 20 *  
the 10 per cent of the mod affluent pq>- 
ple in the country and trying to do away 
with all the fanpedjmentf Out M l iff 
progres*. after this abolition or fftaf na
tionalisation, voice# m  heard whereat tfe» 
oflfclal machinery wijl some day he de- 
mandad to be IbtM&d or natJooalissd.

fy tfeis context t$ n *
<*f m u tfe *  '<»%* «lft% 1  '
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[Shri Ranabahadur Singh] 
would find consideration, if not accept
ance, by the Planning Ministry. I nuke 
this sugdPfction based on the last five lines 
on page 62 of the Approach Paper. Re
ferring to the involvement of the people, 
it is mentioned;

“A necessary condition for such in* 
volvemem is understanding and appre
ciation of the Plan objectives, strategy 
and programme. In this task plan an* 
foi mat ion and education can play an 
important role. High priority would be 
accorded towards working out and put
ting into practice the varied modalities 
of the peoples* involvement/'

All the malaise I have mentioned be
fore point out to the fact that we have 
for the last 20 years, and now for the 
next fi/e years too, tried to bring this 
nation up by one section of the people 
alone trying to undertake the job where
as the majority of the people, those who 
are not entrusted with this task of exe
cuting the ptan, they are more or less 
almost dead weights on the machinery 
which is supposed to bring them out of 
the backwardness. This can never work 
in a country wherein we have the lega
cies that we have m this country. The 
only poss'ble method is to involve the 
peoph meaningfully. As I have read out, 
the modnlifies have been left to be work
ed out. nd this whole ,ntellec*iral exer
cise, and I think it is an impressive one, 
will a«rain suffer the same fate that han
been the lot of the previous plans.

AN HON. MEMBER: Much worse.

SHRI RANABAHADUR SINGH- So, 
I pose a very simple quest.on. Is it pos
sible to get the people involved in the 
methods that have been tried so far7
Can the people be involved merely by
giving them a proper break-down of the 
Plan projects and a plan of expenditure? 
Is it possible for the people to feel that 
this Plan is going to make all the diffe
rence to them? I submit it is not possi
ble imleu we take heed from two think
ers who happened to take birth in this 
country and who at this moment, I leal, 
are gradually becoming irrelevant; I  am

talking of Gandbi aud Vlfcob* Bfcave.
'  As far as peoples* involvement goat, wev 

cannot get away from the fact that the 
only possible way in which free people 
can be involved *n any pianamg is on ibe 
basis of equality. As things stand m  the 
villages today, and I am speaking only 
of villages in this context, there is no 
equality between an olficnl and a villager. 
As things stand today, the Plan as it is 
worked out in this August Home, its exe
cution lies squarely in the hands of the 
district official machinery, and when things 
are taken to the village level this official 
machinery suffers from that proverbial 
disease which was named in some poli
tical theorists* treatises by being called 
apoplexy at the centre and anaemia at the 
circumference. The only possibility of 
avoiding this trouble is to g.ve a certain 
trial to Vinobhjji’s Sarvodayu at the vil
lage level. All that it tries to bring
about is to put the people at the village 
level in such a situation wherein the peo
ple themselves feel that unless they do 
something about it, it will not be possi
ble for them to progress.

It is about time that burden of develop
ment having shifted from the white 
shoulders to the brown shoulders is &hbted 
by the black shoulders iti the vfllaycs. Jhor 
this, there shall have to he * complete
break with the p lit. It is not pnss'bie in 
the present context of things. It can only 
happen when people arc given true f 1 e ? v t o m  

it can only happen when people are trust
ed; it can only happen when the func
tions of the Government are decentra
lised. For this, a certain amount of 
trust is necesffiry.

I am told, when Churchill waa asked 
to give freedom to India, apart from 
saying that he could not preside over the 
liquidation of British Emp.re, he also said 
that the people who are half-fed and half- 
clothed have no sense to rule themselves 
and they will tax themselves out Of exis
tence. But we became free and we have 
existed as a free nation for the last 26 
years. I plead that it i« about time that 
in our villages too. where people are still 
half -fed and half-clothed, they too shouM 
be taken in trust The functions of the 
Government, of the Plan, must be entrust-
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ed to them, in their hands, however much 
we feel that they· might be misused to 

·;start with. 

The question of freedom is such that 
it cannot be .tamper� with. Real treed,,m 

,can only be experimented with and, hav
ing been experimented with and mistakes 
.having been committed, it can right it
self. But if it were thought that free
.dom 'tould be trained, that freedom could 
be conditioned, it is not possible. It has 
.never happened anywhere in the world. 
.So, it is about time that while we make 
these Plans, while we think about com
ing out of backwardness, while we think 
.about feeding ourselves, while we think 
about becoming self-reliant, we should also 
think about the fact that the execution 
of these Plans, all these beautiful metho
,dologies, can only happen. when the peo-
ple themselves are partners in equality 

. and in freedom. 

Lastly, a little more selfishly, I hope 
that when this Plan finds its real shape, 
the Bansagar project will find a pl'ace in 
it. This project seeks to cater to 36 

1akhs of people in an area which has no 
other poss:bility of water. There is no 
underground water; the rainfall is gradu
ally going . down. It is a project which 
will not vitiate th.e exist:ng needs of lower 
·t�parian States; it is a project which will 
finance itseif from its 9wn revenues after 
the third year of its construction and it 
is a project which contains in itself the 
·whole aspirations of the people of that 
xegion. 

I wind up by saying that planning is a 
,question of orches,ration and in this or
·chestration, it is only a good conductor ...• 

SHRI PILOO MODY: But in this case 
.a band-master. 

. 
SHRI RANABAHADUR SINGH: .... 

-who is able to retain virtuosity and, in 
·the progress, for such a rcten1 ion of vir
·tuooity, an old poet is quite relevant when 
be said: 

1If�m i:r� � 'GTf�t:{ €fTil qr;; u �<t7 � 
�J 'lTtT WF� 'J.i<T i��f �f�� l<'f..feti I 

�r �1,�;,: qt·i ('tflr�r) : '3'rrer&r 
lf�fcP-T, lf't,i·,;r � 1'.!Te!fl=I ff \il"Y 'D'IS"i 
ofif 'fl"T<tf f�"fq- 5f�'i{ '5!T �\ff!, q-,;i_� 'llf 
•Fii{ :rr"{ �1 ;,fh <:f"{if>f�f ;,c:q)f¢1fq-q'f 
� \ifr �nr cfi�r �1 er� 1Ifr ;;·�r '3',Tu, 
'3'� �·1il's ifi ,;(lc!H cr,c ,v.:rr "1'1'<1' fof-T 
�r '5"ff '{€[T � I sJ:r?i' qfffllT � l'f[ff � 
f<fi :rr"{r;;rr cfir frmr<1 �m ;,fl.: '3'.;·).; 
\iffcfri' l:fTq"<J cfj'f oifcff[JT �r·fr l S:l:f � �
�;fjqfT�T i q-� <IT >IT� � �r ;;ft �Fi" 
<!if �-R �·,g cf>"i f!Ttl"rl lffii'<i' ;r ;J� 
>f<Tlf <tiffc cfif ,=u,rf(cfi'fil >f P:a �r ;,fh 
'JfT. tf,'f cfi"f cfi:J"cf <fif 1Il1:F1' .-re[!' 1'.ff<l� 
q, tT"i' 'tiT ;;Jfcf,;· cfif :!:!Tm:Tii'f 1.f>f <R"1 
���- � .,,j,·� f[-1'r:r cfirfc: cfi'r ;;·r.-if(<liar " 
srr=cr �r I :q,·S01· �f"sj\'�f i mer •TI f ;;r� 
!ff� 'aii' t �� ·,r� q;)fc: cfi'f <JFJ"f (cfi�IT 
>fP:;'f � ;,f)',c 'Sff �TU<f �, <t�isf �1'1 � 
"fr�· � iif;"� ;;:r!<f�· zrrq-;/ <tr·< � fulf 
a-1f'5f 'fcf>"<':rlf '9��\" � '3'�fnrlf <fiffu° 
<fi'f .:r.'TI"(cf;aT srr=cr !, ;;rQ ·�er.� �Jlfcflf 

�)ITT � fq; tt,:,T °l=ff•!f5T cfi" ·,:�ff '3'rl'PT 
+rFf iCT a.-?rrr? i.:r�·rii q,,"{lf/' ;;rrcr) t a-r 
� cfif c1rn <lf ff cpf :rrt �h <f>'ir!" �i:rr: 
f9'i 1rq-o �· i{ o t:1; g-o t:i; o � rrr �;,;r "frf�Q', 
if)�'l "GP: '€f;;r ,;;rrf�,r I if '+ff S:R' U �0cf 
� <f iffq; &i t�· G.11T '9r.:r � �r q-"tifr;; 

.. ,·Qr �, .:rfi;cr. cf>l+:f �l"�T � 'qf crt�fFi � 
;,f'r.: .. .-,.:r "fr<T fl. �ft G"UIT;;· � 1 cm:� # · 
°fit!" � it � f<;f lf Twfr� � ·.z-� t 
,if[ �q i 3if( �tr >ffT'( �Tr �r �4T . 

� f3i',('f >fifiT( �lf i 9'ifiTOJ, "iif�'ffT Cf'( 
�fcfr �r �i:�t � 1 �lf zj' m=z:r � flT(1. �
�� if <fifif <fi',(� � lfif ;zr.;· ·-r/f f-i:m 
'(��I 

f ;;r� �:rr1'f(f �' f;,j{=I' � ij" :ij'flr 
<qfq15,:r i �HT q;) irrffif cfi�ri'i � � 
q� 11:ITfr," "'if :i;rh ti'ef'i � �arrr ;;ff� f� 
:ij'rq- <i""D'f qr=t cp"f +f[+i cfif ri·'1°r � f.:i·�,:iJ 
:q-�� � �f'< � � fcf> !ff"(f "i �} I � 
�fl"f 5 � if; qJ� m&'fic<fiT<: cfi"@ 
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SHRI NATWARLAL PATEL (Mehia-• . r · \ r· 

na): Mr. peputy Speaker, Sir, I am v.e.& 
gratefuJ to you for giving me an. op�or
tun_ity to speak on this l.mportant subj:ct •. 

Before I speak anything, I wou.j lik� 
to draw the attention of the hon. Minis
ter that this is a country of farmers, this 
is a country of villages, 80 per cent, peo-
ple of this country are living in the vill,a
ges and they are getting their livel_ihood 
from the business of agriculture. When 
we are planning, we are forgetting for 
whom we are planning. Naturally, .so, 
far as the progress of the country is co11: 
cerned, I understand a proper planning JS'· 
required and for want of proper planning, 
I think, we have be�r. rnffering ;i. lot 

for the last so many years. I understand 
one thing, Our planning should · be agrl-· 
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culiurc-oneutod. Our planning should be 
lahour’Onented and, according to me. our 
planning should be 'Ganbt /fo/ao’-orient- 
ed.

When v t  plan we must not forget the 
millions of poor people in the country 
who live in the Milages. What is their 
idea/ What n  it that they want? What 
is their idea regarding planning? I think 
before we go ahead we must see clearly 
about this aspiration m the minds of 
people; we must try to know their minds 
and procecd accordingly. For the last 
so many yea» we have had the First 
Flan, the Second Plan and the Third Plan 
and the Fourth Plan and now we are ap
proaching the Fifth Plan. We have never 
bothered to understand the minds of these 
poor people. There is one common gene
ral m sunderstanding among intelligent 
people to the effect that those who are 
living in villages are not intelligent, they 
arc useless people, etc. 7 his is not so, 
they %re not useless people, they may not 
be intelligent, but they nmlsrstftirt th'ng*, 
they know how planning is to be done for 
this country, they know bow the country 
can proceed and how the country can be 
wcji-pfanned. Mr, Dharia and Mr. Dhar 
—there ,s a good alliteration of these 
words —understand all thcss problems 
Both of them are dynamic persons and 
they 'are intelligent and I appeal to them: 
They should never forget that this coun
try is a country of farmers ai>J of villa
ger*. We should not forget that India »  
a country of agriculture. That is what we 
should bear in mind when we approach 
any Plan.

THR MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA): I was born in a
vittore ani 1 spent 24 years of my early 
life in villages.

SHRI NATWARLAL PATEL: Yon are 
an agriculturist, 1 know that. I am very 
happy to know about what you said now. 
That is why I bring this to your kind 
notice, that our Planning *hould be agri- 
ojHure-otieated.

So far as tw  country is concerned, 
nearly 80 per cent are living in the vil
lages and our economy is based on agri
culture. Agriculture is the backbone of 
our country's economy and just as yon 
cannot have a body in ft*H strength un
less you have full strength in the back* 
bone, so also, in regard to our country’s 
economy, if the economy is to be strong 
and stable, naturally, we have to see that 
our agriculture is strong and stable qnd 
strengthened. So far as this agricultural 
sector is concerned there are many prob
lems.

Sir, I do not say that Government has 
not done anything in this direction. But 
what I want to say it thit *lm . octor has 
suffered due to lack of proper planning, If 
I may put jt that way. Thiicforc, what I 
say is, when we are approtuhin«t this Hlth 
Plan, we should not forget our agricul
turists We should not target our poor 
villagers, our poor farms." b who ace liv
ing today in a miserable condition. Mr. 
Prasannabhai Mehta Mid that we have 
miserably failed. We have not misarably 
fail d. 1 would not like to say t /at we 
have swceeJed, but we can’t s\y that we 
h-»ve miserably faiLd. This is my res
pectful submission. To err h'tman 1 
don’t siy there onnot b; m s a*, s But 
we shall have to look at cu- outlook. 
We should pi*an in such a way that tbs 
poor people in the country gel the bene
fit of such planning.

Mr. Dhar and Mr. Dharia are having 
socialistic outlook and I have great faith 
so far as Mr. Dhar is concerned and 
Mr. Dharia is concmed. And I nun 
sure, in regard to the Approach Paper 
to the Fifth Plan, they will taks into 
consideration the various suggestions which 
I have made. My anxiety is this. Mem
bers are speaking and speaking, just to 
focus attention on certain points, and gfo* 
ing suggestions, but these are not ahm*« 
acted upon.

1  think that it is a  great tragedy H  
understand that what we are aaying % 
incorrect If you find that there is W  
good suggestion that is made by us, yon 
would like to implement i t  So far *•
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I am concerted, I am oot talking in the 
name of Natwarlal Paid but today I km 
talking in tie  name of so many poor 
people Ui this country. I am talking in 
the name of agriculturists; I am talking 
in the name of labourers of this country. 
That is why I tell you that so far at our 
friends are concerned* they should not 
think that we are not doing anything; in 
fact We are doing everything just to era
dicate the poverty from this country and 
just to make our countrymen happy in 
this country. To plan for a big country 
like our*, I think, »  not such an easy thing. 
Shri Dhar is riding a tiger. I think it is 
a very risky thing to ride on a tiger. 
Looking at our resources and looking at 
tile position of our country, I think that 
he must be bold enough to face the situ
ation and go ahead with the Plan. 1 
want you to understand one thing. When 
a good doctor is giving a good medicine 
to a patient and if he comes to him again 
that the medicine is not doing good to htm, 
naturally, a good doctor would change it. 
He naturally goes by the original pres
cription. If he is a good doctor, when he 
is told that his medicine is not giving him 
relief, he would like to change it. Simi
larly, we must have an open mind when 
we look at the Approach to our Plan.

I would like to draw the attention of 
the hon. Minister as also the attention of 
the House to one important point. So far 
as our policy is concerncJ, we are always 
th in k in g of laktng over of foodgraim trade 
by Government; I am not, at the seme 
time, opposed to the State's taking over. 
So far a* our country is concerned, we 
should take over anything. 1 think that 
if Shri Dhar and Dharia want me to be 
taken over, I am prepared for that! As, I 
said already, I am not oppose Ji to this 
business of taking over. We shall have to 
go in for it. Bui, there are some Mem
bers in this House who arc always think
ing of taking over erf everything by Gov
ernment But, 1 am always thinking of 
Naramada. In this House, I am not 
opposed to this. We shall have to read 
the minds of the people of this country as 
to whether they are in a position to suppoit 
that or not. Utat is also to be taken into 
consideration. If we are not going to look 
1827 LS.—4

at this aspect of the problem, I think we 
would make our people to suifer. Sir, I 
am a man coming from the rural area and 
I understand the mind of the agriculturists, 
i  would urge upon the hon. Minister to 
look into this matter while planning for 
the agriculuual community. Both Shri 
Dhar and Shn Dhria are dynamic poisons 
and both of them are marching towards 
the road of socialism. I am sure that this 
great country, under the dynamic leader
ship of Shrimati Indira Gandhi, will have 
a bright future before it. About this, I 
have no doubt in mind. We have to make 
the country’s future bright with the co
operation of everybody. We are always 
at the back of the Government and let us 
hope that everything will be good.

SHRI SHYAMNANDAN MISHRA 
(Begusarai). Mr. Deputy-Speaker, Sir, it 
seems for Parliament, Plan is expendable. 
Otherwise, how can you explain that it has 
become the residuary item on the la»t day 
of the session? £ven so, this item would 
remain unfinishel during the am ent ses
sion, 'and, by the time we meet during the 
next session, the draft of the full Plan 
would be available to the count) y.

Be that as it may, what I would like to 
emphasise in the very beginning is that it 
is rather unfortunate to observe that it is, 
for the first *ime, that the Approach to a 
Plan or a Memorandum on a Plan, has not 
been presented by the Prime Minister. 
It is my recollection that with all 
the Plan documents, the Prime Minister 
of India had always been very actively 
associated in «he past. Pandit Nehru al
ways made it a point to place before the 
country the approach or the strategy of 
the next Plan. In fact, there could be 
nothing more important on tfw agenda of 
a Prime Minfeter than planning itself. The 
fact that it has not been so shows that 
planning has a very low priority on the 
agenda? of the Prime Minister and that 
planning has been downgraded.

SHRI G. Vl.vWANATHAN (Wandi- 
wash): Devalued.

SHRI SHYAMNANDAN MISHRA; It 
is not a question of the Prime Minister *ot 
being hen today at our midst. For the 
Prime Minister was here when the approach
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document was being discussed in the other 
Home> and yet the did not think, it fit 
to associate herself with the presentation 
of the approach document. Again, it is 
not only the lack of association of the 
Prime Minister with this approach docu
ment to which 1 am taking objection, hut 
it seems that the Prime Minister has taken 
leave of planning as it were; as the chair
man of the Planning Commission, she 
does not seem to be actively involved in 
the process of planning.

I do not want any kind of plausible 
reply to be given by the other side, but 1 
would like them io consider whether the 
process of pfenning can go on without the 
active association or the involvement of 
the chairman of the Planning Commission 
herself.

The Prime Minuter lecently said that 
she had been devoting about fifteen hours 
of her valuable time every .lay to State 
matters, but may I ask her whether she 
has been able to devote even fifteen mi
nutes of her time to this most most im
portant and most vital part of our na
tional activity?

Pandit Nehru attended all important 
meetings of the Planning Commission, and 
probably those important meetings during 
the course of a year; numbered not less 
than 20 to 24 during the course of a 
year; even during the course of one 
month, two important meetings of the 
Planning Commission use J to take place.
1 really do not Know whether the Pume 
Minister is able to attend any meeting of 
the Planning Commission except cn cere
monial occasions when photographs are 
taken and everybody says that she should 
be present.

But my complaint is not only about th# 
head of the Planning Ttommission not 
taking full and Intimate interest in it. The 
Planning Commission itself as a body 
seem* to he largely on a holiday. By the 
Hanning Commission, I mean the members 
of tbe Banning Commission, not those who 
are working fat the various divisions of 
the Planning Commission. May I nak

how many meetings of the Planning Coot* 
mission are being held duHag the ooune 
of a year? My information goes, and 
I cannot be very wrong in this matter 
having been associated with planning since 
its inception, that the Planning Commis
sion's meetings are now a* few as two dr 
three during the course of a year. May 
I remind the House that during the days 
of Shri V. T. Krishna machari, there used 
to be an informal meeting cf the Planning 
Commission every morning? Now, those 
meetings of the Planning Conimhsfrm are 
not held at all, and there are only two ot 
three meetings of the Planning Commis
sion during a year.

Then, some members of the Planning 
Commission do not seem to be functioning 
at all. The Finance Minister .s indeed a 
key figure in the Planning Commission, but 
does he figure at all in tbe process of plan
ning? And so also is the Minister of inter
national TraJc. iuuliur, Shri Krishna 
Menon used to have a room in the Plann
ing Commission, although he wa* nsrt a 
full member of the Plano ng Commission 
de jure. Then, international trade was 
given so much of importance; now it is 
not a matter of importance as our objec
tive seriously, then that is a matter of 
highest importance. Yet neither the Fin
ance Minister not the Minister of Inter
national Trade is associated intimately 
with the Planning Commission.

Parliament would also be entitled to 
know, and probably it has a means of 
knowing it also, now many times some of 
the members have tom attending the com
mittee meetings of the Planning Commis
sion?

Again, one of the members of the 
Planning Commission has joined the Fin
ance Commission. Hi was one of the im
portant members of the Planning Commis
sion and an expert hi his own Held. But 
now he is only nominally associated with 
the Planning rommmkm,

May I further say—this may not he 
because of my bon. friend, the Pluming 
Minister himaelf—tiiat slow the Planning
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Minister it referred to probably in all the 
document* of the Planning Commission as 
Planning Minister and not as Hie Deputy 
Chairman of the Planning Commission? 
So we have neither the Chairman nor the 
Deputy Chairman of the Planning Com
mission and we have got the Planning 
Minister with a large role for public rela
tions or for international affairs. May 1 
wish him well in whatever useful activities 
he is engaging himself in?

SHRI PILOO MODY: AnJ tnos* o.her 
activities also.

SHRI SHYAMNANDAN MISHRA. Be- 
cause I had been associated with planning 
Iron) the very beginning 1 would crave 
your indulgence to give me a utile nu*ie 
time.

The most important 'hing for planning 
or for that matter any ki.id of activity is 
the atmosphere in which that activity has 
to proceed. And in the kind of atmos
phere that has been geneiaisd in the coun
try largely by the government, the political 
leadership of this country, we have now 
a climate which is very much hostile 
to planning. Can we detach ourselves 
completely from the atmosphere in which 
planning has to function in this country? 
This atmosphere now is one of 
pseudo-radicalism. Pseudo-radicalism is, in 
fact, the one contribution that has been 
made by the political leadership that 
bestrides the stage just now.

We have then got this political constella
tion—-here I am speaking of the political 
constellation which is running the country, 
a political constellation which is an admix
ture of democracy and totalitarianism. 
What 1 mean is that, really, it is not only 
the ruling party in a /«rv sense which 
is ruling the country; the main element 
that has to be reckoned with, in tim 
political constellation, is the CPI, the 
Communist Party of India.

This is the politisal constellation. It has 
sot its own economic consequences they 
cannot bp escaped. The main conse
quence is that this constellation has 
tom a n d  the personality and the ethos 
of planning in the country. Our pfenn
ing had developed * certain ethos or

personality which, 1 maintain, has been 
destroyed by this constellation and by the 
many things being mouthed by bon. 
members on th other side.

I  stand for every achievement that
has been made by planning during the 
course of its first 18 >ears or so under the 
leadership of Pandit Jawalwlal Nehiu.
There is hardly any record in the world 
which can match the rccord of planning 
during its first 17-18 years and I tecl proud

* of that period. But it is that personality 
or ethos which had been built up by and 
under the leadeiship of Pandit Nehru
which has been destroyed by this new 
political constellation.

Then you have got a particular kind of 
psychological dimt'e in this country which 
is one of disillusionment. Planning itself 
is being discredited. Who will betieve in 
planning when there is more unemploy
ment, when there are higher prices, and 
when there is greater disparity. And 
you speak of being the Messiah of so
cialism! May I say that the Prime Min
ister declaims like Lenin but performs like 
Maharani Gyatri Devi? (Interruptions) 
May I aho say that probably, my hon. 
friend, Shri Piloo Mody, if he had been 
the Prime Minister of India-—even this 
Swatantra Prime Minister—would have 
given more socialism to this country than 
this Prime Minister has? What, after all, 
have you got today? (Interruptions)

Mr. Deputy-Speaker, why has this 
disillusionment been brought about in 
this country? Is this disillusionment 
the handiwork of the Opposition? As one 
of the Nobel laureates an economist has 
recently said “disiUusionment is the result 
of illusionment.” And you. that is, the 
Government, had produced this illusion
ment

These people have created, launched 
on, another element which is producing 
the hostile atmosphere for planning. 
That is economic populism which they 
have been preaching. Economic popul
ism is the exact opposite of economic 
rationality. It is just the opposite 
of economic science and economic 
logic. But planning means rationality* 
Panning means logic and planning means 
science. If you have created such an
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atmosphere of irrationality, you can very 
well imagine what kind of planning you 
would be able to opeiate in this country. 
Therefore, there is utter chaos and lack of 
discipline everywhere in (his country.

The ruling party does not seem to 
realise that they cannot skip the basic 
economic lawser escape the consequences 
of their operation. What has happened to 
Allende in Chile, what is happening to 
Bandamaike in Ceylon, what is happen* 
ing to NeWin in Burma, what had happen
ed to Soekarno in Indonesia is bound to 
happen here, because .the same kind of 
populist policies and economies are being 
practised.

SHRI PILOO MODY: And NWiumah hi 
Ghana.

SHRI SHYAMNANDAN MISHRA: 
Yes, that too. Then the people say, “Why 
don’t you s>top it?" We are certainly 
trying to do it in our own humble way, 
but when the tower of power radiates 
irrationality no nook or cranny can re
main safe from it. They are radiating 
irrationality from the tower of power in 
Delhi and so you find economic irra
tionality, prevailing everywhere. That v> 
the tragedy of the present situation

But all the same, the point to reckon 
with is that some political imperatives 
have been created and they demand 
economic correlative—how economic 
correlatives are to be built in order 10 
correspond to the political imperatives is 
the question. In other words, one has to 
remind oneself of what Debre Regis said 
to Allende—the electoral mass has to be 
turned into a revolutionary mass. And 
this the ruling party cannot do. It 
ha* indeed been able to win the elec
tions on the basis of certain slogans. But 
now they find that they would not be aHe 
to implement those slogans. This is the 
basic contradiction of the present Mutation. 
You can certainly win ejections on cer
tain skragara, but if you are not abe to 
implement them, then those slogans are 
gains to boomerang on yon. All this has 
create* a mo* unfortnnate situation in the 
country *t far as planning is concerned,

Now, so far as the approach paper is 
concerned, may I say that n&bcfty in ftfr 
senses, if I may say so with humility, can 
call it an approach to the Fifth Five Year 
Plan. For, it can be asked, if there is no 
Fourth Five Year Plan as such, where 
is the question of the Fifth Five Year 
Plan and an approach to the Fifth Five
Year Plan. Is there a Fourth Five Year
Plan now in existence? And if there is a
plan called the fourth five year Plan, may
I say that there could be no more a 
meaningless exercise than this. In fact, rhe 
Fourth Five Year Plan is a continuation 
of the plan holiday which was officially 
maugurated in 1967.

I do not say so arbitrarily, economic 
activity during the Fourth Five Year 
Plan, never picked up the level of 
1964-65, when probably my hon. Friend 
Dr. Rao was the member of the Planning 
Commission and he, did not allow things 
to go that astray during those days.
Investments, in real terms during the 
years of the fourth plan had never ex
ceeded the level attained during the 
three years of the officially declared plan- 
holiday. The Fourth Plan has /ailed 
miserably in every vital field. Had
it been left to the operation of the frw
market forces, as my bon. friend Mr
Mody would always advocate, probably 
the result would not have been much 
different from what you are having now.

SHRI PILOO MODY: They would have 
(wen much better.

SHRI SHYAMNANDAN MISHRA. 
The shortfalls in the terminal year of the 
fourth plan are going to be substantial in 
every field. In fact, the shortfall would be 
no less than 20 per cent in food- 
grains, I  think I can put it at even 25 
per cent. In steel it would be more 
than 30 per cent, in cement 51 per cent, in 
fertilisers SO to 60 per cent, in cMtov 60 
per cent and in newsprint 92 per cent. Coal 
has been stagnating at whatever level ft wa» 
8 years before. In the new generation of 
power the tflippage during the flrfct three 
years of the fourth plan bad been more 
than during the three year* ef the plan 
holiday. Daring the three years ot the 
plan holiday tile *%pa*e Was of the order 
of 24 |»er cent During <h« tint* yean of
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•the current plan jit was 43 per cent and In 
the fourth year of the plan, it may be 
of the order of 86 per cent. That is the 
achivement !

The Fourth plan is the launching pad 
for the fifth plan, but it does not piovide 
the basis for what is being postulated. The 
fourth plan is in such shambles that the 
credibility of the fifth plan and its author 
is bound to be doubted. After all the fifth 
plan would stand on the shoulders of the 
fourth plan. The Government which does 
not take care of the current plan but talks 
about the next plan in hyperbolic and 
superlative terms is the one which can* 
not be credited with any belief in plan
ning. You must take care of th* current 
plan and then alone you can sound credi
ble about the achievements to be made in 
the next plan or the targets that you arc 
placing before the country in the next 
plan.

It appears, therefore, that we have been 
enjoying a plan holiday since 1967 and 
we would continue this plan holiday— 
that is my humble submission—even during 
the Fifth Plan as it has been postulated. 
May 1 give you a few examples? Pei haps 
the Planning Minister himself had stated 
that the Fifth Plan was now going to be 
reduced to the core or it would be mostly 
a core plan. He claimed that economies 
to the extent of Rs. 400 crores were being 
effected in the expenditure of the Govern
ment. What did he imply? It is not only 
n question of implication; now it is 
very explicit. It is known to everybody 
that out of Rs 400 crores, Rs. 340 crores 
would be the economies effected in the 
plan-expenditure. Only Rs. 60 crores would 
be the reduction in the non-plan expendi
ture. If that is the economy he feels the 
country wanted in the context of the 
economic difficulties, if faces, I must 
say that he has wrongly understood the 
feeling in this country.

16.M his.

fDR. SaXadkh Roy in the Chair]

Mayb«j I am not correct—nobody 
knows who is going to be correct; the Plan- 
nmg Minister himself cannot :wsert he is 
going to be proved cor*ect-~but on present

indications, it seems to me that the new 
steel projects are going to be shelved or 
are going to be taken up only nominally. 
Secondly, the power programme is going 
to suffer a sizeable cut. New fertiliser 
units will be reduced at least by half in 
number. Goa Refinery seems to have 
been finally dropped. All these fere in 
the core sector. How are we going to 
assure ourselves that even the core is 
going to be protected? If that is the fate 
of many of the vital projects in the core 
of the plan, and this is bound to be so* 
if prices go on rising at the rate at which 
they have been rising, wr. 20 to 25 per 
cent during the course of a year, what 
will happen? M*ay I conclude this topic 
by saying that the Fifth Plan is going 
to be a continuation of the plan holiday 
even with reference to what is going to 
happen to industry, that is, the most 
dynamic sector of our economy? A major 
portion of the industrial programme for 
the Fifth Plan would necessarily consist of 
schemes spreading over from the Fourth 
Pten. The House knows that about Rs.
10.000 crores have been earmarked for 
industry, out of which Rs. 7,000 crores are 
earmarked for the public sector and 
Rs 3,000 crores for the private sector. 
Of this, an outlay of Rs. 4,000 crores 
would be required for the carry-over 
schemes and for advance action on the 
fifth plan Rs. 1,000 crores would be re
quired. What remains for the new schemes 
during the fifth ptan is only about Rs.
2.000 crores. Even this would get attenu
ated because of the price rise. So, you 
can imagine what kind of plan we are 
going to have.

Again, the investment ratio which is 
a very important factor to reckon with u  
not going to rise during the Fifth Plan 
according to the indication given in the 
approach document. It is rather surpris
ing that the approach document does not 
mention prominently anywhere the in
vestment ratio that would obtain during 
the Fifth Plan. At one place, only inci
dentally it i4 mentioned and the figure 
given is 16.6 per cent Probably it Is 
gross. I would not go into the mechanics 
of the calculation, but by 4 per cent or 
so. Thus, the net investment ratio would 
he of the order of 12.6 per cent, even
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according to Ate approach document, If 
that is so, it is not going to approximate 
own to the tarel that was reaehe*! in 1*64-
65. Therefore, it would not be Incorrect 
to say thfct even the Fifth Plan is going to 
be » continuation of the plan holiOay. So, 
nobody can call it an approach to the fltih 
plan; if at all it can only be an approach 
to a further continuation of the plan holi
day-

Be that as it may, at this stage what 
we are considering »  only a technical 
exerdse, a lifeless or headless body. Indeed, 
1 must give a word of praise for the new 
technique that has been brought in for the 
formulation of the Fifth Plan. I remem
ber how during the course of Ate second 
plan, it was exceedingly difficult for us even 
to eonstniet an inter-mdustry table of 12 
x 12. This time the inter-mdmti y table 
that has been constructed runs into 66 x
66, and that* indeed is a great improve
ment Much of the document has been 
produced, not by my hon. friend Shri 
Dhar or by other members of the Wan
ning Commission but by the new Ood 
called computer. It is the computer which 
has produced this document and may be 
there is some improvement, so far as the 
technical formulation is concerned; it is, 
indeed, « great improvement. But that 
reminds me of a story m the United 
Kingdom about a get married. A young 
man wanted to a girl. He had in front 
of him the photograph* of a large number 
of girls, about 500 or 600 He had his 
own ideal of beauty. It was becoming 
rather puzzling for him and he was com
pletely at sea as to how to select a young 
girl who will be npto his ideal of beauty. 
So, he fed into a computer his own Ideal 
of beauty and the data of the girls and 
asked the computer to give the answer 
The computer selected a girl on the basts 
of the data made available to K. But 
when the girl came to know that she wa* 
selected by the machine and not by tbe 
man, she was horrified. This is true of 
the technical exercise here.

SHRI ATAL BIHART VAJPAYEE
(GwaStor): Who is the *M in thh caae?

SHRI 5HYAMNANDAN MISHRA: 
The country has to select the girl and

probably the choice Is * *  vtey much Jfe 
this matter.

SHRI MOHAN OHARIA: St «»» iase, 
Shri Vajpayee has no experience in this 
matter.

SHRI ATAL BIHAR! VAJPAYEE: 
That is why I want to aeek tbe help of the 
computer.

SHRI SHYAMNAN0AN M2SHRA: 
The point 1 was submitting was Urn the 
exercise that has been presented to us is 
only a lifeless exercise. It does not have 
the life-giving input* like the policy frame, 
the administrative or executive capacity 
or may I say, even the political commit 
menu a word which has been so profusely 
bruited by the leaders of the ruling party. 
Have they given the political commit
ment (hat is necessary for the implemen- 
tation of such a plan or to make the 
plan frame or the approach a meaningful 
exercise? They may say that a formal com- 
mitment has been given by the National 
Development Council. We know bow 
things are presented to the National Deve
lopment Council and how decision is 
secured from that body. In fact, the issues 
are never posed to the National Develop
ment Council in the way in which they 
ought to be and what results from its 
deliberations is only a cover for a formal 
procedure. So, the approach without a 
policy frame is a body without a soul. 
It is only a technical approach

May I say that what we mean by ap
proach is not a technical exercise bu' 
necessarily a political or human exercise* 
If it is not so, and if it is a technical exer
cise, it should have the backing and sup
port of the human approach. There it no 
such thing that we find here. Indeed, tbe 
approach should be primarily a political 
and human document and only secondarily 
a technical document. The defect of this 
plan approach! is that‘ it is primarily a 
technical approach and only sepondarily 
a human or political document

Moreover, I would not be prspnMd to 
call it an approach to a Plan for another 
reason. This is for the flrst time flint a plan 
it sought to be fottttuiifid without m  
backward or forward M age, I t  k  almost
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as autonomous Han. Have we got a 
prospefctive is this approach of the next 10 
or IS year*? TW* is for the first time that 
the Him is being formulated without any 
perspective. No planning exercise can he 
an autonomous exercise. But this is what 
we find being done here now.

Even the Tamil Nadu Pfcm-frame is 
superior to your Plan-Approach of the 
Central Government? I say, even a State 
Plan is superior to your Plan, In many 
ways, I will credit them with a much 
greater statesmanship and intelligence than 
the Central leadership here. In the Tamil 
Nadu Plan, they have got a perspective of 
10 yean. They seek to double their State 
income during the course of next 10 yean. 
But there is no such perspective given 
in the Plan Approach here. Yet you ask 
us to call it a Plan Approach. It is, 
indeed, something difficult for us to 
stomach.

Now, if the Plan Approach lack* credi 
bility. If the people takes it less seriously, 
it is because the Government is taking it 
less seriously. In fact, it is »he Govern
ment which has made the future of the 
Fifth Plan rather bleak by not attending 
u \ the problems of the Fourth Plan. What 
the Government ought to have done 
in the given situation was to attend the 
problems of crisis management. The eco- 
nmoy is in the grip of a serious crisis at 
the present moment. The last two years 
of the Fourth Plan should haw been devo
ted mostly to the crisis management. 
But they have not done anything 
of the kind. So, the shortages plague the 
economy; the soaring prices plague the 
economy. The Fourth Plan is indeed, as 
somebody has remained, like a cousin hi 
the family who has gone astray and nobody 
wants to mention his name in the family. 
Nobody in the Govt, is talking about the 
Fourth Plan. This is the Government to 
whom we have entrusted the responsibi
lity of formulating a Plan and implement
ing a Plan.

The crisis can be managed or tackled 
if m  deal with its toot, namely, the im
passe or the stalemate in the policies. We 
go oif discussing endlewly growth w. dis
tribution. Hie problem of big kulaks vs. 
small peasants, public sector vs. private

sector. When will this impasse end? When 
will we make up our mind finally? Unless 
this impasse ends, there can be no growth. 
The most indecisive animal in the 
world is the Central Government. It will 
never make up its mind about anything. 
If there is no decisiveness in thought, 
there can be no decisiveness in action. 
Therefore, there iu complete paralysis of 
will, thought and action.

What was expected of the Approach to 
the Fifth Plan was a break-through in the 
statement of the policies, and that break
through in the stalemate of the policies is 
not visible anywhere.

At this rate, the way in which they 
are mismanaging the economy thoroughly 
to their hearts* content, the fifth Plan 
too, even before it is launched, will be 
a non-event and the obituary notice, as 
somebody has said, will pre-empt the an
nouncement of its birth.

There are four or live objectives of a 
conventional nature that have been placed 
before the country. There is absolutely 
no new-ness or freshness about diem. One 
objective is growth in national income at 
the rate of 5.5 per cent—a very sanctified 
objective in almost all the Plans. In 
respect of agriculture, the annual growth 
rate is of the order of 4.5 per cent or so. 
In industry, eight to nine per cent, anti 
export is expected to grow at seven per 
cent.

Before ( deal with any other item among 
these objectives, I would like to detain the 
House for whole on the export objective. 
May I say that, if this Governcent practises 
so much of hypocrisy and tries to regale 
the country with statistics which ai t  com
pletely wrong or hollow, then they cannot 
operate any planning truthfully or mean
ingfully? They have been telling die 
country that we have exceeded the plan 
target in the mfatter of exports. But that 
is not so. We have been chalking up a 
growth rate in exporta of not more 
than five per cent, but they have been 
claiming figures like 17 per cent. 19 per 
cent—really, I do not remember—, perhaps 
22 per cent. The badk-door devaluation 
of the rupee and the export to Bangladesh 
to the extent of Its 150 atom  for vhich 
we had to make * grant to fee alma
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extent and ao on—all these have been 
credited in the matter ot exports. But, 
this Government is not taking the coun
try into confidence about all these things.

So far as the increase in national in* 
come at the rate of 5.5 per cent is con
cerned, I am one of those who think that 
this is not a high figure. In fact, 1 would 
advocate that the country should be in a 
position to achieve a rate of growth in 
national income of the order of seven per 
cent per annum. That is indeed pos
sible, in this country, to achieve. During 
the course of the last 20 years or ao, I 
have been able to locate eight years during 
the course of which the rate of growth 
had been near seven per cent. What we 
had been able to achieve during the course 
of those eight years out of 20 years should 
be po&sible for us to achieve during the 
course of die next five years, if you are 
able to duplicate the aame conditions 
which prevailed during the course of those 
eight years. And those conditions can be 
duplicated, can b« brought about, if you 
are able to learn the lessons from the 
past. There are three or four lessons 
which should have been lcfernt from the 
past.

The first is this. The dependence on 
agriculture on seasonal conditions is 
now to the extent of #0 per cent That 
has to be reduced. If you are able to 
reduce it significantly, then you would 
be able to bring about a much greater 
growth in national Income also.

The second is tha# the industrial pro
duction had been depending much too 
heavily on the traditional industries which 
have got a leaser rate of growth. That 
dependence also has to be reduced.

The third is that we went In for heavy 
and basic industries which have long ges
tation period. I do not regret It, but this 
long gestation was marred by mismanage
ment. Therefore, the effect of this could 
not he felt in the stipulated period.

The fourth factor, which we very sadly 
neglected, was education, Education to 
this country is an anti-development force;

it la not a development twee. Recently 
when the eminent economitt. Prof CoWn 
Clark, visaed fltiv country, he said to tu 
what lie heat'd from an Indian repra*efit*» 
tive tit a UNESCO Conference. The In
dian representative had said:

“The British gave us an unbalanced
system of education; we have made it
worse.”

If vou make education worse, do ym  re
quire to ask the stars why we are facing 
such a deplorable situation hi this coun
try?

The much-trumpeted objective of this 
Plan is equality. The hattmaifc of the ap
proach is that this Plan would he able 
to brrng up the level of the standard of 
living of tlie bottom 30 per cent by re
ducing the consumption standards of the 
top 30 per cent Now one reblly does not 
know what is the concept of the bottom 
30 per cent and of the top 30 per cent. 
We really knew the bottom 40 per cent 
and this also seems to have increased con
siderably. One estimate puts that the bot
tom 40 per cent would have increased to 
the extent of 70 per cent due to the recent 
price rise. The top 30 per cent were those 
gentlemen—ladies and gentlemen included 
in this category—who have a consumption 
standard of Rs. 24 per month and 
above It is these who are included m 
this. So. I resally do not know what is the 
kind of equality which they want to bring 
about even among those who have got 
this standard.

What u  the present position of con
sumption? The top 5 per cent enjoy 18 
per cent of the national consumption and 
the bottom 40 per cent enjoy only 20 per 
cent of the national consumption. So, 
the consumption of the top 5 per cent la 
almost equal to the consumption of the 
bottom 40 per cent. Almost equal, be
cause they enjoy a consumption of I t  per 
cent and the bottom 40 per cant ettjoy 
a consumption of only 20 per cent U yen 
include the top 10 par neat, then Jfeelr 
consumption standard Is 27 par cent 
Should we not ask the Vlanatof Minister 
why in fhia prooeas of ©quality—which is
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indeed * desirable process and which has 
to be'Stepped up—has be not confined ht« 
attention only to the top 5 per cent which 
enjoy a consumption standard equal to tbs 
ctmsumption standard of the bottom 10 
per cent? But, it that is not desirable, 
why has he not included the top 10 per 
cent? Why has he included the top 30 
per cent? Frankly I am not able to un
derstand this process of equality.

Lastly a word about ‘Garibi Haiao’ and 
self-reliance___

SHRI G. VISWANATHAN: Where n
it?

SHRI SHYAMNANDAN MISHRA: If 
this Government were really serious about 
their ‘Garibi Hatao* programme which 
was announced in the year of grace,— 
1969 when Mr. Subramaniam served a 
notice on *Garib? m this country at the 
Bombay Nation—“Quit Poverty”—, if the 
Government were really serious about this 
programme, then it would have had a 
*Garibi Hatcro* programme extending over 
8-9 years since 1969. After having wasted 
three years of their valuable time and done 
absolutely nothing during this period, they 
want the country to believe that they are 
going to achieve it in the next five years. 
Therefore, in this country you find not a
*Garibi Hatao* programme but a ‘Garibi 
Bhulao' programme. The very key-note of 
the *Garibi Hatao* programme was placed 
before this country by Mahatma Gandhi

Prohibition has been dismantled by this 
Government. So I want to say with al) 
the emphasis at my Command that this 
Government which dismantles the prog
ramme of prohibition is going to bring 
about much greater poverty and misery 
in this country.

This Government is also going to capi
tulate before the Americans during the 
course of the next two or three months...

SHRI K. P. UNN1KRISHNAN (Bada- 
gaara): It is your Mr. Nijaiingappa who 
abolished f&rohibitkxn In Mysore

SHRI PILOO MODY. Nobody would 
have that courage on your side.

SHRI SHYAMNANDAN MISHRA: Let 
them not talk of self-reliance. What 1 
wish to say is that during the next two or 
three months this Government is going to 
capitulate before the Americans because 
the probiem of balance of payments is 
going to be extremely difficult. They are 
going to import more food. They will 
have to import more fertilisers, more steel 
'and more petroleum and at higher prices. 
They have made a provision of only Rs. 
240 crores which would be available to 
them from foreign aid—only Nett Rs. 240 
crores. My calculation is that they would 
require in the place of these Rs. 240 cro
res, not less than Rs. 3000 crores. So, 
instead of Rs. 45 crores per year, this 
Government would require Rs. 500-600 
crores p;r year That is my calculation.

Let us compare notes after sometime 
and see what happens. Then it will be 
seen that what I have said borne out by 
facts. What they are talking about, na
mely, self-reliance is a sham and hypo- 
cricy. All in all, this approach to the 
Fifth Plan is truly not of much use.

SHRI KART1K ORAON (Lohardaga): 
Mr. Chairman. Sir, the very first Chapter 
in regard to the Approach to the Plan has 
directed itself to certain basic objectives. 
These basic objectives are:

“Removal of poverty and ‘attainment 
of economic self-reliance—thaw 
are the two major tasks which 
the country has set out to ac
complish.'*

We have had four plan periods. Even 
in the First Plan the central objective of 
Planning has been to initiate “a process of 
development which would raise the tiring 
standards of the people and open out to 
them new opportunities for a richer and 
more varied life”. Obviously the economy 
has strengthened over the years, but 
it has not gone to the people as a whole, 
it has not been able to create confidence 
in them. The purpose of planning should 
be to proceed ahead, a step forward, and 
at the s»me time It should give us pro
mise of better days abend. That is *fcat 
the purpose of planning is and &ould be.
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What w« And ii that in regard to various 
programmes of development, our people 
still live below die poverty-line, they are 
underemployed and unemployed. The 
thinking today is daturatty directed towards 
making * new approach to pfenning and 
bring it into focus with programmes of 
development which w3U immediately help 
the large masses of ottr people who as 
a consequence of unemployment and on- 
deremployment are below the poverty tine. 
According to Mr Dandekar the people 
who do not consume enough food to sa
tisfy the minimum nutrition requirement 
of 2250 calories per day are assumed to 
be below the poverty line. T belong to a 
community who even today even after 
(wo decadrs of planning, are living on the 
barks and leaves of trees let us think 
about them. Let u& know what Planning 
has given to them. They say that 50 per 
cent of people live below poverty line. 1 
say, below, b?low, below that It is a 
very serious problem. What is the idea 
of Planning? We should see that Plan
ning generates some interest in the masses. 
People expect* with new planning some
thing new would emerge. If tikis expec
tation is not fulfilled, we are not going to 
solve the problem at ail- Planning la a 
banc instrument of social change but mere 
change in approach alone is not enough, 
that will not produce the desired result 
unless it Is adequately supported by cons
tructive and practical measures. The need 
for a timeboimd programme cannot be 
over-emphasised.

Our Prime Minister has been stressing 
time and again immediately after the 
heavy massive mandate that she received 
from the people in the mid-term poll of 
m i  and 1972 as follows: 1 quote;

**We do not have all the time in the 
world. We swat m*ke a feat is 
the next three years, or four, at 
the w y  meet**

Where are we now? What doe* the 
Fifth flan stand fort TWs Fifth Wan is 
for a period opto 1979. We oraat find

out what art the priorities that should be 
given. So far as we are m m m i ,  m  
do not want * five year pi** as such. 
We want a su b ^ m  ft* two yea». Bat, 
we must give priority to the item* &* 
powers, {rrigfction and agriculture We 
went quick result* You start talking of 
Unking the Ganges water with the Casveri 
water. Gengse flow right by the aide c l 
Sahibgani and Rajmahal which ate meet 
backward areas in our country. What 
have yon done during the last twenty 
years? What ihe people of this region 
want is proper development in the matter 
of irrigation, power and agriculture. Power 
development, as you know, is necessarily 
to proceed ahead of expansion in all 
sectors. It will only then that we shall 
be able to do something to fulfil the ambi
tions of our people. The point I wish 
to make is that we have to divert a large 
part of our resources to the Items under 
the heading 'Irrigation, Power and Agri
culture*. We should try to do something 
in this regard within a couple of year* 
The people cannot afford to wait lor five 
years We cannt go on waiting for 
an indefinite period in terms of Five 
Year Plans. My suggestion is that our 
planning should be made in such a manner 
that w<> should not wait for an indefinite 
period for die development in all spheres. 
I  do not* know bow far Shri Dhar would 
be able to see as to what extent he could 
implement the constitutional provisions 
made for tbe welfare of scheduled tribes. 
X understand—1 do not know whether 1 
am correct or not; I  may be wrong 
perhaps;-—that he has issued a directive 
to all the Chief Ministers of the States 
that they must prepare one sub-Plan lor 
the development of trlhais and the deve
lopment of tribal areas. X think this is a 
step ’* the right direction, fie has strain
ed his nerve to find out how best he could 
help them. He deserves congratulations

1 would like to invite the attention of 
this Home to Article 275<1) which s*y*;-

^Sticlt sums as Parliament may, by 
law, provide, stud! he charged on tbe 
Consolidated Fund o t India In each year 
at grants4n«aid of tbe revenues of inch 
States aa Parllasncnt way determine to
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be in need <Jf assistance, m i different 
sums may be fixed for different Stale#:”

Why is ft so? It further says:

‘‘Provided that there shall be paid out 
of the Consolidated Fund of India as 
gr»nts-in-aid of the revenues of a Slate 
rtich capital and recurring mros a* may 
be accessary to enable that State to meet 
the costs of such schemes of develop* 
meat as may be undertaken by the State 
with the approval of the Government 
of India for the purpose of promoting 
the welfare of the Scheduled Tribes in 
that State or raising the level of adminis
tration of the Scheduled Areas thriein 
to that of the administration of the rc-*t 
of the areas of that State:”

That means that Parliament has no autho
rity. They cannot question; it is not for 
them to consult Parliament. But, the 
States and the Central Government are 
supposed to have made such arrangements 
by which they can get financial assistance 
from the Central Government for the 
development of tribal areas. What have 
yon done for these people during the 
twenty-five years? They have been want
ing these constitutional provisions for the 
scheduled tribes. What have they done 
for them? I would like to quote, a* a 
matter of clarification, what Shri H. M 
Patel has said in his letter dated 16th117th 
October, 1956 when he was Secretary to 
the Government of India. Ministry of 
Finance, to the Secretary, Finance Com
mission, Hew Delhi. He says:

“The duty of the Commission to make 
recommendations to the President is in 
respect of grants-in-aid as to which 
Parliament can make a law under clause 
(1) of Article 275. It is a cardinal rule 
of inter-pretfction that a proviso to a 
particular provision of a statute carves 
out an exception to the main provision 
to which it has been enacted as a 
proviso. The effect of provisos 
to danse 1 is thus to carve out an 
exception to that clause by taking away 
the power conferred on Parliament 
under its substantive pwt so far as 
grants-ln-akJ covered by the said pro
visos am concerned, As the payment

of such grants is made obligatory by
the Constitution itself..

When we come and ask why we are hot 
being given these grants-in-aid, we are told 
that it is because of financial stringency, 
this, that and the other. In this way, they 
have been taking away what we are 
entitled to in lhe Constitution. Today, we 
are paying bonus even without there being 
a profit, and we are paying dearness 
allowance, salaries and we are providing 
air-condnioners. In fact, the times demand 
not air-conditioners, but tife*oondit«oners 
for millions of people in our country. So, 
from that point of view, it is very neces
sary that provision ought to have been 
made for the tribals in this regard, but 1 
am sorry to say that even the Constitu
tional provision has been flouted in this 
regard.

Again, in the First Plan, they had made 
a provision of 0.85 per cent of the total 
outlay of the Plan for Scheduled Castes 
and tribal welfare. But now it has come 
down right up to 0.25 per cent 1 do not 
know why Actually, it should have gone 
up, and they ought to have allocated 
more money for the tribals, but it has 
come down to 0.25 per cent of the total 
outlay. 1 request that m all fairness to 
the tribals of India and the backward 
communities in India, they should make 
the provision at least 1 per cent. It 
should be a minimum of one per cent of 
the total capital outlay and that would 
work out to Rs. 520 crores tor five years. 
We had committed an offence against 
these people for the last 20 years, and we 
had been playing with the lives of these 
people, probably under the belief that 
these people do not know the Constitu
tion, and therefore, one could dp whafevei 
one likes. Therefore, I would like to draw 
the attention of the hon. Minister to  this 
aspect.

SHRI B. V. NAIK (Kanarai: ft should 
be 5 per cent because the tribals constitute 
five per cent of the population.

SHRI KARTIK OR AON: Another pr* 
Mem Is that of (and alienation. T&fe ques
tion has not been properly sorted out
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during the last twenty-five years. After 
Independence, we few* actually lost more 
land rather than gained. That is the only 
benefit that we have sained after these 23 
yew* of Independence. The problem of 
alienation of tribal lands has assumed very 
>erious proportions. The land* of the 
tribals are being transferred to non-mbafe, 
in flagrant violation of the rubs that no 
such transfer of tribal lands to non-! riba! 
lands can take place without the previous 
permission of the deputy commissioner. 
But now the tribal lands are lying most!} 
with the non-tribals. So, they cannot have 
the crops and therefore they have no 
means of living. They are not educated 
and therefore they cannot get jobs. Their 
lands are taken away and they are suffer
ing. Government have utterIv failed an>i 
rhcy have done nothing in this regard 
Another point that ! would like to point 
out is that when the crops in their lands 
are damaged either fey floods or by drought 
etc. Government pay compensation for 
the damage* suffered. But what about the 
tribah who have lost their lands? Their 
means of producing the crop have gone 
away from them became their lands have 
been alienated. Therefore, they cannot get 
airy compensation. Therefore, I would 
request the hon. Minister to see that there 
is seme provision made for the restoration 
of their lands to the tribals once again. 
We have made request after request in 
this regard, hot nothing ia being done. 
The officer* are doing nothing in this re
gard, and even the Chief Ministers are 
sleeping and doing nothing. We say that 
it is the responsibility of the Centre to 
solve this problem. When we raise H here, 
we are told that it is die responsibility of 
the State Government, but when we raise 
it with the State Government they say that 
it is the Centre's responsibility. T has, the 
tribals ar« tossed like a shuttlecock bet
ween the Centre and the State Govern
ment Government should make some 
arrangement for the restoration of the 
lands bade, to the tribals so that they could 
get aome compensation for the crop* 
damaged, 1 would suggest that the hon. 
Minister most make provisiott for a land 
mortgage bank in the State* so that there 
could be restoration of lands to the tribals

again. In our tribal a m *  only t  pet 
cent of cultivable lands have bee* brought 
under irrigation, even after 20 years of 
planning, th is  show* that nothing ha* 
been done for improving cultivation in 
the! tribal area*. In this connection, 1 
would like to nead owl one quotation.

The first sentence in Grotntaft tape- * 
rishable work nms a* follow*—Jt deals 
with what is Justice:

“Justice is the constant and perpetual 
wish to render to every man his due *

Then it says:

“If a man owe* a debt and God has 
flooded his field or the harvest has been 
destroyed or the corn has not grown 
through lack of water, then in that year 
he shall not pay corn to his creditor. 
He shall dip his tablet in water and the 
interest of that year he shall not pay.**

Therefore, when today we the tribals in 
India haw responded to the call of our 
Prime Minister and given her a massive 
mandate—almost all the tribals axe under 
the banner of the Prime Minurter**—it is 
our duty, it is the duty of Members of 
Parliament, to respect, regard and heed the 
demands of these people. It is the will 
of the people which will decide the future 
of this country the future of the poorest 
people in our country. With these words 
I once again request the non. Minister 
to pay special attention to this mute po
pulation of India.

SHRI C. M. STEPHEN (Muvattu- 
puzha): I shall try to examine and evalu
ate the Plan from three points of view, 
one the goal of the plan, two die strategy 
of the Plan three, the instmmeittation nf 
the mechanism for the impfematttattoii of 
the Plan. Regarding the goal, the Plan 
ha* set forth a goal which is different from 
the goal* that have been *et forth in the 
previou* plans. Very specifically, the 
Plan ha* set forth a* goal* the removal of 
poverty and consolidation of antfaetiaiice. 
Although in the pcvriom plans h it «&*«* 
ment* were made that Inequalities xnnct be 
removed, i t  is for the first time that 1 
could remember that the eoneept of po»
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verty and the removal of poverty is given 
a definite definition, a very clear dimension. 
Specifically, the pl*« says what exactly it 
means by the removal of poverty, it 
says that the *im is to ruse the lowe# 30 
per cent of the population from a consum
ption level per capita erf Rs. 26 to Rs. 
18 whih it above what is stated a* the 
poverty level based on 1971-72 price* 
This very clear definition and shift m the 
emphasis of the Plan is a new thing.

So far we had been told that the goal 
must be a growth in the national income 
It was assumed that the growth in national 
income would result in abridgement ol 
the inequalities. Now growth in the 
national income is not the main thmg, but 
becomes an ingredient in the strategy m 
the battle for the removal of poverty. 
Repeatedly, almost m every page of the 
plan document we find this emphasis, and 
for, transferring to the plan document this 
national mandate I must compliment the 
Planning Commission. They have shown 
an awareness of the mandate the people 
have given Government.

With respect to self-reliance also the 
emphasis again is on removal of inequa
lities because the document says that even 
for the purpose of consolidation of self- 
reliance, inequality has got to be removed 
It is a mutually reinforcing process I am 
repeating this to emphasise that there is 
something new in this Plan, namely, the 
emphasis with respect to the goal.

Coming to the strategy, what exactly is 
the strategy of the Plan that you have in 
view? The strategy is, according to the 
Plan, to bring down the consumption level 
of the highest and bring up the consump
tion level of the lowest, and for doing this, 
certain modalities ace prescribed. Pausing 
for a moment, I am also confused with 
your definition of the richer section. You 
put 30 per cent in the richest bracket. 
Yen have mentioned that the average must 
be Rs. 84 and whoever has «ot an average 
consumption of Rs. 84, comes in the rich
es* b n cltt. If the average must be 84, 
it is very dear that there would be a 
very large section which is comuuning 
lest than Rs. 84. Otherwise, it cannot be

an average This highest 30 per cent will 
include the 1  atas, the Birlas and the multi* 
miilionanes of this country also, fljere- 
fore, if it m to be 84, the Plan is absolute
ly silent as to what exactly is the consump
tion level of the lowest bracket vis a vtt 
the richest 30 per cent. If you say that 
the consumption level, which would on 
an average bring it up to Rs. 80, will reach 
the rich consumption level, then, is it xe&Uy 
the richest consumption level? Where 
exactly is the margin, and what exactly was 
your calculation? What is your lowest 
consumption level? We are 001 concern
ed about the 'average. What exactly is the 
lowest consumption level? And for bring
ing that up, 1 am not very clear about 
your strategy.

You say that the strategy is to give in
centives to them to invest goods. But 
with respect to that there is nothing 
specific except a pious wish. 1 suppose 
that in a plan document, it is not merely 
a pious sentiment that is expected but we 
have got to spell out for the guidance of 
the different Ministries what exactly are 
the specific incentives we have got in 
mind and how exactly the Finance Minist
ry or whatever Ministry is concerned with 
it, is to proceed. Absolutely nothing is 
forthcoming

You have mentioned incentive^ for in 
verting; incentive for saving; incentive for 
investing in non-corporate enterprises. 
I he second thing is, no«t*avariability of 
luxury goods. It is a highly laudable 
statement, l  must certainly congratulate 
the Commission for highlighting this. In 
different paragraphs and in different con
texts, this Plan document ts cmptMristatg 
as a corner-stone and as a  key-raatter in 
the enure planning frame, that tuxnry 
goods must become unavailable in this 
country. I entirely compUment them on 
it. But again, I ask you, is the Planning 
Commission satisfied by malting that 
statement? What is your concept of lu
xury goods? Yon kao«r what goods are 
available here; which of them ate hum 
goods? For instance, is TV » luxury 
»ood? Is Photography a luxury *>od? 
Or, is a motor-car a  luxury good? What 
exactly are the luxury goods? May I also
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ask, do the goods only constitute luxury
items?

Tike, for exaropJc, cabaret dance; is it 
or is It not a hsxmy matter? Five-adar 
hotels—is it or is it not a luxury matter? 
Is It only tbe corporate things or thin# 
Wherein you enjoy tbe perquisites, luxury 
matters? Are not things which the com
mon man cannot possibly have and which 
are in contradistinction and contradictory 
to the culture of this country, also luxury 
matters? For instance, a  particular person 
having three or lour or five guest-houses 
in different parts of the country enjoys 
himself and shifts from place to place; t» 
it or is it not a matter of luxury? One 
shifts his family to Simla am) they stay 
in his own house there, or one flies to 
Kodaikanal for staying in bis own house 
there. Does it not become a luxury 
affair? If it does, then how can you 
limit yourself by mentioning that luxury 
goods must not become available. So, 
about die essence of the whole Plan, there, 
the Planning Commission is absolutely 
vague. What exactly are the luxury goods 
that are going to be banned in this coun
try? Nothing specific is forthcoming.

It is for die Industries Ministry to de
cide what exactly to be given and what 
not to be given. That should not have 
been the approach to die whole plan. I 
want to emphasise this particular aspect 
of the whole thing. This luxury matter 
has got to be completely limited. By your 
standard of Rs. 84 per head it comes to 
Rs. 420 for a family of five persons. Ms. 
HO is the average you have struck then 
it comes to Rs. 560 per family. That is 
all that this country can afford, if Rs. 
560 is the only consumption limit that un
der the conditions prevailing in the country 
a family can afford then, are you or are 
you not prepared to say you may have 
any income and any salary but anything 
beyond Rs, 565 will be taken away and 
put in wrings. Can you say that with 
wapect to Mtembew of Parliament, with 
respect to Ministers of this country or 
with respect to the oflteei* of this country? 
If yon expect a person to tpend only it*. 
565 where vhoirid we atari from. See fee

picftire of j$t?i*
jaaa He took away W  * |m  P»t
the dresi of tbe be i&chti-
fled m>Mi the t n t t
went to the bwgi cottony and fee «ak); 1 
shall identify myself completely with Jhe 
common man and incite the rcmmon 
man. If this country is passing through 
a period of difficulty, the beginning must 
bo with us. Ra. 565 must be the consum
ption. Let us start it from here. There 
must be some mechanism, pious wishes 
wilt not take us anywhere at all.

There mechanisms are contemplated' 
One is the national minimum that is gua
ranteed to the people, namely, education, 
housing and drinking water. This is the 
promise which the Congress Party had 
given to people in Bhubaneswar. Years 
have gone by. We are now seriously at 
i t  Certain amounts have been allotted. 
But the relevant proportions in this al
lotment are the same as they were in 
the previous plans. The percentage of 
allocation for homing, the percentage of 
allocation for drinking water etc. remain
ed the same as in the previous years. 
Nothing more. The amounts are higher; 
may be your evaluation is correct Let 
it be so.

Coming to the employment, very cor
rectly you have said that if a person’s liv
ing standard has got to be raised the only 
answer i& employment. Otherwise you 
just cannot distribute. What exactly is 
the strategy for employment? Heie 
again I find certain difficulty in under' 
standing. You have divided this into: 
Wage earning employment and self-emp
loyment. For their wage earning employ
ment there are certain sectors. 
The first solution is that when development 
takes place proportionately employment 
also increase. A certain percentage is 
staled. That is alt right Coming to 
technical personnel employment is possible. 
Thirdly you say employment will become 
available in the agricultural sectors through 
extension. On this 1 should like to get 
some clarifications, 85 per cent of the 
entire arable land In tfee country, as was 
stated to the fourth plm  it under plough. 
Nothing more i» possible.
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You have of course stated that by 

agricultural operation you could taring in 
sofeBf acres o t land. 1 do not know from 
where, If the cultivated land remained 
what k  was, by intensive cultivation and 
by putting in more fertiliser the yield may 
raise* I do not know how by that process 
employment can increase. Employment can 
increase only if there is extensive culti
vation. Extensive cultivation is limited. 
From jthe limited extensive cultivation 
much additional employment cannot possi
bly come. You can by your new innova
tions and all that, made a cultivator richer 
and his life more pleasant and more liv
able. Additional employment may uot be 
available from the agricultural sector ex
cept from small irrigation large irrigation 
and public sector works.

You have laid considerable emphasu on 
construction because of its employment 
potential. Correct, but the allocation for 
construction is just Rs. 100 crores out of 
Rs. 51,000 crores. Then according to 
para 7 in page 4, in the terminal year the 
additional wage employment that will be 
created will be less than the new entrant* 
into the employment field and the backlog 
of unemployment will still remain. Your 
solution is self-employment Correct 
but for that we rely on the agricultuiai 
sector because two-thirds of the entire po
pulation is in the agricultural sector, So. 
self-employment must arise there. You say 
rightly that land reforms must be impfc' 
mented for that purpose, so that those per
sons who are employed there may have 
the wherewithal to carry on. You also 
lay emphasis on handicrafts, villages in
dustries, animal husbandry etc. You are 
going back to the Gandhian philosophy, 
quite correctly. We have forgotten him so 
fax and it is time we remind ourselves 
about him. But then, Gandhi# said, ma
chinery must enter only to augment pro
duction and not to displace human labour. 
Bat we find that machinery has entered to 
displace human labour. You want soap, 
fs it necessary that Tacas should be *J- 

>> Hewed to make fragrant aoap? The com
mon man can use the common type of 
soap. Why not limit soap industry to the 
vlllagesH In feta* eteas whore human 
bbour cad produce what this country

needs, there machinery has been allowed 
to come in, with the result that millions 
of persons are remaining unemployed as 
a heavy load on the shoulder of the na
tion. The huge human resources w&fcb 
can be a gold mine remain untapped, sit 
ting as a parasite on the shoulders of the 
small producing section in this country,

Your strategy is in regard to the distri
butive system. 1 do compliment you for 
emphasising this. Nobody has got the 
right to appropriate what the society is 
producing. Money is given by the banks. 
Resources are given by this country and 
labour is given by the worker. The Pr°~ 
duct is a social product and that is for 
society. Nobody has the right to appro
priate it  it is not in the producing area 
that socialisation must necessarily take 
place. What is more, it is in the distribu
tive area that socialisation must take 
place. Whoever may produce, society 
must get a hold on it and distribute it. 
The common man must be assured of the 
elementary necessities of life to exist. 1 do 
not say you have to achieve it by to
morrow or the day after. This is not a 
matter for hustling. Things must be 
permitted to proceed. Wheat whole-sale 
trade has been taken over and certain 
difficulties have been encountered.

n m  fan.

The position has got to be assimilated 
and the machinery has to be evolved. Any 
attempt by anybody to hustle through 
this matter should not be allowed, The 
emphasis must be on the distributive 
system. At least the commanding heights 
of the distributive system must be with 
the public sector; if not necessarily the 
monopoly, the commanding position most 
be with the government I do compliment 
them for emphasising these things.

Now what are the king-pin* ot the Plan 
w« have before us? The Urn is nation
wide land reforms* The Plan cootem* 
plates that it should be achieved before 
December 1973. Secoadly, the Flan wants 
th© slashing down oI  Hie luxurious speak
ing and reducing the avenues of reading. 
Thfodly, there should be encouragement of
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labour-intensive industries. Fourthly* there 
should bo expansion of village and small 
scale industries. Then these should be
restructuring at the administrative frame

work and strengthening of the public dis
tribution system. These are the king-pins 
stated here.

Are we sure that these king-pins can be 
achieved? The results are subject to so 
many “ifs* and “buts”. If there is land 
reform, if the public distribution system 
can be made available, if the production 
of luxury goods can be curbed, if labour- 
intensive technology is accepted in pie- 
ference to others, if expansion of small 
and village industries is allowed, if all 
these things are there then the Plan will 
succeed. If these things are not there the 
strategy of the Plan is such that the growth 
will be stunted. Therefore, it is not 
enough that we state i t  According to me 
we have to identify the enemies of plan
ning and we have to start attacking them. 
Whoever is against land reform* or a 
public distributive system is an enemy of 
the plan. Whoever is in favour of 
luxurious spending is a criminal and an 
enemy of the plan. If any Minister is 
issuing a licence against the strategy of 
the Plan, be is No. 1 enemy of the plan. 
The enemies must be identified. The pro 
cess must start with the identification ot 
the enemies of the plan. That alone will 
give you the proper background for getting 
the plan through. From the Ministry pre
sided over by my dynamic friend Shri 
Mohan Dharia I would expect proposals 
for restructuring the administrative machi
nery.

You say that the workers must co
operate and sacrifice. For whom is the 
production? Unless you are able to 
assure that production is for the country 
and the common people, the co-operation 
of the people will remain a far cry. Un
less yon assure the worker that it is for 
his benefit, his cooperation may not be 
forthcoming. Why not make the worker 
a participant in the process of production? 
Now whether it it die public sector or the 
Private <K«or, lie gets only hit wage and 
the fruits of production are taken away.

His wafsa axe low even when the prices 
are moving up; even when the prices of 
raw materials are low, the prices of finish
ed products are moving up. Who is prov
ing it up? The middle agency moves H 
up. This country has got a  right on that. 
Therefore, unless two things are ensured, 
firstly the participation of the producing 
element, the worker, no emotional identi
fication by him will be possible because 
he will still be feeling, in spite of change 
in the political structure, that he is work
ing for wages only and not by himself and 
identification will not be possible and, 
secondly, the socially produced goods must 
become the property of the society.

Here, I am reminded of the saying of 
Mahatma Gandhi who said. “I tom a socia
list who believes that any product which 
is produced by more than two men and by 
hard labour must remain the nroperty of 
the society/' That was the philosophy 
Mahatma Gandhi spelt out The human 
labour is a sacred thing. Let not any 
machinery displace the human labour 
These fundamentals have been violated by 
us and we stand in a particular crisis.

Let us go back to the fundamental 
philosophy, name the enemy, start the 
battle against the enemy and come to a 
cohesive arrangement with different Minis
tries. You put it before them “Are you 
accepting it or not?” If not, tell it to the 
people. And let us proceed with another 
Plan. Without this coordination, the Plan 
will result in another disillusionment.

May I say that this Plan will not result 
in disillusionment because the Plan as such 
has before it a very clearly conceived, a 
very dearly spelt out, a very dearly 
analysed, strategy. Unless this strategy is 
accepted by the whole country  and the 
different Ministries, it will not succeed. 
Let the Planning Ministry have some more 
decisive deliberations of the matter in 
evolving a policy which it agreed to by 
different Ministries,

With these words, f  support the strategy 
spdt out in (he Plan. All I  am asking is 
tbe implementation of i t  The taftamaa*
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station has gat to be by the people from 
top to the bottom, from the top to begin 
with and (0 reach the bottom httei.

1 have done and 1 resume my seat.

SHRI PILOO MODY (Godhra): Mr.
Chairman, Sir, I am one of the enemies 
of the Plan. After listening to the debate,
1 am convinced that this Plan has more 
enemies than friends.

It has been such an unreal debate that 
in many ways it reflects a sort of mmd 
of the people involved in passing judgment 
on a process with which they are totally 
alien. Planning takes place s»omewhcre in 
India and still we do not know where. I 
have not seen the inner sanctum sanc
torum of the Plans in this country. If i 
have not seen that, I certainly do not 
imagine that many people in this House, 
not to speak of 60 crores of people out
side, could have seen this planning pro
cess. Therefore, what has been said that 
there is a total lack of identification of the 
people with the planning process in this 
country is perhaps a very true thing.

1 have been listening of late, not only 
to this debate, and 1 really wonder why 
such a debate should take olace. What 
are the rules and norms which govern the 
sort of debate that should take place. We 
find that the debate is taking place with 
some of us over here trying to analyse 
what the Plan has been and some of them 
over there. About 60 of them are going 
to speak on the Plan. Each one of them 
has been given 5—7 minutes and most of 
them steal many more minutes. 1 find 
that even the debate to ‘a very large 
extent represents what the Plan i$.

It is a series of disjointed thoughts 
collected together and worded out by a 
super draftsman, I can just see Mr, Dhar 
giving final touches, the polish, the erudite 
phraseology, the articulate structure that 
this thing has. But, as my hon. friend, 
Shri Stiyamnandan Mishra, mentioned a 
little white ago, the Plan in a very real 
seme is worse than a monster. The reason 
why it Is worse than a monster is because 
1827 IS .— 5

the monster has no past But he still IMS 
the hope of future. This Plan has neither 
a past nor a future; it is a document in 
isolation which is likely to remain in 
suspended animation like the Assemblies 
of Uttar Pradesh and \ndhra Pradesh. 
What has been said really when I hear 
some of the quotations that have been 
picked out from history, culture and 
mythology? People just love to quote 
Gandhi all the time and they try to justify 
that all the crimes they are committing in 
the name of Plan had something to do 
with what Mahatma Gandhi had in mind 
about how this country should develop. I 
think, this is just a little too much.

There was one member here—I do not 
see him—who said that the Plan should 
proceed 00 the basis of what Mahatma 
Gandhi and Vinobha Bhave advocated. 
Unfortunately there was a flight Uiflerence 
of accent. This Plan is very much a 
Gandhi Plan and not a Vinobha Plan but 
a Gandhi Plan and a baba Plan which 
proceeds very much on the bash of a 
new phraseology, a new philosophy !.nown 
as Maruti socialism. If you find anything 
in the Plan which is typical, which is 
really a description of the planning process 
in India today, it can only be described 
as 'Maruti socialism*. Of course, l  have 
always believed that all forms of socialism 
are bad—the Kosygin and Brezhnev 
variety, the Indrajit Gupta variety, the 
Dange and S. M. Banerjee variety, the 
D. P. Dhar and Mohan Dharia variety, 
Shrimati Indira Gandhi and Sanjav variety* 
Therefore, there is no reason why I should 
applaud the Maruti socialism at aU. All 
forms of socialism are bad. Socialism, 
quite frankly, is a croked way to a pro* 
mised prosperity in the distant future. I 
do not know of any socialist coontry 
where you can describe prosperity. Yon 
and I know it, Sir, we would not consult* 
the others. There are five things that are 
common to all socialist countries without 
exception I think, I said this earlier on 
also and the professor, I hope, has leant 
them by now. They are high taxes, Mgti 
prices, shortages and queues for everything 
black madcet* and the brain dtak. Them, 
fore, we have sociaham; It mafeea no 
difference whether it Is Keayg* tm U km
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or Marati locia&tt, mamma and baba so
cialism, or Oandfci and Vmohha socialism 
We hate the M s  of socialism in tmpfe 
evidence In this country.

tier# I am gouig to describe in a 
kindergarten fasbion what the planning 
process ia this country should be, not 
tile high phraseology of the plan docu- 
meat, not the high phraseology of many 
of the speeches that aie made, but in 
terms of the common things that the peo
ple of India are very sorely in need of, 
things that we should be thinking about, 
not the parameters of planning, how the 
upper 30 per cent should be lobbed up 
to the bottom 30 per cent, who constitute 
the upper 30 per cent, and who constitute 
the lower 30 per cent. Ia any plan, cer
tain basic needs are to be fulfilled, and 
if 1 may spell them out, it is the first 
lesson of an economics book___

SHRI S. M. BANERJEE (Kanpur); Why 
don’t you give a rhyme for a kindergar
ten book?

SHRI PILOO MODY: 1 might. I warn 
that, ultimately, you should digest it,

It £1 food, clothing, shelter, education, 
medical care and public transport. This 
is all that we have to deal with and I 
would hope that for the next 20 years 
in this country the planners, the pseudo* 
planners, the Bengali planners, and the 
non-Bengali planners, all of them would 
forget everything else and concentrate on 
these.

Now, let us see what the position of 
food has been. After all this is more ba
ste than all your philosophy. And Hie 
position of food has been that w  the last 
few year#—I am now talking about the 
era of Maruti socialism—in the last eight 
years the position of food has been that 
the consumption—ultimately food is relat
ed to the intake of a man.. . .

SHRI DINBN BHATTACHARYYA 
(Serampore): Not like you.

SHRI PILOO MODY: Not like me, 
but like you. Therefore, to improve weft 
miserable specimens, it is oseesaaxy that
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the intake of food be attgped «$. Now, 
what has happened »  this era of ICamti 
sociaitem? The foodgrains Intake, that is, 
the consumption has gone down by 1 ! 
per cent The poises consumption has 
gone down by 24 per cent. So, you find 
that whether it is 4hal or whether It w 
totl, the people of India are today par ca* 
pit* eating 11 per cent and 24 per cent 
less respectively—

SHRI K. S. CHAVDA (Patau): But
Uquor consumption has increased]

SHRI PILOO MODY: Don't import 
something extraneous into the debate.

Long hve the Scotch wishkey, I would 
be very happy if every man in this country 
would have a drink because it would five 
him the requisite calories which he would 
not get from his roti and dhal.

Take the edible oils. What happened 
here? The consumption has gone down by 
25 per cent. What about sugar? 17 per 
cent down. Last year, we passed what 
we call the century in the import of food- 
grains. India has now really the distinc
tion of having imported 100 million ton
nes of foodgrains by the end of 1972. The 
cost of 100 million tonnes of foodgrains 
—most of it came free—was Rs. 5,000 
crores. You know what we could have 
done with Rs. 5000 crores to the rural 
areas in this country? We could have 40 
fertiliser factories. We could have supplied 
drinking water to everyone of these 
1,52,324 villages in this country which do 
not have even a glass of water to drink 
after twenty-six years of Independence. A 
nation which manufactures locomotives an 
aeroplanes and what not, but cannot pro
vide drinking water to 1,52,324 villages 
in the country. 1 get thty monthly 
account from (he Ministry year after year 
as to what is the number of villages with
out drinking water. With this amount we 
could have augmented our food produc
tion at least by another 50 million tonne*. 
Instead of that, we gave it away to the 
transport companies We gave it away to 
the American farmers, the Canadian lit* 
men, the Australian farmers. We #re pre
pared to give everything to everybody but
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not to out own farmers because we have 
created In this country a «ock ty  in which 
you hate Indians. You hate Indians be* 
cause yon bate success. You hate anything 
that toads to success. The only value m 
your society is the value of being poor. 
So, if you are ignorant, then everybody 
will come and embrace yon. This is the 
value tod  ethes of your society.

What do you expect? 60 crores of peo
ple, getting up every morning tired, de
jected. frustrated, you want them to go 
out and build the nation? You see the 
condition of the College student*. They 
come out of the college wandering all the 
time what their future wilt be and whe
ther they will get job* or not Whether he 
be a nuclear scientist or biologist or 
a photographer, all end up jltimateiy as 
Bank babus getting a job from a bank 
and trying to hang on to it, to the best 
of their ability.

This is the sort of society you have 
planned and produced. You talk about 
planning? You talk about unemployment? 
What is your performance? 7 he Second 
Five Year Plan advertises that at the end 
of the Second Five Year Plan there would 
be nine million unemployed. What did 
the Third Plan advertise? That by the 
end of the Third Plan there would be 12 
million unemployed. Who the hell you 
are planning for? Are you planning for 
human-being*, guinea pigs, dogs, animals 
birds, or really Congressmen? The Second 
Plan did not succeed. It was a total flop. 
So, in spite of having targeted 12 million 
unemployed, you have 15 million. To
day. yon have 3} crores of people un
employed, by your own statistics. If you 
go into the truth, it will be much larger.

Whom the hell are you planning for? 
I heard Mr. Stephen say just now that at 
the end of the fifth year of the Fifth Plan 
—this fictitious thing. Fifth Wan,—we will 
fust haw overcome the inflow into the 
unemployment market by the provision of 
fobs. What ridiculous non-sense it is! There 
i».9» hope pi ever achieving that There
for** I say* if in the document you have 
said* &fs year we have nine millions un
employed, next year we wHl have S 3/4

unemployed, I would have said, it is slow, 
it is sluggish, but it is a certain step in 
die right direction and I would have sup
ported your planning. But when planning 
advertises saying that unemployment will 
go on increasing, from plan to plan, I 
think the time has come to ask certain 
pertinent questions.

I want to know from the Minister aftet 
how many Five-year Plans everybody in 
India will be unemployed.

Now, what about clothing? The per 
capita consumption of clothing has gone 
down by 11 per cent Are you aware of 
that? Do I see any less materia! on you 
than you are used to in the past? I know 
that the material I wear will go on in
creasing but at least on you it should stop. 
1 am not involved in the planning pro
cess as you are. So, as far as clothing 
is concerned, the per capita consumption 
of cloth is going down.

What about shelter, that is, housing? 
Housing is almost unheard of in this coun
try. The only housing that has been done 
in this country is by speculators. I would 
pin the Padma Bhushan on all of them 
although I dislike their black-marketing, 
their cheating, I dislike their speculation. 
But one thing we should stay that, but for 
the speculators who built these buildings in 
Bombay, Calcutta and other urban areas 
the people would have been stranded on 
the streets. Government could not provide 
these housing facilities. But .hey had the 
energy, the virility the vitality and the po
tentiality to build these things. These peo
ple should have been harnessed by he 
Government to build good houses, social 
houses, houses with a social conscience, 
if 1 were to use your own phraseology. 
In spite of the laws and the tax structure 
and various difficulties, they have done 
that What have you done? You cannot 
even compare yourself with these specula
tors. You are worse than that.

Then, what about Education? Wt  all 
know, Educational standards have dropped. 
We find education which is socially unre
lated 10 the needs of the counter, to As 
needs of development even of the science
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and technology that we already possess 
in our country, not to speak of ihe science 
and technology which exist in the West 
and which the Soviet Union is buying from 
the USA right now. Only a few years 
ago there were only 20 crores of illiterates. 
Today there are 35 crores of Illiterates. 
And therefore, I would tike to ask the 
Planning Minister. How long will it take 
before the whole country becomes illite
rate?

You talk about medical caie. The only 
major slep that has been taken in the 
realm of medicines in this country has 
been the D.D.T. It was invented some* 
where and was imported and indiscrimina
tely spread all over the place, mci easing 
the longevity of people, saving millions 
from dying from malaria, including many 
over here, and I don’t think they will 
get malaria any more. But nevei Useless 
this is the only significant health mea
sure that has been taken, because, if you 
just look at the figures, about the further 
allocation made in this behalf, you will 
find, it is woefully inadequate.

Now, as for Public Transport, we have 
not even heard of this thing I do not know 
of any significant scheme for Public 
Transport in this country.

Nobody can imagine a society wanting 
to grow by talking in terms of an outlay 
of Rs. 51,000 crores m a Plan. They have 
not heard of what a public transport is. 
They have been fiddling about the under
ground railways in Calcutta, Ood knows 
for how many years more it will take? 
There are some urban areas which re* 
quire some sort of public transport. What 
is happening here? You would have heard 
of DfiSU, DUSU, and what not which are 
occasionally burnt by the students because, 
that hi all, one can do with that junk that 
masquerados under the name of pub
lic transport, And in (his respect, 1 shall 
say with some pride about Bombay, Bom* 
bay is one city in the whole of ind»a 
which has some concept of public turn* 
pert My Keralfte friend fust bow said 
that It raJffit be true with regard to Mai- 
fas also.

Now I oom* to thc question of poverty. 
After alt* wa have to work within the 
spheres of pftaa activities. Nov let us see 
the end-results of what you had been do
ing. In ifae year 1966 when Shrimatt Indira 
Gandhi of v * ib l *0*00 fame came to 
power, two o«t of four Indians were 
below the poverty line. This was the post* 
tion under her garibi hatao programme. 
Now she talks about higher prices and 
so on. Talking about poverty, eradication 
of the same is not a difficult matter. It 
may be a total secret to those who are 
advocating the garibi hatao. But, if you 
shed the slogan of 'garibi hatao* then po
verty can be eliminated By distribution 
of wealth I say you will only distribute 
poverty. You may ask any student who is 
15 years old. He will tell you that distri
bution of wealth will not eradicate po
verty. There are some simple methods for 
eradicating poverty. You can, for instance, 
distribute the work that will eradicate po
verty; for instance, you can make use of 
science ‘and technology which will eradi
cate poverty. In fact, poverty can be era
dicated by making a man productive. I 
do not know of any other method by 
which poverty can be eradicated. 1 shall 
give you one example. I shall explain it 
to many of these people who haw not 
yet grasped it. That is this. If a man is 
given a phaura he can dig up 100 cubic 
feet of earth; if you can give him a tool 
and just enough knowledge and under* 
standing to be able to maintain and utilise 
that tool, by virture of it, he can double 
the daily wage from Rs 4 to 8. This 
is the direction in which poverty can 
be eliminated. If you were to look over 
the population in a demographic move
ment in the world over, you will come to 
this conclusion. Take for instance U.S.A. 
In 1900), a majority was involved In agri
culture labour, hi 1*40, a majority of 
them was Involved in the industrial la
bour, but, by I960. * single largest group 
Wo# inWrCd Hi smnftgmem mki w nw * 
But, by 1980, they will to rn  a majority 
of the population of the USA. Hon you
have an example Which was not created
through Five Year Plan. This is a country
which la ttifflug W f  up with its boot
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straps increasing the levels of productivity 
of its population as it goes up to a scale 
off prosperity and higher standards of Hv- 
tag. Has it been done here? This is a 
simple method by which poverty can be 
eradicated—not through a Plan.

Here we only hear the speeches of the 
Minister. Look at tbe way by which this 
massive document is produced. There is 
not a single line in this document by 
which poverty could be eliminated. This 
document speaks about ‘garibl hatao'. What 
is the credibility of this Government? 
That does not even grasp the simple con
cept of how to build a nation. They have 
demonstrated how they can ruin a nation. 
Let me five them one little inkling cn 
how a nation can be built. You can only 
build a nation on human aspiration.

AN HON. MEMBER: By reading The 
March of the Nation.

SHRI PILOO MODY: If people would 
have it that way, then I would say that 
you cannot build a nation unless you 
read The March of the Nation. How do 
you build a nation? You build a nation 
by building human aspiration, not by 
destroying the hopes of men but by build
ing human aspirations. You warn people 
to bounce out, you want people to go 
out and conquer the whole world. You 
want people to think that theie are no 
ceilings on their capacity to grow, except 
those imposed by their own capability 
and their desire and energy for work. This 
is the sort of attitude that you h've to 
engender in the people.

It is human aspirations that have built 
these societies, not planning processes. 
The won) ‘planning’ belongs to people 
who have ideas, courage and the energy 
to back them up, not to people who 
higgle-haggle with statistics and go on 
saying that for three more years, let us 
take something from here and put it 
ttunre. This is not how nations are built.

How have the gnat nations of the world 
been buik up? They have facea built up 
purely by human aspirations. T shall tell 
ytm the most patent example and that

is France. France was the sickest coun
try in Europe. Nothing in France ever 
worked. The economy was dead, the 
people were dead, and jvsn the popula
tion was going down. rhe administra
tive services did not function. The only 
thing that ever moved was the govern
ment, and the government changed every 
two weeks or three weeks. This was 
how France worked till De Gaulle came 
along. De Gaulle said ‘Don’t be silly. 
You are not just a bunch of French peo
ple, but you are French people de grande 
Then, he produces a fire cracker and 
bursts it in the Sahara desert, and imme
diately every Frenchman walks on six 
feet of air and his chhati goes up, and 
everyone then says that the French eco
nomy shoots up, and everybody starts 
talking about the French miracle, making 
it the most spectacular miracle in i«ent 
history, more spectacular ihan the Ger
man or Italian or the Spanish or the 
Japanese miracle. How did it happen? 
The arrangement was the same, it took 
place with tbe same administrative ser
vices, the same judiciary, the same eco
nomy and the same resources, and every
thing the same. It was just that pride 
that de Gaulle gave to Frenchmen in 
being Frenchmen.

So, it is human aspirations that will 
build up society, not these niggardly plann
ing processes that you have accepted. Ulti
mately, you have problems of unemploy
ment, the problems of price-rise, the 
problems of education and the problems 
of poverty. All this requires bold think
ing and not the niggardly approach that 
1 have been hearing over here. What my 
hon. friend Shri Stephan who has studied 
his documents very well would say is that 
this document is based on a bunch of 
*ifs’. But even if it was a bunch of ‘Buts’ 
it would not have made any difference. 
You can implement all your ‘if1;’ but it 
wiU not make any difference, unkusi you 
can make human beings in India think 
that they have a stake in this counti y, that 
they have a future in this country and 
that this country appreciates honesty, hard 
work and prudence and detests very much 
crookedness, corruption >lc. Unless you 
create those values for yo»r society, you
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can go on planning, spending moamnen- 
tal sums of roon̂r on your Yojaaas *ad 
Yojana Bhavans or whatever it be, hut 
it is not going to yield any results. There
fore, I surest that you can go on with 
this exercise; after all, it will be very 
difficult for you to swallow the sins of 
25 years; you can go on with that exercise, 
but let it he what It is today, an illusory 
plan lor an illusory  purpose; but move 
forward with the economy hy creating 
hope in the people of India.

SHRI K. P.  UNNIKRtSHN AN:  An
illusory Opposition leader like Shri Piloo 
Mody.

MR. CHAIRMAN: I  think we have 
not heard any lady Member up till now 
So, I shall now call upon Shrimati Savitri 
Shyam to speak.  Let us hear the lady's 
point of view.
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fvjrf $ frrarr <tt  3*%  vtf
irst «raror  t i

H vfa qrt̂prr % *rt  swtt 

v? sww  fv ̂ tWTCTi
V* flrsfr* fr

^ fwrr jprr I f% ̂   fErif «rtr

tn̂-fMN   ̂̂sr If ift wim
niw  | ftp imfrotf ̂  ̂  sen* i

«t«r art 'TWff *tm 40 
wrvn ̂  | % ̂r> ?r*r̂ %, t w* 

to  *#fsr aft wnrf <f, %

m̂pr  ot ̂  >rfir  ntrft 

*& wf%* **?rf mt 
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jprrwt ̂ Tnf qîrr ifte  r <rfrrr

fa *V< ***4 wt %r*re w&pr xrn> 

*rfm£*r &  j   ̂ *m £ fa 

Ten- sr**r frrw ?rv f̂ r firersT $*rr 

Tp 1 f̂rrsr̂r  sr̂r  tT̂T ̂?r 

% CTT9T 36  *rnr

t 1  sr̂r *> TT̂ fe *****

wk **tft % ?fr% *re<fr ̂rafr <rtf t < 

«mr  sr̂r fafrr, rnremw, s>

1̂f» 231if1 fOT %
% 1   ̂  vftn̂ r *pt <m̂n 

r̂ *r> ¥1 «r4-» wrr f%€

JTfTT 9̂̂ 1’ ’   ̂ llT fV WT

m  ^ f  (  r̂ftr  t«r urn
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5*<t%  «̂r irŴft vr ?r̂Nrr ̂ r

n̂r # *rY* n** uns *rvi*fft h$i

k 1  fff  WMfr % «rf̂ ̂  

flf*rnr̂w vr w«*r ff̂ rt snt?r 

1  w  ?w3  f <3
«fvwr % irlf̂ wsi   ̂ 

9n## m m f*rrrr to ̂  mwr 

t 1  t  irrf<»  lr ftRrrv

f, # 3* ** fcr * vkfilĝ 
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f̂t «rĉ % *jf*r % ̂sfgt % fwt 

*wgr ̂ ?3<?r<re*wr5tetf w?r 

fr to t i |*r 3r art 3nfk fiwreft | 

iftfsrn’ % ̂trt ̂  wfvfhrr *rc ̂fasFffr 
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W  9rtv®r w l  R F
tff t i f im t  *rm

sntfa 1 ^ r c  srcrtr îsilsprr̂  *x 
% m m m  ?  f t o  *¥rr m f t  
4 fM r ^ i R f f r w w ^ ^  ^  i 
ft  m m  *nrr&  f  f r  «tw *  f j l  w r
fm m  W t W UTO* fCTT I

MIL CHAIRMAN: Stall Ag».

PROF. MADHU DANOAVATL (Raja 
par): Sir, I  want a cUurififiaiiott. I under- 
stand jhat thb discussion 1* going to spll 
over to the o u t  Session, in that case, 
would the speakers be called in the same 
amor h im  n w /

MU CHAIRMAN: Natim^y.

SHRI SYED AHMED AGA (Bara- 
miiEta): If it ia going to be continued the 
next Session* I can as well speak then.

MIL CHAIRMAN. He wan ourt no*

SHRI SYED AHMED AGA. Mr 
Chairman, I am grateful to you lor giv
ing me an opportunity to talc part m 
this discussion.

MR. CHAIRMAN. He may cootmuc 
hit speech when this subject is taken up 
the next Session.

173# talk

STATEMENT RE. DOCTORS’ j/TRIKK 
IN DELHI AND BOMBAY

THE MINISTER OF HEALTH AND 
FAMILY PLANKING (SHRI R. K. 
ICHADILKAR): Mr. Chairman, the hon. 
Member, Shri K. D. Malaviya raised the 
issue of doctors’ strike in Delhi and 
Bombay. 1 have got some information 
which I am going to give to the House.

A* hon, Members are aware, the junior 
doctors ia the teaching haqpttals in Bom
bay and Poona and other places have 
been on strike from the 17th August 1973.

Efforts to settle this strike have not suc
ceeded so far This junior doctors of 
Delhi consisting of interns, house surgeons, 
registrars and po»t~graduaie» held a meet
ing on the 2nd September, 1973 la the 
Safdarjung Hospital and jmsed a resolu
tion in which, among other things, they 
have decided to observe <1 token strike 
for 48 hour* commencing from 8 a.nt 
on the 5th September 1973. that is. today. 
This strike is entirely m sympathy with 
th« demands of the junior doctors of 
Maharashtra and there is no local demand 
linked up with the same. This resolution 
demands the immediate reinstatement of 
all the victimised doctors of Maharashtra, 
unconditional withdrawal of aU charge* 
against those doctors, immediately settle
ment of isutes in a peaceful manner, con
demnation of the alleged atrocities com
mitted on the doctors of Maharashtra 
and a requc&t for intervention by the 
Prime Minister.

Consequent to this notice the junior 
doctors working m the different hospitals 
at Delhi have gone on strike this morn
ing. 1 will just briefly >tate the position 
in each hospital

In the Ail India Institute of Medical 
Sciences the normal intake 01 patients, 
even emergency and outdoor, is maintain
ed

la the Safdarjung Hospital there ® 
always a great m>h. The number of 
oui-paucnb attended to each day in that 
hospital is 2^00. th e  bed strength in 
1*220 and another 25 were admitted, mak
ing a total of 1,245. The discharge till 
the morning is ^40. There are 30 wards.

18.00 fare.

PROF. MADHU DANDAVATE (Raja- 
pur): One request to you. After the 
statement is completed, according to your 
usual procedure, don't decJarc that the 
House stands adjourned. We would like 
to have some clarification*.

MR. CHAIRMAN: After the stateme* 
there is no question of clarification.

SHRI R. K. KHADILKAR: I  can 
point out the conditions ia
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[Shri R. K. Khadflkar]
Hospital. The Safdarjuog Hospital will 
be under-maintained. la  ali other hos
pitals in Delhi, we will be able to main
tain normal service. There is no informa 
tioit about disruption of wort’ in any hcv 
pttal in Delhi.

The Delhi Nunes’ A&soctaUjn ha* 
issued a press release sympathising wf»> 
the demands of the Maharashtra iumv 
doctors, indicating their intention to jom 
the strike if the demands arc not met 
immediately. This is another threat. We 
are apprehensive, if the strike in Bombay 
is not settled soon. I  am afraid, It will 
have repercussions ail over India. 1 have 
Information from U.P., Beafeal ami Mad
ras. They are also preparing for 1*

Another thins is that tomorrow the 
representatives of doctors from ail the 
States are meeting m Bombay and the\ 
are thinking of forming a union So, it 
»  an trtMndia move

I would like to take the House into 
confidence about the consequents of 
such a move at the present juncture

Regarding Bombay, t am trying to get 
tbe latest information. But 1 have failed 
My own information is that the strike 
continues and efforts of settlement have 
not borne any fruit. I happened to be 
in Bombay on the 25th of last month and 
on th* 2nd of this month and I tried to 
offer my good office* to both the sides 
At the first instance, there wa& no dialogue 
between the two partien W»th my efforts,

the doctor* agreed to meet Govern
ment representatives. On tike first 4*y» 
they declined even the request from two 
Judge* to meet the Government. On A* 
second occasion, when I vgent there. I 
found the situation was not veiy healthy 
in the sense that doctor* were not m a 
mood lo come round bccause them is an 
intense feeling about certain alleged inci
dents that took place at the commcncc- 
nunt of the talks.

llte entire medical community of Bom
bay, the entire medical fraternity, tnclud- 

\ing private hospital people, have all tone 
on strike. I do oot know exactly but 
from the papers it seems that the Govern
ment of Maharashtra has maintained 
patient-care in tact. This is my informa
tion about Bombay

1 know the House is very much exer
cised about the effects of this all-India 
strike. Therefore, I hope, both tbe side* 
will come to some settlement a« early as 
possible.

SOME HON MEMBERS rose—(In
terruptions)

MR CHAIRMAN* No questions

About the discussion on Plan Approach, 
after Shri Aga. Shn Shenoy will speak

Fhe House stands adlourned 4tine die, 

ISAS hn.

The lo k  Sabha then adjourtte* stm die

M GIPND-ft%  JC *777-*-*-7I«-«etO .
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